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. ’Fhew are 19 applicants. The

appm ants are at presently waorking at in

" the office of the Accountant General {A

-8 £); Meghalaya, Arunachal Pradesh,

‘-‘?;;r'd,_M:?m am and ‘%bﬁ}orzg in (_zz oup (, ‘

,(‘ategory The apphr‘aﬂ‘m have a

PR

and . pray. for perm:ssmn to file a

common apphcafmn under Rule (5) {A}
of the CAT Rules 198’? The gnevance m
the applicants is tha? cadre was qnughf
to be separated in AG (A& E) and by
dated 24.9.2004 calling options with
clause of ﬁﬂa‘.;jt'y of opinion the
respondents 1§,ave Seg;ara.ted only
Assam. By order dated 21.11.2000 bst.
of officials  for \a}}ot.:aﬁon and
deput&ti.on have been issued and
saving the officials ftransferred to

Assam, jdentical maftters in

O.A.. Nos.125 of 06, 143 of 06, 115 of

06, 21.7.06 and 155 of 06 dated
99.6.06. have bheen passed by this
Tyihunal  elaborately  and certain
chservations have been made and
interim order has been granted.

1 have heard Dr. _‘J. L. Sarkar,
learned counsel for the applicant and
Ms. U. Das learned AddLC.G.S.C. for

the respondents. When the matter

Contdf -

common cause as regards their service

v

.

»




15.6.07.
came up for hearing the counsel for
the respondents would like to take
instructions within 15 days.

- In the meantime, the status quo (‘)
shall he maintained till the next
date of hearing.

Post the matter on 2% July,

Vice-Chawrman

Im

Ten days time, as sought by
Mr.M.U.Ahmed, learned Addl.C.GS.C. is
granted td the Respondents to file reply
statement. _ v

Post the case on 13.7.2007. Status  —=

quo order shall continue tll ther.

| | Vice-Chairman
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NN 20.7.2007 Leamed counsel ot the partiés. have
no objection in admitting the O.A. Let the

| O.A. be admitted. Two weeks further fime is
bols 'VLCC’)l 10“2”? granted to the Respondents to file reply
‘ statement. .
Post the matter on 6.8.2007. Interim

order sholl conhnue till such time.
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- 8.0 ? submitted that he has received a copy
e 4/\/ b\e v of the written statement and prays for - |
\M \\W C/V\é\‘\‘\‘\. Nog 't }Q : four weeks time to file rejoinder. Four
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e ;' N ’ 03.10.2007 Dr.J.L.Sarkar, learned counsel for the {
| Applicants and Ms. U. Das, learned Addl.

' Standing Counsel for the Central
Government are present. Dr. Sarkar seeks

some time to file rejoinder.

Call this matter on 19.11.2007
awaiting rejoinder from the Applicants.

' e
M

e ‘ ' | (M.R.Mohanty)
o Member (A} Vice-Chairman
fbb/
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‘ER’X“‘{""“’L‘”‘ "”“’:’4 bl 19.11.2007 Dr.J.L.Sarkar, learned counsel for the
° % | " Applicant, is represented by Mrs.U.Duttaq,

' learned counsel and some more fime is

sought to file rejoinder on behalf of Dr.

Sarkar. Ms.U.Das, learned Addl. Standing

counsel for the Union of India is present.

Call this matter on 03.12.2007 for final
hearing. Rejoinder, if any, may be filed by

M«‘Mi@' i H&"( that date. |
| Zndy . ¢{///”/;;€§:D

{Khushiram) (M.R.Mohanty)
Member (A) Vice-Chairman
| o fob/

Orotery - 2 /2 /o 7, 03.12.2007 Call this matter on 07.01.2008 for final
M "/'Di D / Seeh ‘ey hearing; on consent of the learned counsel
Sor MW"‘?/’ to for both the parties.
o@—ét/yl)'w’ef o ‘voeq,(jz/‘j
dé-e')/ Neo 77/) Hee Pty Notwithstanding pendency of this

(% D //\/b ’ case, Respondents shall remain free to ask

l?/] (ﬂ e on duwty™ ,

< ’ ﬁf: the Applicants to go . to' different
o stations/States of N.E.Region of India, on
tour basis. The Interim order, passed earlier
(~r : in this case, stands modified fo this extent.
}i:‘\q\ﬁzrgi— SqMﬂ, Cpfrseo 4> #A-(hea .
R\, Smod carday Denes Yo
| ' (Khushiram) (M.R.Mohanty)

Member (A) Vice-Chairman
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y 25.01.2008  Heard Dr. J.L.Sarkar, learned
?)‘ e, | counsel appearing for the Applicants and
2 | Mr G.Baishya, learned Sr. Standing
2u1°0% . - counsel and Miss U. Das, learned AddlL
Standing counsel appearing for the
Respondents. T
PAA éLL/‘? ’\[\LIA . . : ’
) Call this matter on 15.02.2008 for
At |
final disposal.
P
A W i
(Khushiram (M.R.Mohanty)
Member(A) Vice-Chairman
pPg :
Rﬁ/&/mud’;b"l e {' 15.02.2008 On the prayer of the counsel for
\7\\'“‘4) ) both the parties call this matter on
, _ , 20.03.200 for hearing.
- D 20% /Lﬁ>
L (szsml/am) | (MRM anty)
SR AN IRV E w _ Member{a) - Vice-Chairman
itecS o
% ‘ 20.03.2008 Adjoumned to 24.04.2008 for hearing.
o Ul 72 | /,\[/@
| W "~ (M.R.Mohanty)
Member (A) Vice-Chairman
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' E ‘i 22.05.2008 Heard further in part. Call this matter
I on 12.6.2008 for further hearing
Jha
T e neady
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! | ember{A} Vice-Chairman
| v b
J d 12.06.2008 -Heard further in part. Call this matter
1 | on 22.07.2008 for further hearing. |
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J 'i counsel appearing for the Applicant
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Standing counsel appearing for the
Respondents. Perused the materials
placed on record. Hearing concluded.

Order reserved.

(M.R.MQty)

(Khushiram )
Member(A) Vice-Chairman
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B i IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
Lo GUWAHATI BENCH

o Original Application No. 154/07, 155/07, 27/07, 28/07, 203/06 & 204/06.

DATE OF DECISION : 9/ -0%-2008

Y ] k »
, .

Smt Perly Kharpran & others

...................................................................... vevennApplicant/s
Dr. J.L.Sarkar, S.N.Tamuli )
.................................. evieerneeeneeeneeeeeeee ey .. JAdvocate for the
' Applicant/s
: A
-Versus — -
Union of India & Ors. ,
.............................................................................. Respondent/s

Mr G.Baishya, S1.C.G.S.C & M. U. Ahmed, Addl. C.G.S.C. -
............................... it e e JAdVocate for the
Respondent/s

CORAM
THE HON’BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON’BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

1.  Whether reporters of local newspapers may be allowed to see

the judgment 2 Yes/No
2. Whether to be referred to the Reporter or not ? Yes/No e e
3.  Whether their Lordships wish to see the fair copy of the
judgment ? Yes,/No.
Vic irman/Member(A)



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.154/07, 155/07, 27/07, 28/07, 203/06 & 204/06.
Date of Order : This the 1st Day of August, 2008.
THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON'BLE MR KHUSHIRAM, ADMINiSTRATIVE MEMBER

O.A. 154/2007

1.Smt Perly Kharpran, Sr. Accountant

2.Shri Jubanlak Hynniewta, Sr. Accountant
3.Shri Woston Hynniewta, Sr. Accountant
4.Smti Sheree M. Swer, Sr. Accountant

5.Shri Paokhotinthang Haokip,Sr. Accountant
6.Smti Dariti Mawiong, Sr. Accountant

7.Smt Bebedicta wallang, Sr. Accountant

8.Smt Saira POassah Haque, Sr. Accountant
9.Shri Frankie A. Pariat, Sr. Accountant

10.Smti Arbina Pathaw, Sr. Acountant

11.Shri Samsul Kharkongor, Sr. Accountant
12.Shri Sudesh Pradhan, Sr. Accountant

13.Mrs Mary L. Warjri, Sr. Accountant

14.Smti Silma Kharmihpen, Sr. Accountant
15.Smti Costarica Shadap, Sr. Accountant
16.Shri Jangkhokam Guite, Sr. Accountant
17.Smti Fatima Nongkyrih, Sr. Accountant

18. Shri Pramod Kr. Basumatary, Sr. Accountant
19.Smti Ropsidora Nongsiej, Sr. Accountant .o .....Applicants

All the Applicants are working in the office of the
Accountant General (A&E), Meghalaya etc. Shillong

0O.A. 155/2007

1.Shri Sujit Kumar Dey
‘Son of Late Motilal Dey
Senior Accountant

Office of the Accountant General(A&E)
Meghalaya, Shillong.

'

2.5ri Sitesh Das
Son of Sri J. Das,
Senior Accountant,

Office of the Accountant General (A&E)
Meghalaya etc, Shillong .. ....Applicants

0.A.27/2007

1.Methelda Lyngdoh, Accountant
2.Bethelda Sohtun, Accountant
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3.Shimti Hek, Accountant
4.Emerencia Sohtum, Accountant
5.Maybolyne Kharmujai, Sr. Accountant
6.Bijoy Laxmi DuttaC/T
-7.Man Bahadur A/c, CIT
8.Sumit Ghatak, Sr. Accountant
9.L.B.Buam, Sr. Accountant .
10.Nandalal Raj, Sr. Accountant
11.Kwissida Dkhar, Sr. Accountant
12.Raju Chyne, Sr. Accountant
13.Icydora Kurbah, Sr. Accountant
14.Francis Xav Marbaniang, Sr. Accountant
15.Keshab Pradhan, Sr. Accountant
16.Debabani Deb Roye, Sr. Accountant
17.Aloka Biswas, Sr. Accountant
18. Phai Singh Swer, Sr. Accountant ‘ ver.ne . Applicants

0.A.28/2007

1.Daplut Nongbri, Accountant

2.James S. Sohtun, Sr.Accountant

3.Hazel M. Rapsang, Accountant

4.Barbara Sawkmie, Accountant -

5.Bobby B Laloo, Accountant

6.Dapkyrmen Lyngdoh, Sr.Accountant
7.Freddy Kharpran, Accountant

8.Manjul Dey,C.O

9. Joptimai Syiem, Accountant

10.Bianghun Chyne, C/T

11.La-I-Kyntimon Khyriem, C/T

12.Ashley Kharkongor, CO

13.Amrit Kumar Ghosh, DEO
14.Evethshisha War, DEO

15.Banriknyti Kharsamai, DEO

16.Tony F Thangkhiew, Sr. Accountant
17.Devendra Chettri, Sr. Accountant
18.Antina M. Marpna, Sr. Accountant
19.Klen Singh Bhuphang, Sr. Accountant
20.R. Deigracia Sohtun, Sr. Accountant
21.Lumkur Kharnaior, Accountant
22.Dipankar Chatterjee, C/T .
23.Newstar Roy Marbaniang, Sr.Accountant
24 Klesster Nongkynrih, Sr. Accountant oee... . Applicant

By Advocate Dr J.L.Sarkar, S.N.Tamuli

- Versus -

1. Union of India, represented through
Respondent No. 2.

2. The Comptroller & Auditor General of India,
10 Bahadur Shah Zafar Marg,
New Delhi.

A —
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3. The Accountant General (A&E)
Meghalaya etc, Shillong.

4.  The Accountant General (A&E)
Assam, Guwahati.

5.  The Accountant General (A&E)
Mizoram, Shillong.

6.  The Accountant General (A&E)
Arunachal Pradesh, Shillong.

By Advocate Mr G. Baishya, Sr.C.G.S.C
0.A.203/2006

Shri Kalyan Kumar Das

Senior Audit Officer (Group B)

Office of the Principal Accountant General (Audit),
Assam, Guwahati.

0.A.204/2006

1.Shri Ashis Kumar Acharjee
2.Shri Sankar Lal Paul

3.Shri Hiten Dutta

4.Shri Ashutosh Deb

5.Shri Dwijesh Ranjan Saha
6.Shri Tapan Kumar Halder
7.Shri Ranadhir Singha
8.Shri Sahadev Ghosh

9.Shri Subhendu Chakraborty
10.Shri Sujit Kumar Deb
11.Shri Bikash Roy

12.Shri Bimal Kanti Bhowmic
13.Shri Dipan Das

All the Applicants are working as Senior Audit Officer
(Group B) in the office of the Principal Accountant
General (Audit), Assam, Guwahati. '

By Advocate Dr J.L.Sarkar, S.N.Tamuli

- Versus -

1. Union of India, represented through
Respondent No. 2.

2. The Comptroller & Auditor General of India
10 Bahadur Shah Zafar Marg,
New Delhi- 110 002..

)

3. The Principal Accountant General (Audit)

.......Respondents

....Applicant

......Applicants
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Meghalaya etc, Shillong.

4, The Principal Accountant General (Audit)
Assam, Guwahati-29.

5. The Accountant General (Audit)
Nagaland, Kohima.

6.  The Accountant General (Audit)
Tripura, Agartala

7.  The Accountant General (Audit)
Manipur, Imphal. <eeeeenno.Respondents

By Advocate Mr M.U.Ahmed, Addl.C.G.S.C

ORDER (ORAL)
KHUSHIRAM., (MEMBER-A)

Since all these applications involve common questions of

law and almost similar facts, all the six cases are being disposed of by
this common order with the consent of the parties.

2. These Original Applications No. 154/07, 155/07,} 27/07 and
28/07 have been filed by the Applicants who are working in different
capacities in the office of Accountant General (A&E) Meghalaya,
Shillong. On the bifurcation of this office into five offices of the
Accountant General, Assam, Meghalaya, Mizoram, Arunachal Pradesh,
Nagaland etc. The staff was allocated/deputed to different offices on the
basis of their seniority and option given by them. Applicants have
challenged the circular No.3307 dated 12.7.2006, Establishment Order
No.198 dated 21.11.2006 and Order No.53 dated 9.6.2006 (and circular
dated 31.03.2006 and 24.03.2006 in O.A.203 & 204/2006) and prayed
for quashing} of the same and not to send the Applicants on deputation
without their consent, nor the Applicant be disturbed. from their place

of posting without publication of a just and fair policy by giving full

-
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scope to the Applicants. The Circulars/Orders challenged in these O.As
are relates to the following matters. Estt-1 order No.53 dated
09.06.2006 relates to permanent allocation of Group ‘C’ and D’ cadres
between the office of the AG (A&E) Meghalaya etc. Shillong and
AG(A&E) Assam, Guwahati with effect from 01.12.2005 on the basis of
the options exercised by the individual officials. Estt-1 Order No.198
dated 21.11.2006 relates to allotment of Group ‘C & ‘D’ officials of tﬁe
office of the Accountant General (A&E), Meghalaya, Arunachél
Pradesh and Mizoram after creating independent offices of the
Accountant General for those States and the Circular No. 3307 dated
12.07.2006 which relates to calling of option from Group ‘C & D’
officials of AGA&E), Megha]aya,_ Arunachal Pradesh and Mizoram,
Shillong for permanent allocation to the offices of their choice in the
prescribed option form enclosed with the circular. In O.A. No.203/06
and 204/06 the Applicants have challenged the circulars dated
31.3.2006 issued by the Principal Accountant General, Audit,
Meghalaya etc. Shillong being cadre controlling authority had notified
for fresh options from all the Group B’ Officers of thix office from
Section officer to Sr. Audit 'Oﬁioer except Commercial Officer born on
common cadre on or before 17.04.2006 for onward transmission to the
Cadre Controlling Authority. The circular dated 24.03.2006 issued by
the Comptroller & Auditor General of India relates to separation of
common cadre of Group B’ officers in the A&E and Civil Audit offices in.

North East Region along with option form calling for fresh option from

U,

/wroup ‘B’ officers belonging to common cadre for permanent transfer



\%
to the Civil Audit Offices in North East Region for allocation of
concerned offices on the basis of theif seniority-cum-options exercised
by them.

3. The Circulars/Orders challenged in these O.As are relates
to the following matters. Estt-1 order No.53 dated 09.06.2006 relates to
permanent allocation of Group ‘C’ and D’ cadres between the office of
the AG (A&E) Meghalaya etc. Shillong and AG(A&E) Assam, Guwahati
with effect from 01.12.2005 on the ba;is of the options exercised by the ~
individual ‘ofﬁcials. Estt-1 Order No.198 dated 21.11.2006 relates to
allotment of Group ‘C’ & ‘D’ officials of the office of the Accountanf

General (A&E), Meghalaya, Arunachal Pradesh ‘and Mizoram after |

-
-—

creating independent offices of the Accountant General for those States
and the Circular No. 3307 dated 12.07.2006 which relates to calling of
option from Group ‘C & D officials of AG(A&E), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong for permanent allocation to
the d.’ﬁces of their choice in the prescribed option form enclosed with
‘the circular. The other circulérs dated 31.3.2006 issued by the Principal
Accountant vGenerél, 'Audit, Meghalaya etc. Shillong being cadre
controlling authority had notified for fresh options from all the Group
.‘B’ Officers of this office from Section officer to Sr. Audit Officer except
Commercial Officer born on common cadre on or before 17.04.2006 for
onward transmission to the Cadre Controlling Authority. The circular
dated 24.03.2006 issued by the Comptroller & Auditor General of India
relates to sepération of common cadre of Group B’ officers in the A&E

and Civil Audit offices in North East Region along with option form
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calling for fresh option from all Group B’ officers belonging to common
cadre for permanent transfer to the Civil Audit Offices in North East
Region for allocation of concerned offices on the basis of their seniority-
cum-options exercised by them as per instructioni‘éontained in para 3 of
the policy.
“Permenent posting of Group B’ officers of common
cadre against the required strength of various Civil
Audit/A&E offices shall be made by the respective
cadre controlling authorities strictly on the basis of
the seniority of officers who have exercised their
option for allocation to such offices, irrespective of
their base office.”
The option so exercised shall be final and no further chaﬁge in the
above option would be allowed in any case. Option be given for final
allocation in the order of preference. The circular dated 20.4.06 issued
by the Principal Accountant General (Audit), Assam, Guwahati and
relates to separaton of common cadre from Group B’ officers of civil
audit offices of North East Region extending the date to exercise fresh
option from 19.04.2006 to 28.04.2006 stating that previous option
exercised in compliance of the office circular dated 31.03.2006 may be
treated as cancelled.
4, In brief in all the six cases ,the 'Applicants have protested
the allocation of the applicants to different offices on account of
bifurcation of the office of the Accountant General (A&E), Meghalaya,
Shillong and their placement on allocation or alternatively on |
deputation on the basis of their options and seniority.

5. In this background of the above circulars ,the separation of

the cadre . based on the option exercised by the individuals of

g
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different categories was acted upon strictly based on seniority. The
junior staff who were to be shifted to man the deficit offices are also
entitle to receive deputation pay on their transfer. Learned counsel fqr
the Applicantswhile argiu'ng the case submitted that pick and choege
policy was adopted while the Applicants were taken on deputation. The
entire scheme is perverse and violative of Articles 14 and 16 of the
Constitution of India. The whole scheme should be operated after
making modifications in scientific, transparent and practical manner.

6. The Respondents have filed written statement stating that
office of the Accountant General of undivided Assam operated from
Shillong. The Controller and Auditor General keeping in view the

" requirements of work, public interest and the interest of the Sfates |

concerned established Accountant General offices at Kohima
(Nagaland), Imphal (Manipur), Agartala (Tripura) and Guwahati
(Assam). All these offices were initially manned by Group B’, “C’ and
‘D’ staff from the Accountant General’s office at Shillong. Subsequently
the Accountants General Offices in Nagaland, Manipur and Tripura
recruited their own Group ‘C’ and ‘D’ staff and these cadres became
exclusive to these offices. However, the Group ‘C’ and D’ cadres in t.he
offices of the Accountant General (Meghalaya, Arunachal Pradesh and
Mizoram) at Shillong and Accountant General (Assam) at Guwahati:
continued to share common cadres. of Group ‘C’ and D’ staff. The office
of AG(A&E), Assam subsequently shifted to Guwahati in the year 1980,
Even after the shifting, the two offices continued to share common

Group ‘C’ and D’ cadres with the office of the AG(A&E) Meghalaya,



Arunachal Pradesh and Mizoram at Shillong also continued to exercise

cadre controlling responsibility. It may be pointed out that in_ the

appointment letters of the applicant there was a clause that the person

being offered appointment was liable to be posted in any of the existing

. | offices or any new office opened by the Department in the North East

Region. The offices of the AG(A&E) Arunachal Pradesh and Mizoram at
Shillong was also simultaneously shifted with effect from 01.04.2006.
As per requirements of the Department in fulfilling its statutory and
constitutional obligation under the Comptroller & Auditor General
(Duties, Powers and Conditions of Service) Act 1971 and the hardship
that may be caused to his employees in this regard, the office of the
AG(A&E) Meghalaya, Arunachal Pradesh and Mizoram, the
- Comptroller & Auditor General had the option of declaring the staff in
these offices surplus and surrendering them to the surplus cell of the
department of Personal & Training for redeployment as per the policy
of the Government of India. Considering the hardship involved in such
an actionythe CAG has, in all cases where new offices have been set
up/existing offices reorganized, decided upon a policy that would keep
the hardship to the minimum level by adopting the option of
temporarily transferring employees who cannot be accommodated in
the office of their choice from the surplus offices to the newly created
offices on the principle of seniority viz. ‘Last Come First Go’. The policy
inter alia envisages that all the employees who exercised option for
permanent posting to a particular office would eventually be posted

back to the office of histher choice. For the period where the employee is

g~
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posted to another office, not being his/her office of cheice, the employee
is compensated by payment of an allow.ance as if the employee is sent
on‘deputationi. Thus the Comptroller and Auditor General has followed
a consistent and uniform policy in tiu's regard which has been
determined by the need to minimize inconvenience to employees,
ensure transparency and impartiality in the separation process
balanced with the Comptroller & Auditor General’s responsibility to
discharge his statutory and constitutional obligations in an efficient

and effective manner. AG(A&E), Meghalaya, Arunachal Pradesh &

. Mizoram etc. vide circular dated 24.09.2004 called for option from

Group ‘C’ & D’ staff for permanent allocation to the AG offices for the
States of Assam, Meghalaya, Arunachal Pradesh and Mizoram. Those
options were eonsidei'ed on the principle of seniority with optees of
surplus offices being required to man the deficit offices on the basis of

‘Last-Come-First Go’. Due to ban of fresh recruitment )all the offices of

the Indian Audit & Accounts Department are currently functioning

with below the sanctioned strength and the department is adopting
“persons-in-position” as the basis of manpower management and
accordingly the concept of sanctioned strength has lost all relevance.
The cadre separation was actually effected after 15 months of issue of
the policy Circular dated 24.9.2004 and there was no any undue haste.
In response to the circular dated 24.09.2004 the following Group ‘C’ and

D’ staff of AG(A&E), Meghalaya, Arunachal Pradesh, Assam &

- Mizoram had submitted options for permanent allocation/deputation.

No of options for permanent allocation (first choice) to the office of the

| AG(A&E) | AG(A&E) | AG(A&E) | AG(A&E)

& —
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Assam Meghalaya | Arunachal Mizoram
Pradesh
Group ‘C' | 539 342 Nil Nil
Group D’ | 55 56 Nil Nil
No of options for deputation (first choice) to the office of the
AG(A&KE) | AGA&E) | AG(A&E) AG(A&E)
Assam Meghalaya | Arunachal Mizoram
Pradesh
Group ‘C’ | 679 | 225 02 Nil
Group D’ | 07 24 Nil 01

The persons in ‘persons in position’ in each cadre as on 01.04.2005 in
Shillong and Guwahati offices was as below :

Persons-in-position | AG(A&E) Assam | AG(A&E) Meghalaya
Arunachal & Mizoram

Group ‘C 588 300

Group D’ 64 50

The Respondents stated that the cadre separation exercise between
Shillong and Guwahati offices was done in a \;ery fair, impartial and
transparent manner. Since the Guwahati office was a deficit office and
hence all Group ‘C’ and D’ staff who had permanently opted for that
office would have inevitably been accommodated in that office anyway.
There were no permanent optees either for Arunachal Pradesh or
Mizoram offices. Therefore all optees for Assam office would have got
their choice, the optees from the surplus Meghalya office only would'
have in any casé been sent on deputation to Aésam, Arunachal Pra(iesh
and Mizoram which are deficit offices in terms of seniority. The
deputation arising in this situation is not a deputation in the normal
- sense of the term. Since all employees on creation/reorganisation of the
offices cannot be immediately straightway accommodated in the office
of his/her choice, the staff from the surplus offices will have to man
positions in the deficit oﬂioe”svlfcﬁ’ey are being deputed to as dictated by

the work. The formulation of a policy is a function of the Government

g -
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and cannot be interfered with by the Tribunal unless there is
arbitrariness. It is \&ithin the compétence of the executive to change a
policy, re-change it, adjust it and readjust it according to the
compulsions and requirements of the circumstances. Hence the
Applications are devoid of any merit and may be dismissed.

7. Dr J.L.sarkar, learned counsel appearing for the Applicant
argued the matter in favour of the Applicants and he agreed to the over
all criteria of the formulaﬁon of the policy as issued by the CAG vide
circular dated 24.09.2004. He argued that in implementation of the
policy some confusion has been cieated to give benefit to some of the
employees and the conditions laid down in the above circular have not
been strictly adhered to. The Respondents had adopted “pick and
choose” policy for some of their favourite employees and thereby
implementation of the policy has result in the miscarriage of justice. He
also argued that cadre separation scheme was implemented ignoring
the “sanctioned strength” which was replaced subsequently by words
like “required strength” and “person in position” which is fluctuating,
variable and is not legally and administratively just and fair. The
entire process of cadre separation is colourable, under camouflage tov
favour a few and thus arbitrary. The learned Sr. Standiﬁg counsel for
the Respondents Mr G.Baishya argued that scheme of separation was
made attractive by the Respondents by offering the deputation
allowance to the junior most staff béing deployed to the deficit offices
otherwise also the scheme was based on willingness of the staff taking

into account their seniority and options. He also stated that in the

72—
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appointment letters of Respondents there was a condition that they are

duty bound to serve in the then existing offices or any of offices which

were to be s&

the Applicants have also got relief and thus the O.As in respect of such
Applicants have become infructuous. The learnedv Sr. Standing counsel
argued that the policy is an executive decision and this cannot be a
subject matter of judicial review. The Applicants have approached this
Tribunal without exhausting the departmental remedies available to
them for redressal of their grievances. Since transfer and posting of the
employees is not a subject maﬂ:er for judicial scrutiny and the
Applicants had not approached the Respondents for redressal of their
grievances, the learned Sr. Standing counsel pleaded that the
Applications may be dismis'sed. He also demanded that heavy cost
should be imposed on the Applicant for approaching this Tribunal
without exhausting the available remedies with the depaftment.

8. In most of the cases the order not to disturb the Applicants
from thei: present posting and to maintaiﬁ .status_quo was passed
earlier which were l»modiﬁed‘to the extent to allow the officials to be

sent on short deputation/tour to deficit offices/stations.

9. We have considered*the arguments advanced by the .

learned counsel for the rival parties and perused the material placed
before us. We are of the opinion that bifurcation of the cadre is a policy
matter and Applicants as a condition of their servicé were duty bound
to serve in any offices of the Accountant General in North Eastern

Region which were then existing or were to be opened in future. They

7 —

_in future in North East Region. Meanwhile some of
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have no right to question the policy of separation of cadre to man the
newly opened office of the Accountant General in North East Region.
We did not find any lacuna in the policy to favour a few erﬁployees as
alleged by the learned counsel for the Applicants. However, if such a
mistake take place in some case, the Applicants had the opportunity to

represent (in individual cases) and the Respondents should be obliged

 to examine the matter and rectify the mistake, if any. But the

Applicants instead of exhausting the grievance redressal mechanism
available withinthe department have approached the Tribunal by filing
this Application under Section 19 of the Administrative Tribunals Act,
1985. vApplicants' cannot take advantage of the situation and avoid the
transfer/deployment without exhausting the opportunity for grievance

redressal available to them within the system under Section 20 of the

Administrative Tribunals. Act, 1985 -Without having exhausted all

possible avenues for grievance redressal this application could not have
been filed before the Tribunal. The Respondents are duty bound to take

such type of policy decision, as has been taken by them to deploy the

personnel of the Respondent Organisation. The word 1deputation.‘ used

in this case is also not "deputation’ n real sense of the term but the
Applicants will get deputation allowance for working in the same
department and that too in accordance with the conditions of their
appointment. The Apex Court in the case of S.C.Saxena vs. UOI &

Ors. (reported in (2006) 9 SCC 586 -para-6), held that “a Government

servant cannot disobey a transfer order by not reporting at the place of

posting and then go to a court to ventilate his grievances” and that it is

¢ - =
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his duty to first report for work where he is transferred and make a

representation as to what may be his personal problems and that the

“tendency of not reporting at the place of posting and indulging in

litigation needs to be curbed”. Since opening of offices of Accountant

General (A&E) in various State Headquarters of North Eastern Region

in public interest is a matter of public policy and transfer is an incident

~of service and the Applicants have not availed of the opportunity for

redressal of their grievances within the system, the Tribunai has no
reason to interfere with the matfer and we feel that Applicants, by
misuse the process of the Court, have held the entire system to ransom
in the interest of their own personal benefits (without any regard for
the condition of service laid down in their own appointment letters
making them liable to be u'al;sferred/posted to their existing or any
new ‘offices to be é@g%m future in North Eastern Region and the
requirement of public service) by filing applications without availing
the available remedies for redressal of grievénces under Section 20 of
the Admjnistrétivé Tribunals Act, 1985. We are of the -considered
opinion that these cases are devoid of any merit; as we have found that
the scheme for redeployment of staff by obtaining their option (and to
deploy them on deputation) to be outcome of a healthy personnel
management; and, if any of Applicants still have‘z got any grievances,
then he/she should represent to the authorities only after joining at the

new station in terms of the Apex Court decision in S.C.Saxena vs. U.0O.I

& Ors. (supra).
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10. Original Applications are accordingly, dismissed (being

devoid of any merit) with costs of Rs.1000/- on each Applicant which
should be realized by the Respondents.. All the Misc.Petitions No. 27/08

& 140/07(in 0.A.203/06), 141/07 & 28/08 (in 0.A.204/07) & M.P.41/08

' (n 0.A.28/07) also stand disposed of and all orders for maintaining

status quo or not to disturb the Applicants from their present posting

etc. also stand vacated.

was V—o—— . ;
(KHUSHIRAM) (MANORANJAN MOHANTY) -
ADMINISTRATIVE MEMBER VICE CHAIRMAN -
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SYNOPSIS

Applicants are Gr. C category officials working at Shillong in the Office of the Acctt.

‘General (A & E) Meghalaya, Shillong. The respondents had decided separation of cadres -

of_Gr'. B. officers (Sr. A.O., A.O., AAO and S.0.) and also Gr. C. and D cadres. The orders
of separation have been issued in unscientific manner and with arbitrariness. Number of
Gr. B. officers approached the Hon'ble Tribunal challenging the separation by filling good
number of OAs. and the Hon'ble Tribunal has been pleased fo pass interim orders not to
diéturb the appli’cants from the present place of posting. Their OAs are pending.

The Gr.Cand D category staff of both Audit and Accounts side have filed several
OAs challenging the separation of their cadre and the Hon’ble Tribunal has been pleased
to baés interim order not to disturb from their place of posting. This OAs are pending (O.A.
No. 155/06, 0.A.No. 27/07, O.A. No.28/07).

‘The Gr. C and D category was sought to be separated in A.G. (A & E). Shillong
(Assam, Meghalaya, Arunachal Pradesh and Mizoram by order dated 24/9/2004 calling
options with clause of finality of option but respondents have arbitrarily separated only
ASSanﬁ. By circular dated 12/7/2006 fresh options have been called for ignoring the order
dated 24/9/04 and order dated 9/6/2006 again the clause of finality of option have been
given, Saving the officials transferred to Assam. By order dated 21/11/06 list of officials for
allc;cation and deputation have been issued, here also saving the officials transferred to
Assam. The entire process is colourable, under camouflage with scope of favouritism and
arbitrariness. Deputation vyithout consent is illegal. The scheme of separation ignoring the
sanbtio,ned strenaﬁgha on‘requir(;d strength (which is a vague term) and person-in-position

(Which is fluctuating and variable) is illegal and not administrative just and fair. Applicant’s

prayer is preparation of comprehensive policy for separation of cadre in a scientific manner.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

O.A. No. /f[/ .......... 12007

1. Smti. Perly Kharpran

Daughter of - (L) K. Kharbteng

Sr. Acctt.
Office of the Acctt. General (A & E)
Meghalaya etc, Shillong.

2. Shri Jubanlak Hynniewta
Sonof - (L) L.L.D. Basan
Sr. Acctt.
Bfﬁce of the Acctt. General (A&E)
Meghalaya etc, Shillong.

3. Shri Woston Hynniewta
Son of - Shri Shemphang Wanshong
Sr. Acctt.

.‘“\—"——ﬁ

| Office of the Acctt. General (A & E)
Meghalaya etc, Shillong.

4. Smti Sheree. M. Swer
Daughter of - Shri R.H. Syiemiong
Sr. Acctt.

—

Office of the Acctt. General (A&E)
Meghalaya etc, Shillong.

5. Shri Paokhotinthang Haokip
Son of - Shri Dongkhosei Haokip
Sr. Acctt.

‘—-\

Office of the Acctt. General (A &E)
Meghalaya etc, Shillong.
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6. Smti Dariti Mawiong

Daughter of - (L) J. Syngai

Sr. Acctt.

Office of the Acctt. General (A & E)

Meghalaya etc, Shillong.

7. Smti Bebedicta Wallang
Daughter of - (L) K. Swante
Sr. Acctt.

‘Office of the Acctt. General (A & E)

Assam , Guwahati.

8. Smti Saira Passah Haque <~

Daughter of - Shri Razak Ali ' é

Sr. Acctt. | %i
)

Office of the Acctt. General (A& E

Meghalaya etc, Shillong.

9. Shri Frankie, A. Pariat

Son of - (L) F. Khyriem

Sr. Acctt.

Office of the Acctt. General (A & E)

Meghalaya etc, Shillong.

10. Smti Arbina Pathaw
Daughter of - Shri L. Nongkhlaw
Sr. Acctt.

’—\

Office of the Acctt. General (A & E)
Meghalaya etc, Shillong.

11. Shri Samsul Kharkongor
Son of - (L) W. Hynniewta
Sr. Acctt. |
\ .
Office of the Acctt. General (A & E)

Meghalaya etc, Shillong.



12. Shri Sudesh Pradhan
Son of - Shri Santalal Pradhan
Sr. Acctt.
—
Office of the Acctt. General (A & E)
Meghalaya etc, Shillong.

13. Mrs. Mary L. Warjri

Daughter of - (L) A. Wallang

Sr. Acctt.

Office of the Acctt. General (A & E)
Meghalaya etc, Shillong.

14. Smti Silma Kharmihpen
Daughter of - (L) E. Massar
Sr. Acctt.

P S

Office of the Acctt. General (A & E)
Meghalaya etc, Shillong.

15. Smti Costarica Shadap
Son of - Shri K. Kharmujai

-~ Sr. Acctt.

- Office of the Acctt. General (A & E)
Meghalaya etc, Shillong.

16. Shri Jangkhokam Guite
Sonof- (L) L. Guite

Sr. Acctt.

Office of the Acctt. General (A & E)
Meghalaya etc, Shillong.

17. Smti Fatima Nongkyrih
Daughter of - (L) B. Khongjee

Sr. Acctt.

Office of the Acctt. General (A & E)
Meghalaya etc, Shillong.

18. Shri Pramod Kr. Basumatary
Son of - (L) D. Basumatary

Sr. Acctt. .
e

Office of the Acctt. General (A & E)
Meghalaya etc, Shillong.



19. Smti Ropsidora Nongsiej
Daughter of - Shri F. Marnaniang
Sr. Acctt.
Office of the Acctt. General (A & E)
Meghalaya etc, Shillong.

........ Applicants

- VERSUS -

1. Union of India, Represented through
Respondent No. 2.

NON
2. The Comptroller & Auditor General §

¢

of India.
10 Bahadur Shah Zafar Marg,
New Delhi-110002.

3. Accountant General (A & E),
Meghalaya, etc. Shillong.

4. The Accountant General (A & E)
Assam, Guwahati.

5. The Accountant General (A & E)
Mizoram, Shillong.

6. The Accountant General (A & E)
Arunachal Pradesh, Shillong.

.............. Respondents

1. PARTICULARS FOR WHICH THE APPLICATION IS MADE:

The application is made against A.G. (A & E) Meghalaya etc, Shillong Esh-I-Order
No. - 198 & dated 21/11/2006, Circular No. 3307 dated 12/7/2006 and Estt.-I-Order No.-
53 d‘ated 9/6/2006 on the subject of separation of Gr C & D cadres of A.G. (A & E)

Meghalaya, Assam, Arunachal Pradesh and Mizoram.



2.JURISDICTION:

Applicants declare that the subject matter of the application is within the jurisdiction

of the Hon’ble Tribunal.

3. LIMITATION:

~ The applicants declare that the application is within the period of limitation under

Section 21 of the Administrative Tribunal Act-1985.

4. FACTS OF THE CASE:

4.1

4.2

4.3

4.4

45

"~ That the applicants are citizens of India and as such are entitled to the rights and

privileges guaranteed by the constitution of India.

~ Thatthe applicants are at present working in the office of the Accountant General (A

& E), Meghalaya Arunachal Pradesh and Mizoram, at Shillong applicant No.7is

now working on deputation in the office of the A.G.(A &E), Assam in Group C

category. They are low paid e;mployees and have a common cause as regards their

service and pray for permission to file a common application under Rule 4(5)(A) of

' the CAT Rules, 1987.

- That the offices of the Accountant Generals are under the control of Comptroller and

Auditor General of India. The offices for the sister states of N.E. Region were working

. at Shillong. With the reorganization of the states of N.E. region including creation of

states by division of undivided Assam, the Accountant Generals’ office at Shillong -

has also undergone some managerialdivisiqn. It is also started that for the purpose
of functional needs of Accounts and Audits (which were combined), the Accounts
and Audit side were bifurcated in watertight compartments coupled with such
functional bifurcation, further divisions of the offices at Shillong were made by way
of separation of offices in to M Meghalaya, Mizoram, Arunachall Pradesh,

—_—e
— %

Nagaland etc. It rha'y be stated that such intermittent divisions caused acute troubles

in the matter of posting and transfer of officials of Group B, C and D. Itis stated that

there has also been separation of cadre for section officers, AAO’s, AO’s and Sr.

"AO’s.

That no consistent and uniform policy of such separation of cadres has been laid
down by the comptroller and Auditor General to avoid piece-meal division/separation
of cadres. As a result at different points of time different instructions have been
issued giving scope to arbitrariness and causing undue troubles to thé officials.

That in this connection it is stated that in the recent past orders were issued for




4.6

4.7

4.8

6

separation of the officials of the Group B Cadres of both Audit and Accounts (A&E)
sides. These poliéies have been challenged before this Hon'ble Tribunal and OAs

have been admitted, some are pending adjudication and judgement in some OAs

~ have been given directing that the cadre separation should be reviewed and specific

period of deputation shall be indicated

That circulars have also been issued for separation of Gr. C and D cadres of the

~ Audit side by circular dated 23/3/2006. The said circular has also been challenged

before this Hon'ble Tribunal (OA.Nos 155/2006), that applicants are not aware of

the present position.

" Thatthe office of the Accountant General (A& E) Meghalaya, Arunachal Pradesh
and Mizoram, Shillong by circular No. AGM/ CAD SEP/0-2004/1 dated 24/9/2004

circulated the scheme of separation of the A.G. (A & E), Assam, Meghalaya,
Arunachal Pradesh and Mizoram and called for options in the prescribed option
form. The circular clearly indicated that option once exercised will be final. Last date
for submission of option was 8/102004 with a compelling clause that in case of
failure to opt the cadre Controller will allocate such officials to either of the office at

Meghalaya Assam, Arunachal Pradesh or Mizoram. Under such compelling

- circumstances the applicants had to submitted the options and opted for Shillong.
" The respondents also know that required informations - and data e.g. sanctioned

| strength etc were not known/finalised. This circular was intended to do favour to

some officials and was issued in a hurry.

- Copy of the circular dated 24/9/
2004 with the option form is

enclosed as Annexure-A

That the applicants have been contacting office to know the fate of the separation of

cadre scheme and their options. They could learn that the respondents were in utter
confusion as regards modus operandi of the separation of cadre. The required
‘data as regard the sanctioned strength etc. were not available and could not be
“circulated to the Gr. C and D staff including the applicants on request. The Accounts
{;Cafegory Il Association, office of AG (A & E), Meghalaya etc, Shillong also could
;not elicit such data. In the meantime the Gr. B officers also filed number of O.As
challenging the separation of Gr. B cadres. In such a situation the respondents were
.inclined to depart from their initial scheme for separation and option as circulated
by circular dated 24/9/2004 and decided to accommodate persons of their interest

in the Assam office at Guwahati without having any reference to the sanctioned
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strength of the Gr. C and D cadres of Assam, Meghalaya, A.P. and Mizoramin a

very hasty manner. By circular dated Estt —1 order No. 63 dated 9-6-2006 some
Group C and D officials have been allocated to Guwahati office. |
Copy of the order dated 9/6/2006
(1%tand last page') is enclosed as
Annexure B (other pages
contains the names and shali be
produce at the time of hearing if
| called for)

49  Thatthe applicants beg to state that the respondents started woring with unreal and
fictictousﬁfigares and records. They were aware that the positions in notification

~ dated 14/3/06, 25/4/06 etc. were not correct and there were discrepancy in figurs
in comptrollér and Auditor Generals memorandum dated 25/4/06 and those as per O
the office records of AG (A&E) Meghalaya Arunachal Pradesh and Mizoram. With ‘=
such a position the respondents earlier circular dated 24/9/04 and later circular
dated 12/7/06 don't reflect just and fair administrative play. The circulars have been
issued in a non transperent manner only to do favour to some persons of choice Qf
the respondents. The many of the applicants have been harrassed by way of transfer
from Shillong to Guwahati again Guwahati to Shillong and in some cases repatiating
the some. Once calling for option by circular dated 24/9/04 treating as final, again
giving up the finality calling option by circular dated 23/3/06 calling the same as
final. Such action clearly demonstrate whims and arbitaryness.

4.10, That immediately after the issue of the order No. 53 dated 9/6/2006 the respondents -
could understand that anomalies have cropped up in the matter of separation, option
and allocation to Assam office as done by the order dated 9/6/2006. the respondents

~ endeavoured to projéct a semblance of corrective_s steps in the matter of allocation
tb the other offices viz. Mizoram, A.P. and Meghalaya and issued circular no. 3307

- dated 12/7/2006. Most curiously the separation does not contairt the name of the
office of A.G. (A&E), Assam. It is stated that the original circular dated 24/9/2004
mandated separation of Assam, A.P. Mizoram and Meghalaya offices i.e. 4 (four)
states. The circular dated 12/7/2006 contains only 3 (three) states viz.A A.P.
Meghalaya and Mizoram, the office of Assam has been ostensively omitted to
safeguard irregularity done by the establishment order dated 9/6/2006. The last

~ date of option by the circular dated 12/7/2006 was fixed és 19/7/2006 later extended

to 28/7/2006 . This circular also contains the clause that officials who fail to exercise



4.11.

4.12.

4.13.

8

options shall be allocated to any of the three offices at the discretion of the
administration. The sanctioned strength and person - in-position were shown, but
the sanctioned strength has been ignored for the allocation withdut any reason, which
will make room for the favouratism. The increase or decrease in person in-position
a‘ter the option has not been circulated to make room/scope for favourtism.

Copy of the circular dated 12/7/2006

is enclosed as Annexure —C.

That the respondents with a view fo do favour to some persons issued the circular.

dated 24/9/06 knowing fully the staff strength ofthe offices of Arunachal Pradesh

and Mizoramof the so called re-organised Meghalalya office was not know. That

- being the position this circular dated 24/9/04 was uncalled for except doing favour

- to some persons of choice of the respondents.

That the respondents are highly confused in the matter of sanctioned strength,
required strength and persons - in-position. In the mater of separation of cadre of

Gr-B. officers the form required strength was taken resort to. But on challenge before

“this Hon'ble Tribunal the respondents undef camouflage omitted the term in the

circular dated 12/7/2006.

That the respondents are not working with openness, whereas in the case of Gr. B.
officers the filling of post, with nexus to required strength have been mentioned, in
case of Gr. C & D the term required strength have been omitted because same is
under. challenge in number ‘of O.As. pending before this Hon'ble Tribunal. It is
categorically stated that the office of the Accountant General (A & E), Meghalaya,
A.P. and Mizoram are working with the term required strength though the omission

of the same term is explicit and deliberate in the circular dated 12/7/2006. Moreover

(\

¢

the circular datéd 12/7/2006 does not give reasons as to why the separation of

cadre is not being implemented on the basis of sanctioned strength. The ideal
condition demands that separation shall be on the basis of _Sanctioned strength with
permanent allotment as per such an option. Administrative fairness does demands
the same. The respondents may on administrative feasibility and fairness make

short term adjustment from among such permanent allottees by making reasonable

scheme. Short term rotation may also be considered by the respondents in this .

respéct. But most unfortunately circular dated 12/7/2006 has been issued, saving

the incorrect decision by the order date 9/6/2006. In continuation of the circular

dated 12/7/2006 circular dated 14/7/2006 has been issued showing only persons

in position of some staff but not sanctioned strength of C&D. Deputation has been

resorted to illigally. .



4.14.

4.15.

Copy of the circulated dated 14/7/2006
is enclosed as Annexure-D.1
That the Accounts Category lll Association Shillong, had represented against the
scheme of separation of Gr. C and D staff as explained above and has circulated by
the letter No. Aéclcate-3/2006—07/11 dated 3/11/2006 issued by the General
Secretary of the Association, the correspondences in this aspect. The applicants
are members of the said Association.
Copy of the Associations letter
dated 3/11/2006 with letter dated
2/11/2006 addressed to the

General Secretary of the

Association by the office of the Q%

A.G.(A & E) Shillong, the letter
dated 27/7/06 issued by the A.G.
(A & E) Shillong and letter dated
26/7/06 written by the association
are enclosed as Annexure E,
E-1,E-2 and E-IIII.
That by order No. Estt-1 Order No. 198 dated 21/11/2006 office of the A.G. (A&E)
Meghalaya etc. Shiliong has circulated list of Gr. C&D officers allocated to the offices
in Meghalaya, A.‘P. and Mizoram and also indicating the places where they have
been posted on députation. This has been done as per the circular dated 12/7/
2006.The applicants have been permanently allocated to the office at Meghalaya. it
ié stated that the above allotments and deputation have been made without reference
to the sanctioned strength or the clear policy or principles of separation or stable
policy of sanctioned strength required strength etc. The deputation orders are without
consent and as such illegal. The fate of the options exercised under circular dated
;24/9/2004 has not been disclosed. No reason for delinking the Assam office as in
order dated 9/6/2006 has been disclosed. This order dated 21/11/2006 has been

passed under camouflage and has been done arbitrarily dehors administrative fair

play. The applicants deserves to be retained in office at Meghalaya only.

The circular dated 21/11/2006 is

enclosed as Annexure-F.

¢

&
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4,16 That challenging the said separation. as stated in above paras some Gr.Cand D
staff of Account side filed applications which are numbered as 27/07and28/07
which has been admitted with interim order not to disturb the officials as regards the
place of posting. The OAs are pending.

| Copy of the order dated is
enclosed as Annexure- H.

4.17 Thatby not fﬁaking the séparation simultaneously for the four (4) states as notified in
2004 great prejudice has been caused to the applicants. For e.g. the applicants
who exrecised options for Meghalaya on the staff position then‘ prevailing, though
seniors were not allocated to Assam but to Meghalaya.

4.18 That applicants humbly state that their grievance is not against policy decision of
separation but against the manner the separation is sought to be made opening
scope for favouritism and pick and choose policy. The humble submission of the
applicants is that the separation should be worked out ignoring the separation
done fn persuance to notice dated 24-9-2004 and four offices should be separated
simultaneously disclosing factual position avoiding scope of favouritism and
arbitranies. |

4.19 Thatitis stated that employees similarly situated filed applications before this Hon’blé

| Tribunal (O.A. No. 27/2007 and 28/2007) which are pending. Hon'ble Tribunalwas .
pleased to admit tHe cases and passed interim orders to maintain status (juo ofthe
applicants. |

Copies of the interim orders in

.O.A. No. 27/2007 and 28/2007

are enclosed as Annexure -1 &

J respectively.
5. Grounds with Lega_i Provisions
5.1 Forthatthe calling option for four states with clause of finality of option, by
circular dated 24/9/2004, and thereafter separating only one state viz. Assam is
not just and fair and is arbitrary and whimsical.
'5._‘2 * For that again calling for option for separation of Meghalaya, A.P. and Mizoram,
| arbitarily ignoring the earlier notfication dated 24/9/2004 is arbitary and illegal.

5.3 - For that separation not on the basis of sanctioned strength is not just and fair and
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5.6
57

5.8

5.9

8.1

8.2

(124

«

- any decision as regards cadre shall have to be on the sanctioned strength.

5.4

For that the terminology of “required strength “is vague and abstract and opens
wide scope of favouratism and whimsical action |
For that the separation on the basis of person-in- position (PIP) is not administrative

fairness. “Person-in- position” is a fluxuating concept and any fair policy decision as

_regards cadre shall be in reference to the sanctioned strength.

For that deputation without consent is illegal.

For that pecemeal separatism of cadres causes undue hardship to the officials -

" and opens scope of favouration by the respondents.

" For that once posting in Assam under the 2004 option scheme with finality of option

“clause and again seeking option and allocated and posted to other state

. demonstrates administrative indecision and fluxuating orders giving room to

- favouratism and pick and choose policy.

"For that, this application is filed bonafide and in the interest of justice.

' DETAILS OF THE REMIDIES EXHAUSTED

 Thatthe éppilicants declare ihat the they have no other alternative and efficacious
. remedy available to them except by'way of this instant application.

['MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER
COURT: |

;fThat the applicants.declére that no such writ petition or suit has been filed regarding
’.'fthe matter in respect of which this application has been made, before any Court or
any other authority or any other Bench of the Tribunal nor any such application, writ
Jpetition or suitis pend_ing before any of them. |
RELIEFS SOUGHT FOR:

'Under the facts and circumstances stated above, the applicants humbly pray for the

following reliefs.

i

The circular No. 3307 dated 12/7/2006 issued by the office of the A.G. (A& E),
. —_—

-Meghalya etc. Shillong and the order No. Estt/Order No. 198 dated 21/11/06
_ —
issued from the same office be set aside and quashed. /Wvﬁ(b

The establishemenf Order No.- Estt. I-Order No.53 dated 9/6/2006 issued in
isolation only for Assarh, issued by the office of the A.G. (A&E). Meghalaya etc,

Shillong be set aside and quashed.



8.3
8.4

8.5

9.1

9.2
10.

1.

12.

A P
The applicats shall not be sent on deputation without their consent.
The applicants shall not be disturbed from their place of posting without
publication of a scientific and comprehensive just and fair policy giving full scope
to the applicants
The any other relief that the Hon'ble Tribunal may deem fit and proper. The above

reliefs are prayed on the grounds stated in Para-5 above.

INTERIM RELIEF PRAYED FOR:

During pendéncy of the application applicants prayed for following interim orders/

relief. PN
The operation of the Estt-I-Order No. 198 dtd 21/11/2006 in fespect of the . g '
applicants be stayed / suspended. &
The applicants shall not be distarbed from the present place of posting.

This application have been filed through Advocate.

Pérticulars of the Postal Order.

(1) IPO No. 26— 3S5) 480

(2) Date of issue /A~ 02— OF .

(3) Issued from C}r PO, . —
(4)Payableat (G PO |

Enclosures as stated in the index.
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VERIFICATION

I, Shn};‘“?é%%%ﬂlﬁ(h ....... aged about A'/ ...... years, Son of

FK/\ A4227....., working as Sr. Accountant ((Abesnd M0 F ). in
the Office of the Actt. General (A & E) Meghalaya etc., Shillong do hereby verified
that statement made in Para-1,4,6 and 12 are true to my knowledge and those
made in Para- 2, 3, 5 are true to my knowledge as per legal advice. | have be'en
authorised by other petitioners to sign this verification on their behalf which | do
accordingly and | have not supressed any material facts. ’ |
—
And | sign this verification on this ....... 12 (A day of

Guwahati.

, 2007 at

o

Signature of the Applicant
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yv-x::rzr:r: OF THE ACCOUNTANT GENERAL (AKE) MEGHALAYA, ARUNACH AL,

GM/ CADSER /8-2004 /)3
Datod: 24" Sepramiey 2004,

Y

The scparalion of the commion Gr, and Gi. U cadrer. i the olh(.r“ of the AC (Al
/\sssaﬁn, Coawinthiale ang AG (Adll) l~’wrphuluyu Ardnpchnt Prodesh & Mizotom, Shilliong 1. wnde
aclive consideration. Along wirh this, the Offices

Bsvr A il Bowewer, (nnllnlu bo funclons Qo Shilllofygy 1 'mh lum Fhnt off e
stafl nuarters ave availahle in Hanagar and Alzaw! ves pactivaly, )

JAYR ("I\UUC]H offictals might not be ovailanle in ﬂll the (umr". e le opt for the ofhco of
/\(1\/\&[) Assam al Guwahati, AG (AEL) Meghalaya m Shitlong, AG (AWE) Arunachial Mragusio al
bhullonr- JManaaar and AG (A&E) Mizoram at Shilleng / Aizawl, each official in the & C & Gr
Tadres hesiten mdicating an oplion in 51, Nu, 7 of OPTION FORM, tor ('hmc‘( ol oflice
Will aiso be g equired to indjcite anc oplion W go on dﬂpumlmu ln H.cuw
olfices { ste 51 No. 8 of OPTION I-OPMJ

)
101 nsting

A {Hour] inentioneg

O.nualc. wlhio are finally ailomlcd to the oflices of AG (AGE) hrunachal Prades iy,

Shiltung
anG At {ASE) Mizoran, Shillona based on thel ophions, {4

pad any depuration allowance. These afficials whaen transierred Lo Isnagar and Azawi will miog

hot be paid any depiitation allowanco,

Officials who are finally allacated La worl. i the office of the AG (ALT) Arunacna!

Mrogesn ang AG (A&E) Mizoram based on therr in

deputation [5G No. £ of OPTION FORMY wilt ot be prad deputation altowance wiiile Loy aree

pusted.in Shillona. Such officials when transterred Lo work i these new offices ot JLa!‘.agi;n' arie

dications that they are willing te oo on

Aizawl will however, be paid deputation allowancee.

Officials who wili be allocated ‘o the offices nf the A

58 Mrahalaya, Shiltong,,
AGLAREY Animachug Privash,

Shillong [ Hanigin il ALLREL) G i,

Shillong 1 Kzivval sl
who also indisile that they are w

mmq L0 o on oeputstion Lo the office: uf AG (A&E) Aesam,
Loinwanati will on posting to this office he Taid Uc_pul.atmn aliowance.

Each othaal is required to exertise his / her opuon in e DFTION FORM 10 [ aunplied

b him Zher 40y (he Atdmvinistration Sechon fyy g1 Dr*fohr:_“,« 00A4. I any officiatl (alln 11, oy rv"u.f

his /7 her ophon as Indica ed above byt dale, the Ladic controtler wilt allocaie suc, ol!acml.

pu*mam'mly to ehher the office of AG A&I ) i\’lLrﬂ‘»”tl:i\’u, _xhlllnnq ur AG (ARE) Assarn, Guwihit,

wmmmmmw “1n111mg7 mamg'n"m ,m'(m'd‘ ) Mizoram, ¢
The oplion nonee exarcised will be {inal,

Shifiong / mizowd,

plmDr SH.oangl HT.?()RAM SHILLONG 793001, S A

of the 'AG (AKE) Arunachal Pradesh asnd AG -
CAREY Mizoram will also be setb up. The offices of the AG (A%E) Arunachal Pradesh and AG (/J.wL;A

Lt fed -

N7 of OFTION ORI will ) by -

.
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Qr Acctts.at °>1 151,166,199 o 205,207 to 218, 720 10 22( ?28 to 232 & 234 10 2?7
Accttsat §1.29 & 3()

C/Tsat SL51 & 52 ,
Gr.’D’ Peon at Sl 12, 14,22 & 27
Watohcr at SI R

mp Sr, Acctt Q/Acclts/C/]s/G,oup D who lmvc

Lparatlon of GriC & n’ (,ddrc arc aHoca\cd by
o= o

LhL /\dmmmlmnon 10 Um ()mu,s

LI R toa

) ()/01110 AG (/\&I 5) /\*4’;:(111 Cruwahati

1. Slm Br

2 '\lm (1

; (/\&F) Mcbhulayn ctc, q}ullom’ L
fm\ Bang, C/T "

mlcqqtal Jhanbl\hlcw G/

|

o

. _'_‘l Shi incn Hu',lmml,ny ‘n Acclt ]
i

|

Slm (mncsh Ch. Dcka, Sr. /\cclt

not furnished Opthﬂ" for the -

(




hn i msn
4 3}11 |_ﬂ_‘>u(ll}
i ASA_ShH Vijay |
| 6. Shri ) ();lR

@)

s Dic ngdoh, Cir, I) Peon 3.Shri Raju Ruchal, Sr. Acett ‘

Mylthr)nl7 (v.. 1) Watcher 4.Shri. Samirvan Das, C/T

Lumar, Gr. D Mdh 5.5hri Preman Singh: Gr. ‘D’ Peon

>); Nonybrn Gy Salaiwalla _6.8hri Ajoy Lama, Gr'D’ Peon

7. Shii ¥ Temla

7.Shri Lohit Ch. Baumh Gr. ‘D
Watcher

[ Pariyar, Gr. D Sal nw_nlla

8.Shri Utpal T(nmm Dns (n "D’.
Safaiwalla

(Autho

Meamao Na, L
Copy to:-

CThe Asstt. Con
Office of the ¢
HO, Bahadur S
Meve Dethi- 11

Memo Mo, Tigl
Copy {0

1. DAG(Admn);
ST AO (Adm
. Seerelary Lo
. Principal Dig
. Secretary 16
. Stenoto DA
~J..5teno 10-DA

L TN US B ]

o

5. PAO (Local).

9. Confidential
1050
11:Pay Bl Gr
12.12.0. Book.
13 Gradation 1.
4. Secy., AC/
15 Fistate CcH
16.Notice Boar

A

i ;.' | /.s‘(__)(:/z(-mm

G(Admn.),0/0 the AG (/\&I*) Mcghalnya cte., Sh

ty- AG’s Orders.did. . 24.5.06 at P/5 $N'of File No:'lés‘ft‘f 1/SOC/2000-05)

. .

cdl— -

DEPUTY ACCOUNTANT GENERAL (ADMN)

()5/@') NN . Died:- 716100
1;7!1()1lcr1\‘ /\udtlm (:cnunl (N),

omplmllu & Auditor General of Indm

ah Zalar Mary

6oy

ch"‘ -

DFPUTY /\CCOUNT/\NT GFNERAL (ADMN)

1/SOC2000-05/0 033 = Do ke

"Da:éd' ?/6/06
Olo the AG (A&E) Assam, M'n(hmgaon -Beltola, Cuwahatl 29, ’
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AG, Ofo the A.G.(A&E) Assam, Mmdamg,don Bc]otla Guwa} ati-29.
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Q(/\r& VLC,), Oo-the-AG- (_A&r)Mcg lalyca_etc,,_Shillong '
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mp

ist, SB Group, Budg,ct Group (R Gxoup Poshng Grou
\A. Co.0p, Mutual Benefit ( Fund Litd, Shillong, ..

/o the Pr. AG (/\ndl() f\/luvlmlayu cle., Shlll(
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*Meghalaya, Arung

Circular,

~newly created off]

COQEFICT OF IHT‘

Ve e e o r
;I, PR e noune )
/; . F)ﬁ’)"mxm ¢ Y
o .

/\(‘COI]N[ANI GENITRAT (

Cirgular No.3307 -

,C’.cm.c;eql,wn
Accountant Geners
officials c'urrentiy

e
permonent alloenls

2. The propo

aadres) i

Mizoram, Aizawl 1§

A&ID), \’II (”I l/\LA\ AJTG, SHHJLON(‘

[IEN

Dated: -12-07.2006

t upon the creation of the two new olﬂ( s of the /\r( ounmm Gcn(‘ml Ml/())"]m /\mel andl

I, /\mnnc]ml Pradesh, ltanagar? with effect from 1" /\pn] ?()06 '1H Group 'C’" and ‘I

bome on the cadre of the Office of the Accountfml Gcncm] (/\ccount' & Entitlements),

————

chal Pmdcsh and MILOI"UH Shlllong arc hereby requlrcd to cxcrcxsc their option for
)n 10 (hc office (..) of 1lwn chmu' in thie pre: .mh((l O II()H T*f)I’M cncloned with this
sed’ Sanctloncd Strength and Pcrsom m-Po*nUonJ of” Group C and ‘D’ Accounts &
in the rcorgam7cd Office of thc Accoumant Genexa] (A&E} Meghah ya, Shillong and the’

ces of the /\ccounlanl Gmcml /\1 unflclml Pmdc»h Itdnfxp.n nnd ‘Accountant General,

v shown bc]ow

:Cadre Meghalays - ,/—\runachal ' Mizoram
' - Pradesh . )
o 153 Mk 33 PIP” |55 Pip v
Supervisdr. ] , ! - . ' !
Sr. Accl/fSr. CO | 130 123 ] 49 ‘42 42 |« 3%
/\«JCH/C‘C AR 8 b 11 .8
CTDEDL 34 | 228 |14 | 12 [ 6 13
\\ Iy “«1“ f‘ Sl,[ ’ l ] : hatnd s ) : 1
Carctaker, 1 -~ o
Steno” |, IE 2 |1 2 ] ’
Hindi Trapsiotor 2 -~ , - 4
Staff car Driver 1 - 5
Record Keeper 4 4 3 3 3.0 13
Group 17 SR N N O s T S T
K clex Oper mm ] 1 -
35 = Sancnbnnd Strength; PIP= Persons-in-Position - :
The various posts in Ulc three offices will be staffed Lo the C\Lcnt of thc numl)cr of PCI SONS-Jn- Po sition as shown
in the above table. b~ ; _
3. Permancnt pds m[, of(‘loup C & D officials of common cadre ¢ 1[;.’llﬂ'»l the p(‘x'\(m'. IN-Position strength of
. a DRI R
various offices will be Jm.dc ‘by 'thC“ ldlc conUollmg authority 1.c. AG. (A& J) I\Icgwlaya cte., Shillong
: L ' \-
strictly on the ba« $ of the scmonty of ‘mc “Officials, who. have C\ucncd then optlon for aliocation 10 such
- X . YA . (
olhices, s
4
"Vide Ml s (thwﬂunﬁc ion Mo, (m Audit/MEC20R-199 U Notificalion/0] dt. ] 4- ()"\—”()(Jo
“ Vide Har's Qffiee Iotification No.66-Audit/M&C/208-] 09 //!\Jolmcal;_on/u di: 14-03- 200(‘\
* Commumicnted vide C& /\C nnﬂncz Memo No. 16RG PRG/72-2005 dulul 254, ”()()ﬂ e Lo e
/
- ‘ ) 1
i Con i




nificial Tatks to sulimit

atthe discretion ol the

11. ihie oplions
entertamed ander an

for permancent :l]lm,,

semo o o
Copy to:-

IS DAG

his/her option by this date, heshe will be allocated permanently to any ofih_t:,th_rec offices

./\(h‘l’lil\i’;ll':lli(‘rl]

onee exercised will be finat and snbsu[ucm ]C(|ULSIS 101 ch(mgc \V]” nol be

v u;unnnt.mu,s As such, all ()ﬂlu s are advised 1o; S]WCIW (hcn ophon ()fo [lices

lmn ag well as Tor deputation Wl”l (lm, care .m(l .mphc, \(mn 0[ mm(l

" L S Accountant General
LS5O0 2006-07 3308331 5 Diited 12-7-2006

(Admn)y Ofo the  With a request to hand over this ('”ircu’]ﬁr'ﬁ]ong with'the attached

£ (W) Assam, Option Form to cach Cnoup (¢ and -1 oflicial Llom this officd
Maid lmgaon - Beltola, who is on deputation- in the Ofo /\(‘(Aév %) Assam, Guwahati.
Cuwahiali-20 o . The filled in Option Forms should be forwarded by vour office to

© . “us no later than 21 July, 2006 - R
20 Sr Ascounts  Officer, With a request to hand over this Cifeular along wnh th( attached
legional Trining -+ Option Form Lo’ ¢ach Cloup ‘Cand D’ Official posted at RTT,
institute) Shillang Shillong. The filled in ﬁp ion Forms shovld be forwarded to this

g IR

(Jocal)

By

og]

steno o)

o Sleno o |

Y

7. /‘.I’l SrL A
Al Fotice

—~-
>3

S o A4
DAGH(A).

DA (ALS VL)
)5/ AO)S

Boards

o olfice nol dater than 19™Jaly.2006°
With i request 1o hand over this Cirealar nlong with the attiehed
Option Form to cach Group *C” and ‘D™ official working under
them. The filled in ()ptmn Forms should be forwarded ta the
Establishment -I Section not later than 19™ July,2006

Coliapervinor

QM)« A\

I‘ \L.hl[shm( nt Officer
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Circular No, 29

1) In contin

‘C and

T\/Ib;xhn].q

[)Ll‘;l'mﬂl]_cn 3

M iy.orri‘m

2) The revis

CTHHE A(,(,()UN
18

D staff cuncntl

3

‘}9/

-

U
- A'rmmcw\& B

G My e R A o, TR

T

ANT Gl‘Nl( R/\l (Ac&l'), M]t( H/\LAYA !‘ T,

S]IH LONC

(Accounts & Entitlement) affices, the {()llmvmb cl

b d Persons-in-Position of the Gmup ‘D’ st

793 001.

] J.f)_‘zl‘lc.(.!‘: ﬁuvg.l'y' 14,2006

-allocation to 1hc officc of their (.,Il()lLL e Mcglmlnya

%
.‘

T

lation of this oﬂ;cc cuculm No0.3307 dated 12"' July 2()06 dncctmg all Group}
bome on the common- cadrc oflhe ofﬁcc of lhe A. G (A&T)_

Arunachal Pr: ldcsll and Mn/m.nn Shillong: o (vuu

/\mnaclml Pmdcsh or

.mhc.:ll(m i [DIV(,H I)(,Iow

afl in cach of thc thxcc Accounts and

i Mg uplumf for -

']_';'n(_i(len)c \( off"ccs as wcll as (hc break up of the vmxous (noup D’c ﬂldms‘ls,ds h_glow :
Category Mcgha[ay /\runaclnl dedcsh : Ml/omm
chsons -in-Position | Persons-in- -Position. Perqnnc m-Position . °
YI.-Dufiry , - 02 S 0 |- o

s'/B'_Jr.Gc::l-c(ncr Opergtor 01 L R
J-Peon 12 .05 IR L.
< Sr.Peon 01 e R -
Watcher 06 03 02
Salaiwala 0s - - 02 0]
Watcrman -0l 01 - -

Mali ah ()2 0] ! -
UTotal:Revised persons in pog 30 13 08

This is {1

Memo N()‘.Es(‘l;.I/S

2). Sr. A,
'Bcltol

Group
C L (A&RE),

»Assam, Guwahati,

the information of.all concerned,

jC/2906.-07 / 3919 - 3320

‘ Copy to: |
\/171 Sr.AQ;

all Grqup

Record-1 (Local:: T he al)ovc ulcu]
‘D’ staff working in Shillong (A
O./Record, Office of the Accountant
a; Guwahau 781029 with the reques
‘D’ staff from this office who arc o1

:(lu/-

le.nl)lhhmcm ()ch,cr _

Dated: 14.7,2006 -

ar may plwsc be ur(,uldtcd (o
ccounts & Lnt:t]cmcnt) off’cc R
General (A&E), Assam, Maxdamgaon
st to circiilate the above circular to all
1 dcv)utallon 10 lhc Off'cc oﬁhc /\ G

| -ﬁwx M\ lw

. r‘"l d )h«ln‘nun Officer

3
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For Muubms only) R

u._ﬂ/?ﬁﬁé 0////

mon of Nuv Oihus ot‘A G. (A&L) Ar un.lclml Pmduh

r

~

_D/— 05 // 2005

lmn.lznu .md
e mld ‘D’ Mrlf

¥

hnd hc;cwaih wmmults/dmmon ‘u ILLL‘I\’Ld lmm llc.ulqumtu S Olhw

Accountzmt G u1c1 al (Ac&l’), Mc:,hul.uyu ct(_ bhlllon{’) with ; rclcxcnw (0 the

i ‘ml)millul by (hc e mln 8 un(l lmwnulul l)y lh( /\ssmlu(l(m \i(lc letter No.

’/200‘% ()6/2% duu(l 2. 8 200( tor inform: tlmn ol ull munbc
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o

Sub:

NGE(ICM)/11-2006(I1

o. Esttﬁ-l/Rept/lnter

The General S

Accounts -(Category \III) Assoclation,

want General (AKE), Meghalaya ct_c., Shillong

0/o the Accou

" Creation of Ne
consequent trz

CWIth referenc

abo‘c [ am directed

ecretary,

AG Trans/zoos-o?/ 51 a3

/lf |

Ol'l ICE OF THE.ACCOUNTANT GENERAL (ALE) -
. MEGHALAYA, ARUNACHAL PRADESH MIZORAM, SHILLONG 793 001

‘Dated »02.11. 2006

w officers of AG (A&E) Arunachal Praclesh Itanagar and AG (A&E) Mizoram, Aizaw! -
snsfer of Gr. *C" and "D’ staff : '

& 1o the Accounts Ascoclatlons ((.atcgouy III) lettu l\lo /\( C/Culf* lll//UO.r
2006/25 dated 2.8.2006 addressed to the Comptroller & Auditor General of Indla on the

subject cited

to convey herewlith the-Headquarters’ Office - reply received vide letter No. 271-
[) dated 30.10. 2006 on the pomts ralsed by the Assoclatlon as.under :

“Commients

1. (a)Whether the per

od .of deputation

will be for a specific duration and also
If so,-what would be the tenure’ of

deputation?

(b) Whether th'e' officl
the offices of 'A:G (A

& A.G.(A&E),Mizoram),

RE),AP. Ttanagar

Alzawl  will be-

brought back "to the office of thelr.

cholce after explry ¢
period, {rrespectlve o

f the deputation
'vaﬂcancy position

in the office of th'elr‘cholce.

als transferred to’

1 (c).Some members

Lransfer

’deslre, that the
be miade oh Tour/Rotatlonal

basls, may kindly be mplemented.

Para 4 of Clrcular dated 12 July 2006 lssued by the office of the
Accountant General (A&E) Meghalaya ‘under which all Group '
and ‘D’ stal’l’ were asked to subinit thelr .option for pcrmanont
aIIOcatlon to’ ‘the Meghalaya Arunachal Pradcsh or Mlzoram offices
mal<es lt clear that surplus optees of a particular offlce will be
posted on deputatlon fo the defICIt olflces and “these perscns shail
be permanent/y posted to the off/ce of the/r cho/ce on the basis of

“their senlority on avallablllty of subsequent vacancles agalnst the
person- /n-posll/on rl/anlh I that o///cc .

,lhl-f belng l.ho cnse, It |s claar llmt d('plllnllnn will not be for n
specll’lc duratlon The deputatlonlfts will have to continue in the
office they: are sent to till Lhey are repatriated to their permanent
offlce In the manner stated above The' perlod/tenure of deputation

, I'would thus’ dlffer from person to person

Circular makes clear

The . that the deputatlomsts il be
'»pclmnncntly brought I)ack to tho olflco of thelr (|lf)l(l

avallablilty o'f‘subsequent vacanclcs in’ tllat-o_fllcc.

only on

?

“he demand of ’-\"soclat on to post t"le surplus staff on rotation
basis can bc considered only if all tllo staff mombms are aqrnﬂal:lr‘ :
for posting to the deflcit olllcos on rotatlon basis.




'
'

Y! walu r, st r1ff munb"ra who le
transterred to Arunachal Pradesh,
lanayar and Mizoram, Alzawl would be

| l\__l
!

I

|

| proatdued vt indisldual quarter In a
halbiltisble all
basic amenltics?

and  secured agres with

(lJ).I‘-'urlhcr U\L sldtf qu :tels should

L provided  adjacent to the offlce.
Unless, the staff quarters are proylded,
transfer to the new offices-may be kept
In< abeyance for the time being and
functioning of the two offices may
It Is  also
requested that the staff side should be
tuken inlo confidence before selecting

the sites of staff quarters.

covlingeIn Shilflong,
Cw

Reply/Cemments on these points will follow separately from HQrs.

<

Lecountants viould. be the worst
sufferers as most of them: would
have to serve on deputation In the
offices of A.G(AUE)., A.P, ltanagar &
Mizoram, Alzavil for a very long perlod
of_time or '

period as It appears from the

Gradation List and also they wlill be
deprived of their promotion till they
are repatristed to thelr orlginal. office
of choice, The officlals may be brought
back to their office of .cholce after
completion of thelr normal deputation
perlod and the subsequent vacénclcs
arising on the nevr offlces may be fllled
up by news recruitment. In this regard,
Administration requested to find
and means so that staff can be
brought back to thelr office of cholce
immeadidgtely after completion of their
c normal tenure of deputation.

|
|
i
|

is

YI18YS

for thelr entire service

J.Further, as per the terms- & | This polnt Is covered In comments pertaining to Polnt 1(a) and (c)
conditions of the Clrcular Issued by | above. ’ :

the Administration vide Circular

110.2307 dtd.12.07.2006 It appears | As far as promotlons are concerned para 8 of this office Clrcular
that  the Junlor Gr.'DY, C/Ts &

duted 12" July 2006 (Appendix- -1) maokes U clear-that “no further
promotion will be  made In the surplus office(s) tiil all officlals on

dsputation are repatriated back to the offlce(s) they have opted for
on permanent allocatlon”,

Puge 2
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/; ) ’ ! |
24 o [
T

) >: K o o 4 . . (L;IJV\/
~-1-(‘;:3—~. ‘ . . | o
t. N - T : '

.J;yay also be clarlfied, that ¢/Ts

who e on deputation to the ex-cadre
/jpost as.D.E.O on transfer to the new
/ : '

to be ’en’tlht-led to
draw the pay of D.L.O or thdy will be
reverted to their original posts of C/T.
{ and 'how:their pay will be.protected In

tﬁat_‘ case? ]

I offices will continue

o

The clerks working as DEOs :ﬁay continue to hc)ld the posts of
‘DEOs evenafter thelr posting to the deficlt offices.

5. Gr.'D’ officials arh
lowest pald category
further be subjected

the financlally

they are transferred to the new offlces,
Hence, 1615 raquostad that our Gr, ‘p’
sLll e :exen‘wptud flom the “transfer
and vacancy in the
offices may be filled dp through direct
fecruitment  and the" sufplUs. staff

Supernumerary post.

and they would
0 suffer most, If

newly created |

should be regularized: by creating a |

,;,_‘/_,.........a‘-. - e T |

The Group ‘D" offictals who are’ln excess of th'e/r'equired strength fof |

Shlilong office are to be

sent tothe deficit offlcés™and no. excraption
can be allowed to them, = - C '

R

6. The staff also Impress upon the
| Administration that g ‘great hardship
the menwbers.' In
respect of the ~edutation of thelr

would be caused to

it is requested, that n O staff niem'bers
should be transferred during the mid-
sesslon

members may requie. a P.R.C for
adnyission of thelr chllc'rien to Higher &
Technical -education. |through State
Govt, quota and would
for such a quota, as g
continuous stay ét a
for

etting a P.R.C; a

12 years s required. But,

continuous stay for 12 )'/ears may not

Shillong due to their transfer

Arunachal  Pradesh & Mlzoramy from

might be "deprived of, getting P.R.C.

from the Govt. of Meghalaya. In this

children due to the tran'sfer.i‘herefore,'

of " the education of thelr |
children. It'may also to be mentioned
that  deserving children: of the

lose thelr clalm
particular place |:
be completed for many members at
to

Shillong and as a result their children |

~ The Permanent Resldent Certificate (PRC) I given

{0 a "permanent
resldent”

a PRC as long as
respective of the
g In Meghalaya or not..

of a State. Thus, a person Is eligible for
he/she Is a permanent resident of Megha‘layé‘ ir
fact that whether-that person Is workin

.o

N\
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|
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/| regerd, arrangement| may be made | o L T
/| with the Govt, of Meghalaya so that | . |
( P.R.Cs may be granted to the‘Children v . , o
of the staff who“arc, transferred to | . ‘ L e K
Arunischia) Pradush & Mizoram, ' Co St
7. The staff also expressed that:,»,'at.'the 1 S o ,

time of separation between  Assam
Office . and Meghdlaya office, staff |.
strength and péfsons In position was
not reflected in_the Cifcular letter. As
a result, some mem Jéré who would
have “opted for the| Office of A.G
(h1E)Y, Assarmn, | Guwahat! | . .-
permanently, could fr"\ot avall thé .
oppbxtunity for optihg For their cadre ln
the office of the A.G|(ABE); Assam, .
Civiahatl and I‘u:vu.-tb‘:l:r)' deprived of | v ‘
natural justice. Hence thelr personal | The cadres between Assam and Meg
representations may_;" kindly  .be | :

haléya offices have—a'lfeady
' been separated. This Issue cannot be reopened, ‘
considered and they may be given the | - ‘ ' ST

opportunity‘to opt for their cadre In the
Office  of A.G  (RUE), Assam, |
Guwahati/or they mabee aIIoWed to
be transferred -befmaﬁ"’ently'there. Al
good number of members of the staff
Of this office are sl on -deputation
now.  with the  O/o {the A.G(ALE), ¢
Aéf.‘.ém, Guwahat! andj.some of them
have been  transferrac “twice to that

office. ‘In this regard, fow they will be o P
treated on their repatriation to this
| office, as they are still the junlor most?

{
' L
1

B. The Association urges upon the | No_exemptidh’ | |
Administration,-that, representation for | approval of Headquarters’ Otfice. . e
retention In the original office of cholce | - ' '

hould Bé'via‘il__dv{ied“ln' 'a"‘n_y individual case without

'

by the members on'g'enui__ne grounds ... -

may also be glven due- consideratlon
when  transfer  on |deputation s , o S
ordered. h ' ‘ g

Yours falthfﬁliy,
gy

Dept)tygACCOL!ntant General (A)

+
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To,
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B /,u'o’(ro'-( /-@S‘I (

"L)g/ { - e ‘. __\ R '.\

} '_H'!( ORI
TR ECTTAT A Y,

TR ACCOUNTAMTGENERAL (A&E), ,
CAMEIMACHAL PRAESHE & MIZOTIAN , -._A
RIHGLOMGTS v q\

ol . 270300,

The General bccr ctary

Accounts (C'\tcgory—m) Asqocr\tmn

O/o the A.G.(A&E), Mcg,hdlayd3Sln]|ong. ,

Sub: Request. secki

\H
' Ininviling ¢
the subject ‘mcntﬂio
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To

The /\Icc,ounlnnt General (/\&l ) o
Mcblnlnyn clc. thllonl.,

el

'S CA’ nr(*omf " AqLS()(“I'ATION
)/O THE ACCOUNTANT GENERAL (A&E)
| MEGHALAYA ETC. SHILLONG

. Dated: 26-07-06

Subi- o Requést secking clarification in conncetion with the subission of Option,

Sir,
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such circt

I am directed by the General Body of this Ass
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; OFRICR O T AGCOUNTANT (}'bl",NF‘fR/\l, (A (\l!) I\H'( ll/\l,/\\’/\ e, HH L()f\(,

//*j st Order No, 108
"!u;‘

{ o - n.nm 2. \\7006 ,

;,gg : - I e IS

(- Consceuent (m h the ro- -organization of the ()Htu, ol the /\( countant Geners \I (/\NI ) M_LM’{‘___
;‘M‘? © Arunachal Pradesh nnd Mwomm and ucwtmn ol the mdcpuulcnt n[hccx ol the /\fumm«ml General
" \hmmm and /\cu)um'\m General, /\aundblml Pradesh? wnth Ilo.ndqmnlcus .1( /‘\v.\\vl and Jtanagar
W am\\v antd i n[(mdnm ¢ with m‘llmlmn' umlnmul m Hu\dqnnl(,\' Momn No, 1686 BRS/72-

s

0035 dated 25 /\pnl 12()06 thc %p,\mlmn and nlimtm‘m of llu, Cironp O and D officiali between the

v \h\uc oflices of the /\Lu)unmnls (mnu.\l (/\M ) Meghalaya, /\um.\(,h.ll 1"y .ulc,h

.n'\(‘l Mizarm is as below,

\ . The ol[u,m!f; have been .murnud (o the varions nrﬁ(,u. based on (h(, |)||nup|(,s 0% «.pcit (ml in
‘ \ llux Office Civeutar N() 3307 dated 12 luly 2000, ' _ ‘ o
3. The officds of the /\wnun(unls Cieneral (/\Nl ) Ml/m.nn 'md Arunachi \I P nlc h will continie
fo tcmporm'il.;' Function with chdqu(ulms at Shlll(my until hnlhu mslluumns : . ,
o -7 A:Orders for the redeployment of the (nmlp (“"111(! De uhu. hvlwccn the three offices as also

“he \h\(lm;\ of the Mizoram and /\nmncl\ i Pradesh nlhu,s Imm .slnllnny 3] /\l/uwl ,m(I Ttanagar will
follow in duccourse.

MEGIHTALAYA

. I I
PRIVATE SECRETARY e B Y
Sl Namc Desip,. 1 No- ].Officeto which
No. . i e | DETANEntly allacated
[ ‘ SWILYN LYNGDOIT . 1 Private ;| MESEE 2150004 Meghalaya
b ) Novrebwy ] .
surgrvisor -k L L
" [Si.No. | Name | Desig. | 1D No [ Office to which )
N R R ...-..-...--_.-.._'_.,;,.4.-.-_,m......»,.l_'.“_'__-'..';.* permancently a «\!lnu\l(d o
T SRR RANGTIN BoROTvA. | S ISR 2150003 ] Meghalaya T
SR ACCOUNTANT : e :
Si.No. | Name | ] o Desig. | IDNo T | Office to which
: I L - el . permancitly allocated
I SUBODH CH, BISWAS ) SrAceit - | MLSLIEE 2150004 - | Mcghilaya
2. RATNA DEB- ‘ - Sr.Acclt - | MLSLE2150005 - Mcpghalaya
1. ROSILASHYLLA | SrAcdt © ) MESLE2130007 |, | Meghalaya |
{ R

chdqum(cm Nm‘

fication No. (vliAudil/M&,C./Z(‘)Rxl997_/N()liﬁcntinn/()’l’ dated 14 M'mi:li i()d(i
? Hleadquarters Not )

fication No. 06-AudiYM&C./208-1997/Notification/02dates 14 March 2006
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! I RS IR
7 / e
el MUl I TS (PR Office to which
“Hame , ' \ PLW‘.' ‘ L N” pcunnnci\lly allocnted J
PATEIAA BEG ‘)‘Vl : Sr.Ace MLSLE Zl S()()()X _Meghalayn:
SHVARSOM WALLANG SeAcel | MESEE 2150000 T Meghdeye
[ OPHEMDI FSWR | SnAcell | MLSLE 2150010 Meghalnyn
7 SUKLINT, YNGDOH |'St.Accll | MILSLIL2150013 Meghalaya -
h ,AmvUV’FI]\PUAN;/\N(, SrAcelt | MLSLIE2150014 Mcghalnya |
T p/‘\~ ’| ( MAIAW T Sul/\(,c'll “MISI 152150016 Mcghuinya \
1. LMARIINA KITARSIIFG 1 Sy Acol T MIUSTITZIS0017 | Meghalayn
T TTTUVIONA T, (n(,;)()il T r, /\cg_l.l_:“Ml S1L 2150019 Meghalayn .- .. )
12, CHRISTOPTER I.KHOI‘JGWAR TSrAcolt | MLSLE 2150020 | Meghalaya- .
13 THLIMSHON NONGKIHLAW SrAcel | MLSLE2150021 | Moghalaya.
1. BELIMNDA DIENGDOH Sr.Acclt MLSLE 2150022 Mcghalaya
t 15, . | JOANNA SUSNG! SrAccll | MUSLE 2150024 Mcghalaya
76T TMAGSOOD ALTMED GrAccll | MLSLE 2150025 | Meghalaya
T R RCOUSIVIGATRIGITT T T SrAcat T TMLSEIR2150026 | Meghalayn
\7%. < TDIPAK Kit BIATACHAIINE | SrAcell | MISLIE2150028 Mcghalnyn
| 19, PRASANTA GHOUDHURY - Sr.Accelt MILSLE 2150029 Meghalaya
{70 [ HAYVIEVIARPOR | SrAcell | MLSLE 2150030 Mcghalaya
20 W MOMGIYNRIT ] Sridced TMISLE2150031 | Meglhalayn
2. VERCETTINA KHARKONGOR | SrAcdl | MESLE 2150032 | Meghalayn
. DORSINGIT ROY, TIEWSOI .| Sr.Acctt | MLSLIE 2150033 Mecghnloya .
4 TTORGORS, CRIEE TSk Acen MI.SLIZ 2150034 Meghnlnyn
125 TLISTINA LYNRAT SrAcll | MLSLE 2150036 Meghalayn
roo T ORTIGTON T8 Acet | MESLE 21 %mm Mc;zhnlnyn
' KIHARKOMGOR -
! o . l |H/\ ,/ ,” 1 ‘,“ R . A”“ P MESTE )wmm MLlelnvn_. . i
AR TPRAMABE T\H)U UI()(JI)!IUI'Y g Acoll MILSLIS 21%()()41() Mephaloya
2, LUCILLA WAR SrAcell | MLSLE 2150041 Mcghalayn
0. | PATRICIA MARBANIANG - SrAcell | MLSLE 21500427 | Meghalays
3. FRANCIS B TKUPAR SAWIAN | SiiAcell | MLSLIE 2150043 Mcghalaya
32. ARUN KANTIMANDAL | Sr.Acetlt | MLSLE 2150044 Mcghalaya |
133 DEOWINMGSON DKIHAR | SrAccl MLSLT 2150045 Mcghalaya
A, IRMAITLY IGIDOH | SrAcett MLSLE, 7|s(‘m(, Mcghalayn,
35, NIHAR KAMA PURKAYASTIIA | SrAccll | MISLE21S0047 Mcghalnya
6. SUNDER SINGH PUN Sr.Acett TMLSLE 2150048 Meghalnya
37, SAMTAMNU KR, CHOUDHURY - | Sr.Acelt | MLSLE 2150049 Mecghalayn
T4 [ HAVIDIVA BHATTACHARIEE 1 SrAcelt | MESTIE 2150050 “‘Mephnlnya
39, . ;In/l B l VI P LYMGWA - 15w /\ull I MiSI J2150051 M‘*L'l[‘_‘l‘\’_‘_‘_;,,__m‘__,_u_‘_
44 EMIET DIEAIY KV MG Sr, Au WU MESLEE2TS00s2 MLblmlnyn
41, DERILUT STALLAM SrAcell | MLSLE 2150053 Meghalaya
42. SIKHA DUTTA Sr.Accell MLSLIE 2150055 Mecghalayn
A3, )/\f_(/\m/\ PDBHOWMICK 1 SrAcell | MLSLIT2150056 Mecghalnya
Wi CRPTAR LW R SrAcel MU 2780057 | Mophulnyn |
A I)(J!H)f)l' B IAR A AcdC T MESLI 0058 | Mephaloyn T
46U SATA BATTACHARIEL SrAce | MESLIT2150059 Moghalayn
AT L AIDAMARY SHULLAI SrAcell | MLSLIEE 2150060 Mcghalayn !
AR LA BHATEACHAR ITHE SSr.Accll MESLE 21500061 | Mephalaya |
49. TMEL l/\ SAWIAN S Acell MLSTL 2150062 ‘Meghalaya '
Ush, | REGINALID NONGKYNRITI Sr.Acelt | MLSLE 2150063 Meghaloyn
e INOLIM L MAWLONG Sr.Acll MISLE 2150064 Meghalayn
52, | BONSILIN RYMMAI Sr.Acelt | MISLIE 2150065 Meghalaya
hY . : e
| :
7
i
, ,
. i
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53. NEVERTY DRIAR SrAcelt | MESLE o 50006 | Moghalaya
"i?,}("'“'“%[z]\'{\'i/\l(i|Y/\ . ErAco T ™I 's! [ 7IS()()()7 ' Mcghnlny_:\
BHATTACHARIEL . .
55, | LAMPURANG SUN ' Sr.Acoll | MLSLE 2150008 Meghaliya
56, | BLIONA MAWLONG SrAcal | MLSTIE2130060 7 | Moghalaya
51, JORGIN SOITTUN____ SrAcill | MLSLIE2150070 1 Meghalaya v K
TSR WALLANBIL KTTONGWIR SnAcal [ MESTE2150071 | Meghalaya
59. RISABON KHARKONGOR | Sr.Acell TMIALIE2150072 | Meghatays
60. | SUBODH CH. SARKAR SrAcol | MLSLEE2150073 -, | Meghalaya
G RAIARMON WATILANG 7 1 SrAceit | MESLE2150074 ) Meghalaya
00 TTHOWANRA PYRTUT Seoacell T MESTIE 21500757 Meghalaya
L™ L SMRITURANTIDAS 77 | SecAcat | MESEIQ1S0076. - F Mogliilie
"6l - RLNU RYNJAH ) ._Sl Acclt - :_rvlL.Sl X )()(l/') | Meghalaya: o
65, TORILLA KIMARKRANG SrAcell | MLSLE 2150678 | Meghalaya "~
| 66. OBRIAL SHALLAM St /\”tic“(l MISLE 2150079 Meghalaya N
67.€__ | DONBOK J. NONGRET SrAcll | MLSLIE2ZIS0080 | Mophalaya |
63 T TMON RUBLGCA BANG SrAcell UMISEIE 2150081 Viegimiayn T
69. SUNIL KR DAS 11 “SrAcel | MESLIE 2150082 | Meghalays '
70, WIATCY BLAH SrAccll | MLSLE 2150083 Meghalaya
71, | BIDHU BIKRAM DEOKOTA - | Sr.Acelt | MLSLE 2150084 Mcghalaya
72. TLUCTANA NONGRKYNRIT | Sr.Acet | MLSLE2IS0085 | Mephalaya |
[ANE H TNCY FllYNI' ) Sr.Acett | MLSER 21 )()()?’.6 | Meghalaya
24, T DENCYNORA'S, KAKOTY VS Acat U MESTE 20800871 Meghalayn
15. CYIRIAN MADUR TS AT MLSEE 2050089, | Meghalnyn
76. CAMERON R.KHONGWIR | SrAcdl | MLSLIE2150090 | Meghalaya
77, SHIMSUK M. DYMPEP Sr.Acctl | MLSLE 2150092 Meghalaya
18. KIRAN LAL JOSH] | Sr.Acelt | MLSLE 2150093 Mcphnlz\/'t o
0. SYLVESTERINONGRUM 1SrAcat | MESLE2150094 | Meghalaya
R0, ROSE GRENQ R. SANGMA - | Sr.Acclt MLSL 1) ){)()‘)> | Meghalay ’l ___________
81, MANIK SANGMA SrAcell | MLSLE 2150096 - | Meghalaya )
82, SUTAPA CHIAKKRABORTY arAcelt FMESLE2150098  Meghodaya
a3, IKMITSTBON SUNA m\l Acctl | MISLE 71 v()()‘)‘) | Mcghalaya
84. CIVILDA LYNGDOLI ~ 1 SeAcel | MESLIE2150100 Meghalaya
S5 |LLUCY M. NONGKYNRIH - | SrAcelt | MLSLE 2150101 | Meghalaya
R TUMANT RAMCHBTVTRT [ SrAcell_ | MESLIFZUS0TOZ | Mieghalngn
87, JAY ASUREE DUTTA ' SrAcell - MESLEZI50103 T Meghatiga
88. NILKANTAJBHATTACHARIGE | SrAccll | MLSLE2150106 > | Mcghalaya _
89. PRABINKRLDEY - v Sr.Aced | MLSLE 2150107 _Mcghalaya
90" | RANDOLF §. LYNGDON Sr.Acelt | MLSLIE 2150108 Meghalaya L
U1 UARCHANABHATTACHARIEE | SrAcett_ ' MLSLE 2150100 I 'Meghalaya”
92, | PAISINGIT NONGRUM | SrAcelt | MESLIE2T501107 " F Meghalayn
93, | H.BASANGY NONGHRI StAcel | MUSEEZISOTIT | Meghalagn
94, | SUIPRA BHATTACHARIEE "~ | SrAcell | MLSLIE2150112 | Meghalaya ;_:
95. MAN KR. SHARMA Sr.Acell: - | MLSLE 2150113 Mcghaiaia .
96. DIPALI SHARMA L lSnAcett T MLSLEZESOLIA, | Meghalaya
97. GENEVIEVIE HEK s S Acclt MLSLE ?I S()I IS:.-__“‘___“ Mecghalaya
98. KERLINDA KHARCIANDY | SrAcelt | MISLIEZI50016 7 5| Meghalaya
99, WAITIMON KHARBULL | SrAcclt | MLSLE2150117 . | Meghalaya .
100. | RATNAKHARBANT - 7 | SiAcclt. | MLSLE2150118 | Mcphalayn
101 | MAKKHAN AL ROY T SeAct | MISLE2TS0119 | Meghalaya
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i T S R It TP “Gifice o wlich \ cg,\
o i, } : ' \ ‘ ; permanently atlocated
SV STV ERNTITI ErAGn | MIERLIL2150120 Moghalayn \
05| ISR A SHEOUG nrAeett MI S 20020 ) Mgy
Ve T DT MO KHARMAWLOE MG | SeAcall | Ll_~'.7_|_ 50122 | Meghalaya .~
s TS FRIDAY ; SrAcel | MESEE215012) I\'\cphal:\yn
| ATV ARRRIEY L [
b VAL IR S e VIFH PP RURRR f\'\Llehwu o
U \ ll 9155 1O ’1" FAMUEAMIARG | S Acet | MESTI2L 50125 | Meghaloya
LG8, 1t ,,1 (G MR ‘ srAcelt | MI S /lgU_l_M R f\'kulmlnyn e
§ 17‘,7;,f"" ;/,/\.lr;,\l SINGH |||/\|)/\ i : N Ml S1LIE 2150127 ' Mcgbg!_’})@_ﬁ_ -
110, l ST PR, (HGEITOT CMISTIE 2150128 | Mophaloyn -
{ IS SUR .HR/\ K114 RSING MLSLE .’..'.“,”2‘) ~_iy}_q,hn!n)m e
L. 11'¢_ __._1 1 | »\\‘(. NONGRUM ) ° ‘ Ml .‘w‘l l 2150130 Mq,lmlnya ]
| i i IO P A b V(’)u,l o S, A“”,,..., TMEST l 715()111 . f\'lcglm‘!.uyn e
.:’ il"z, % ;u,l LA I || SIS LA arAcel pLsT I 21 :(HU | Meghaloyn -
e Lswa THARAL I 8 /\wu:“"_" : Tl meghiyne
L 1in, .g ')_I_]{ ROY[LYMGDOL 1srAcet Meghalayn
T, DA ,lm_ Sr.Ace Mcgm!nyﬂ o
v A VT, H()H(;IIIJI OO srAcett LML j_j\fk_!_\hnln).u -
RN ! || M AT [ HOFGHE SrAcelt ) Meghatags
v, L SvLvIa AR KIARTIANGAIL | 5r. Aot} C Meghalaya
; 121 \ ,I(II’I":’IHI HII’II/\I'HHH/\I Hrodcel 1 ) 'Mwh-ﬁny :
122, | EEVIEREL L VRGDOH T se AL ST TR0 T Meghataya T
P RosALD DDITLING | srAcelt MESEE 2150141 ;_;.. “Mephatayw
ACCOUNTANT ,
{ Giovios D e f oy, oot Otfice 1o whieh
‘! : . L _ permanently allocated
e LALITA M. SANGMA Accountant | MLSLE 2150242 Meghalaya
I AL PR Ii I&H INGWIR. Accountant | MILSLT 2150243 Meghalaya
i3 |1 TR MBAT TV Aceimniant | MUSLE 2150244 | Meghalayn
LT SWARUP CHAKRARORTY Accountant | MISTF 2}%()/45 | Meghalayn
P DAA AKDUI _Ip_lé_illil[v__ .1 Accountant. Ml 150246 Meghalayn
Lol AL MO KITARMATKT ™| Accomntant_| MIST1 2150247 “Meghalaya
L7 CUALIHIPA 1M T ) Accountint | MESLIEZ1S0240 | Meghaliyn
CaUSPAILINGA P UMEOMG T Accountant_| ST 2150249 TMeghaliys
Ly TRLIOR SUTIFG . Récountant | MUSEE2150250 | Meghalaya
[ i ./l PESTELL / ! /H( “OPE _ /\u()\ml.u\l Ml S 2 50751 Mephalayi - B
i DOSHISIA DRITAR PIANDUTT | Accountant_| MISLE 7|sm%‘z“ff"r\'fl"c'l,l’i'%iu'v}i""'" T
! 12, U AMABILLE IS MY LY JEMPDA Accountant | MILSLE 2150253 Mcghalaya
i MERTLYNEROSE RAPTHAP | Accountant_ | MISLE2150254 | Meghalaya.
!, . IH( ”/ 1) JH ”{)”‘HH R /\(umnl n\l i\ll ‘wl it ?I 507255 Mephalaya T
s sy, m SIHULLA Acconntant | R8T )I‘\(Dﬁﬁ T Meghalaya )
'(,'l J RI’(/'I"’I 151 .
ti :.;j' . Il Han: baesiy: 1 Mo TOmee o which
;..‘f'.’ _.L.__T_._ — — . ' _ L permanently allocated
Pl P BRYAM BAME i\’lcghriml':'\‘)";'\ T
L2 IOIETOR NGO ISR 2150277 | Meghalaya T
Cn L ERPATIGHIGL G RO MESTL 2150079 Mephiliya
L, [ DASURLANG HOHGRUM U MESIA 2150280 | Meghalaya
LS. | TEROZL PASSAL | MUSLEZIS0281 M%h'\inya T
. il -
[ -
e » ; s




537 O
"Qif":ﬁ"ﬁﬁiﬁlf T . T Vesin D N() - Office to which J
Na. ' ) . , L pcrnmncnj.\y,:\Ilocn(cd '
TTTRENTNL LYNDA SYIEM CIT. MISL rzlﬁ(mz | Mcghalaya. I
7 T CIIARIES STAR RV TIMLSLE 2150283 | Meghalaya
' THANGIITEWY T ! LS [PPSR
s oiamon KIARBAMON Crr T T LI 2 Megiaingn
o TTANIAN KACHARY T CMESLE 2180285 | Meghalays
] 10,V DEEPA KR UPADHAY A cIr T IMISLE 21502686 | Meghalaya. )
' T GANESTETRASAT SHARMA CIt ~ I MLSLE 21502487 Meghalaya, — ~ |-
' T TETANLEY NONGRUM BRI UMSIIE 2150288 | Meghalaya. .
7. | BAILENCY GUYNE o ITMIESLE 2150289 Meghalaya
(4 ELEONORA TARTUII O T T MESTIE 250200 | Moghalaya
v FRLE LY NGO TV T LS ) Meghadaya
T AROLLOS M AW, T G | ML SLE2150092 | Meghalaya_ -
17 AUGUSTINII SHADAP VT T MLSER 2150293, “Moghitaya —
I8, | KRERAL KIFARSWAL | i </1~ “MISLE 2150204 | Meghalaya
107 TUMARTIN R MARAK e ML 150905 | Mg
20, RANEST SINGTT oo b MI ‘nl Arbsoue - L Mephakige .
71. | BLVIS SOHTUN Crv MLSLE 2150297 Mc[,b‘_lli]xﬂ_____m_'___}
22, | I BINNYSAN SUNGOII I MISLIE 2150208 Mcghalayn
237 | ROSEMARY RYMDAL CIT MISTE 2150209 | Meghalaya
24, | PHEIRIT LYNGDOTH CIT MLSILE 2150300 . | Mcghalnya
25, | PATRICK PUGH SAWIAN | | C/T MLSILE 2150301 Meghalaya
26, | SUNDERVAMSAL 1 CA | MESLEE21S0002 -} Mephalaya 0
7, [ EARUNA MARBANTANG " 71 Cre 77 L MIESLEZ 000 ) Meghalaya
28, | SNOMI KlIARI\()N(;()l{ S T s 004 | Mephatagn T
CARETAKIR ,
Sh Name _ Desig. 1N No | Office (o which
No. . i | Deranently allacated )
|1 DURGEY DHUNGANA =~ Caretnker | MLSLE 2150278 ™| Meghaiaya '
STATF CAR DRIVER : _
Sl | Name ' Desip. [ 1D No Office 1o which
Noo |l il | permanently allocated
| GOPAL CHETTRI ST St Car MLSTE 2s0aas Mqllml,nyn
Driver A — s et
RECORD KEEPER : ¥
St. Name : Desig, DNo Office to which
N e s permanently allocated
L | CIHAMANLATL SGRIKCT T MESL |'/| A3 | Meghalayn
2. MANTU GH.DAS SGRACT I MLSLE 2150333 Meghityn
3. | KUMARIHAPA SG.RIK MLSLE 2150334 Mcphalaya
1. | YANKA BAHADUR RAT 1 SG.R/K M1LSIIE 2150335 Mcphalayn
GROUP ‘D' SRIPEON S o
Si.No |'Name Desipg. 0] IDNoL Office (0 which
I ‘ I -permancntly allacaied
| 1. SANDIYA RANLDAS | Srbeon | MLSTIE2150347 Meglalaya
5
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Offiee 1o which

e |

“permancntly allocated

M ST 2150310

B
i TR TR NONGRITAW T Dy ) Meghalnyn
9 TIARIMAY A THADA "1 Duftry TMLSLIE 2150341 Mcghalaya
R R TAVIY s»vmm/.l T l)qu/ MILSEIE 2150345 Mephalaya (adjusted
, e npeiingt R ““”“"b)w
1. | RIEIHATAA YA e - | J)g@_t_y)g LML 08”7 M:‘L\mls ; |
GROUP ‘D' PEON : o : \ :
S Namca 1 Desip, lD No Office to which
Mo, ' ' permanenily allocnied
1 BISHINU THAPA ] [ Peon | MLSLE ?lﬁ(}}ﬂ_ﬂ_ | Mcghalaya,
‘7‘ TUSURAT KR RANA T T Theon | MLSLIE2150349 | Meghalnya
‘ 317U PHULMAYA DORIEE TPeon | MLSLE 2150350 Mcghrlayn
A BREMODISH M. SANGMA Peon MLSLIE 2150351 Meghalaya
\ 5. BOMNTIMA MARY NONGKYNRIH Peon MLSLE 2150352 7 Mceghalaya
60 PAYINALAT, DEY o Peon | MLSLIE 2150353 | Meghalaya -
7. e IS/\H/‘.L)UR HAI’/\ Jleon Ml ‘\I I’ 7l \(H \/l - ;M‘Lh”h‘)"‘,.,.:'..-.-_...,.,.....,...n
B FABIAN DOHLING Teon | MISLE 2150356 Meghalnyn
9. SHIBALIN KIHONGJI Pcon MLSLIE 2150358 Meghalaya
10 | ROBINR.MARAK 1 Peon 1 MLSILE 2150359 Mephalaya .
N NI AR STR TN O Iheon MILS B )| \(ﬂfs(] . Meghninyn
L KHARCHANDY Y
T 710 T N LTI 115 i T
GROUP D' WATCIIER , B
sl MNime Lyesips,. 1N Nao Office to which
No. t 1 | R permanently allocated
1. | NAGENDRA CHIETTRI L Waltcher | MESLE 2150372 |_Mecghalayn
A _?..”L___' /\H’f)i'l /‘H(_y '/,l(..)l_]fiyf’:{\.[f s Wateher P MTSEIZ2150373 | Moghalaya -
3. PREM BALMIK] | Watcher | MLSLIE 2150274 Meghaliyn
4, SUDIP MYRTHONG Walcher MLSLIZ 2150375 Mcghalaya (adjusted
3 . ' D against RTI, Shillong)
5 G‘{_/}TJ_DQ!_Q\_[Z_JR GURUNC 1 Waicher | MLSLE 2150376 Mecghalaya
6. | VINODKUMARROY [ "Waidher | MUSTi3 2150377 Meghalnya.
L GOPAKH RAM - .m,l\u MI KB )l’w()w _Meghulayn
GROUP D’ MALI Ly
S Name Desig, D No Office to which ,
Mo, | L o o - permanenily '\an:md
DA RATADTR TG Mirli MISEI21503Rs | Mcgh.\l.\y\ T
CGROUP D SAFATWALA - : .
Sk Mame Desig, 11D Nn ’ Office to which ]
o L : ‘ hermanently allacated |
[ J/\’:/‘Ul >H i ASAD LS - Ml \l 1024 )MM! | Megholnyn __
2. .._.,.( H/\!’/\N \lrlf_ijl | S.H,uXanIi Ml \l I 7IS(HH‘) Meghalnyn
L3 RAMEST BUHANGI Sulaiwala | MLSLEL 2150390 Mepghaloyn
A, l’/\MU,.)IL[) Vi Salaiwala | MLSLE 2150391 Mcghalayn
5. | MINORA WARIKHAR | Safaiwala_| MISLIE2150392 Mcphaliyn
6. K\/\S'l‘l.)l'\l PEVI A Safaiwaln | MLSLE 2150393 Meghalayn (mhmlcd
| e | L S e OGUIASURTY, Shillong) |
I ‘ N
G . : ,

———— .
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& e - Desi, m N:) - Office to which
NN . : . pum'm_cn_lly .\H()L,nlcd
2 R ANAT TR ST [ MU T AR0A ] Merdatya (dusied
o . L "‘l,’.““';!“,’ I, shilleny)
CGROUR D' WATTRMAN , )y
S Name Desig,. 1D No. Office to which
No. - _ ’ | permancntly allocated
L TARADEV) Waterman ] MLSLIE 2130308 . L Meghalaya: 3
, ARUNACIIAL PIRADICSIT
SRACCOUNTANT . ‘ - :
SiNo Name . Dunyn T 1) No Office to which Office to which
' - permancntly placed on
. : allocaled deputation
I. | DEBABRATA RQY Sr Acclt.. | MLSLE 2150223 | Arunachial Pradesh j
2. | BAISIRIAL NONGKYNRIH L Acctt. | MLSLE 2150143 Mcghalaya Arunachal Pradesh
3. | CHRISTINAJKHATI Qr Accll. | MLSIE 2150144 Meghalaya Arunachal Pradesh
4. | NAZIMA JYRWA S Acett, | MLSLE 2150145 | Meghalaya Arunachal Pradesh
oS ||/\NH/\R\ON_"]’/\ FLTAW N EAUSFACIC I Y T T 7I 01! :) . l\-/i‘:blmln/n Arunnchal Peadesh
6| VALARINAJRHARSYNTITEW | Se Acott.” | MLSIIE2150157 | Meghalogn 77 Arimachal Tradesh
7. | MAUREEN KHARVRAN St Acelt | MLSLE 2150158 'M'cgi'i}il:{y;}"“ U Adunachal Pradesh
8. | MONALIZA|SYIEMLIEH SroAcett, | MLSLYE 2150159 Mcphalaya /\nmnchal Pradesh
9. MILDRED Il MAWRIE __|.Sr Accll MLSLE 2150160 Mcglmlnyn Arunachal Pradesh
Q| ELDINGS SHADAP " 1S Acdll, | MESTIE 2150162 | Meghaiaya Aranachal Pradesh
11, | DEBJANI L:i/\l(\lii/\ll(_)l{‘l'\’ SrAcetl, | MLSEE 21 )()I(;/l Meghalayn ~ ‘{“\‘IAI_I!‘IMI(:IEII!‘l(,_B(f_l i‘;
12._| BISNOLA NONGBRI Sr. Acell. | MLSLE 2150165 | Meghalnya. | Arunachal Pradesh
{3: | BUORA RYNIAH SroAccll. | MLSLE 21501667 | Mecghalaya Arunachal Pradesh
4, 1t /1/\RG/\R| “NONGHULL S Acetl, | MLSLIEE 2150167 Mepghnliyn. - _Arunachal I'r n(lr'sh .
G N /\ull . Ml,wll )I 50169 “fvlcbll.nl,l/.n ' /\lmmclml l’r adenly
ALDAS R /\(( Il Ml Sl | )1 S04 Meglidnygn /mnmcln il l rivdezly
AR N]\_]_li)_ljgn_l‘/_\ll St Acell, | MLSER 2150076 | Moghnlays - Arunachal Pravles)
18, | NANDALAL RAJ St Aglt, | MESLEE 2150165 "'.M<£lm|.|y.. Arunachal Pradeed
19. | BLUEBELL|GASIINGA St Acelt | MLSLE 2150187 | Meghataya ™" Arunachal Pradesh
20. | AMRIT KRJLAMA Sr. Acell. | MLSLE 2150191 - | Mcghalaya - . Arunachal Pradesh
21. | IRES STEVEN RYNJAI Sr. Acell.  1-MLSLE 2150192 'f\/lcl,h'myn Arunachal Pl‘ﬂdc-ﬁli
22. 1 AQ JUILLA T’! ’N(‘R()Pl' SrcAcelt, F MLSLE 21 S0196. Mephalsiya /\runu(hll i’m(l»;h |
B /\b PAHSYNT ]I W Sr, /\u,l_l_‘_ MLSLE }Ia())()l Meghalayn Arunachal Pradesh
24. 1 RAJ ( HYI‘ i S, Accll, TMILSEIT 215015 56 -Mc;_,h.ll.uy.twm- o ~/\ﬂm.uch.1l l’ndc -
25. | PRADI? KRIBARUAT Sr. Acell | MESEE 2150197 | Meginlaya ™" ™| Armachal radest”
26. | BALMILA WARJRI Sr.Acell. | MLSLE21S0142 | Meghalaya /\lllllacﬁil-l—f)-l.WE(:,E}-l i
27. | VICTOR PYINGROPE SrAcett, | MLSLE 21 50148 Meghalaya Arunachal Pradesh |
28, | LAIAMONHUN SAWRMIE | Sr. Acelt, | MESLIZ2T50150 | Meglhalaya Arimachal 11 ;dc. h
29, | MARGARET RYNJAH w| St Acctl. | MLSILIE 2150757 - _Meghalaya /\mn:l(,h':I f'l‘ldc;h
30, | MAYDOLYNE KITARMUTAT | Sr. Accll.  |"'MLSLE 2150161 Meghalaya Arin; l(,h‘ll Pl(xdi A
31| HERTON KHARUMNUID Sr. Acell, | MILSLE 2150172 Mcghalaya_ “Armnachal Pr ’|(Ir'§|]1 ]
12| KWISSIDA[DKHAR St Acell. | MLSLE21S0177 | Meghaliyn Arunachal Pi 'mmh
33| GERALDING T, SYNNAIL "I Se Acel, | MISTE 21501797 Meghniayn A...”',u,r';l mlm g
M, | MISTILTANSYNREM 777 s. Acett,” EMESLE 205018 'M«,:l.,.n.;; : /‘lnumlnlhlfl' nl
35 CHRISTINA WARTRE rAcett, ‘ ol Dradent

MESEIE2T50183
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.._E}@-« )
N ,
P %6 Yo

{ Sitin ‘ Name I T [MDezsipn 1D No Ol‘f?c’c la whigh Office to .vlnch l
i ~ permanently placed on
! ' : ' allocated ¢ deputation |
i, l( ‘(l)t)l'/\ l l I'—_,‘7\"|'Iw“_.___“ ‘—‘ Acett, MESLE 2150186 _v—T\'Ic;_lelnyn o Arunachal Pimdesh \
9 T »UJH KT By S S Al M. g|‘|ﬂ2!_,.1_)|9() Meghnlayn Arunachal Pradesh \
TR WU AM o Sr. Acell, | MLSLE 2150194 | Meghalaya’ Arunachal Pradeshi_|.
T T TSUMIT GHATAR . Sr.Acctl. | MLSLEE2150198 | Meghalayn. . Arunachal Pradesh_|
e e e P
ACCOUNTANT e — S T
S [ me Y 1 Desip, 1N Na Offico to which | Office to which
‘ permanently - > | placed on ¢, e
. » : allocated « v = | depuintion
I ARBINESSTLYNGDOI Accountant MLSLE 2150257 | Mcghalaya Arunachal Pradesh
% [ SHMTETIC ™ A ehuntant | ML, J2150259° | Meghalaya .~ 1-Arungchal Pradesh
A EMERINCIASOITTON ./\L,L(NH](HH[ ''''' MISEI 2150267 Meghalaya -+ Arunachal Pradesh
AT IMETIELDA LYNGDOIT Accountanl | MILSLE2150263 | Moghniayn {_Arunachal Pradlesh
5 BETHELDA SOWTUN Accountant | MLSLE 2150265 Meghalaya Arunachal Pracesh
CLERIGITYPIST - ~ AR . L )
ir S Mame ‘ Desig. o | 1D Noy_ 70t 200 Office o which Office to which ——I
Fo o permamicntiy “placed an
e Latlocated deputation
b ABTA AR _4/\:”_:.':;:;_: CATTTIMILSTE 7 [ S(ms {“Arunachnl Pradesh
2. >UPl S RN ) Crr MLSLE ?150127 /\nmnchnl Pradesh _
3. | SHIVNATITROY CIY | MLSLI2IS041S | Arunachal Pradesh
4. SATYAKI CHAKRABORTY C/T MLSLE2150416° | Arunachal Pracesh © '
S LROSANA BELL K I/\RM/\I_,_KI cIr MISLE 2150305 | Meghalaya . . -, /\mmch'\l i mdcsh
ho HIJH/ i f\/.Ml I)I rh o MIESLIL 2150306 . Mephainyn - /\Hnmcl\n‘l’rulmh
7. L KYNSAIBOR WARII crr MLSL 21503067 Meghalnyn “Arunichnl Praduan ~
8. | ASHOK CHETTRI ¢ 1 Crr MLSLIE 2150313 - -| Mcghalayn-- - Arunachal-Praclesh
9. - | MANBAHADUR ALE CIT M1SLE2150314 | Meghalnya ™, & 7| Arunadinl Pradesh_|
~l[)w_ DWIIEN SHARMA CIT MLSLIE 2150316 - | Moghnlnyn . .. i e | Arunachal Pradesh
I, BIXPROMIT GHOSIT Crl MLSLIZ 2150319 Meghalayn s ooeoe Avunaehnd Prodesh
i DANKERLANG ATAWMUTT | C7T MLSLE 2150321 | Moghnlaya *= 3 | Arunachal Pradesh
STENOG l(/\I’IlER o
Si | Mame Desig, ID No W
No, . ' L :pclmnncntly
B o oL allocated 525
i, RAJ HAQLE Slenographer | MLSLE 2150272 . | Me
L Lo S Ny
RECORD KEEPER : , , o & Y i e
Sl Hane Desips, I No Office (o which = | Office o which
Hia, o permanen(ly placed on
. i _{lloganied deputation
i 5! '_R/ o ‘\H/ ’M/\ o] R ’\’](bh'\ld\’l\ /\rl’l-l;a'clm,i Pradesh
__:/7_.____' >'(')l wliIHf; Di Iflf,l).gﬂ_l_m_n_ __~ M| \l.l-,)lﬁ()\fll - Mcbhnluyn _ Arunachal Pradesh
3. | MANIVALTITADA /K MLSLE 2150337 Meghalaya_ “| Arunachal Pradesh
{
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| 5¥”
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e
CROVED TEON Peshn: M No . Offce to which “] Office to which
sl N:\mc JCS )-.-A . : pe rmanently” p|"\cc(| on
Ma. “allocated _deputation
L LR A ATDTICTATAT T Vi MORTIE21503627 | Meghlya Armachiy ':md”:‘ |
20 TEOTRILLYNGDOI | e DALSLI21503060 | Meghitugn o | Avsinclil P |' ,
3 TTTORTIMON KNV RITEM Peon MLSTI: 2150366 | Mophalaya Arunachal ')'“'“"
1. DWENSIBON KHARSATI Peon MLSLE 2150367 | Meghalaya ~Arunacha} Pradesl
| S RAJ KUMAR SUNAR Peon MLSLIZ 2150369 Mcghalaya - Ar»unnchal Pradesh
CROUP D WATCHER L o e R
Sl “Name l)c:':iy,. 1N Mo Office to which “Office to which
No, : permanently placed on
_ | allocated deputation
TTNAWRTKISTIONE RAY | Watcher | MLSLE 7 150379 | Mcghalaya | Arnnachal Pradesh !
S I IlUw I INI N(\N[nl\lll /\\-\T*““_—m;- th qu TMUSE T a0m07 Mephatunyn /\l'ngm(ﬂ)hl Prades)y
L] RRISHNA JOSTHE e | MESEE 2050081 | Meglaliga v/l‘_\g'.u_)‘i:u:_I_n‘:n‘l'IA’:gul':':h”‘
GROUD D' MA l,.I . x . :
st | Name Desip, D No Office to which | Office to which
Na, permanently | placed on
_ e ellockted depitation
LTTTVEMUAT STTARNIA Mali T TIMESTE 2SR M%h,u):,\ Artnachal Py ,,([n‘lx
GROUP ‘D' SAFAIWALA - v
Sl | Name ' Desig. 1D No Office to which- | Office to which
Nao. : ‘ permancntly placed on
o ' e | alloented (lqmlnlmn ¢
o PATHUNGIN KIYRIEM Safaiwada "\ MISEE 21 50395 | .Meghalaya 1 Arunachal Pradesh
2. | HEMLAL ]’/\Rl"‘/\R ‘Lll.u_\wlx MILSLIE 2150397 f\"ucbl.\_.}l.\yn . /\um.ldml Pradesh
GROUP D' WATERMAN B . o
sl Nanie Desip, ) No ) ()”l((,“(';l wiiich | "Office 1o which
N, ' pertsnently placedan
. . e oo [ 0CRted - deputaton.
L. PHRANGKO NONGDHAR \Vd!le.H_\ | MLSLE2150399 f\4(‘b|]:l|:|)’ll Arinachal Pradesh
| MIZORAM ‘
SR ACCOUNTANT e e e e e
Nnime A Desipn D Na | Office o which Office o which
- permancntly placed on -
. A 1 nllocated deputation
l.___ | ANIRBAN BHAJTACHARIEE Sr Acelt. | MLSIE 2150202 | Mizoram — |7
2. | MAYNOLAND SUCHIANG Sr. Acelt. | MLSLE 2150189 | Meghniaya. Mizoram ]
3. BESPER PAMTHET | S Acclt. | MLSLE 2150146- Meghalaya Mizoram
4. JUSTINA BAXUA Sr. Acctt. | MLSLE 2150149 Meghalaya Mizoram
5. RILATADA S/\IBORNT St Acclt. | MLSLE 2150151 Meghalaya Mizoram
0. | NEWTILDA DIAMAL St Accll. | MLSLE2150154 _Meghalaya Mizoram
7. \4(_)1[N/\ LYTING Lo Avelt, 1 MESLE 2150163 | Meghalayn . Mizoram :
S TLUTFA MARY SU(III/\N(; S AL ) MESLEDI50168 | Meghalays Mizoran
9. DAAPKYRMEN LYNGDO!! Sr. Acell, Ml Sl 21501717 Mcbl\,ll.\y.u‘ Mizaram
q i
s . o -
ot - R




_53-

&

L S T 3 ; Tice (o which Office to which s
SeEC T Fiame Design 1D No :7);1?1(11?1:211(ly | pinced on -
. alloeated deputation -
0 DAE AN T TATO0 SroAcell, | MISTE2130173 | Moghalayn Mizornm :
VLRSI G R TARG T G A MISLIE2TS01 I8 [ Meghaluyn | Mizgram
12 [LA ﬂJHf_:l\{ KA :MIJI! i ] S Acell Mt \I I} )H()H{() Mephilayn” M!zmjnm
13| CECILIA MAWNITTTT St Acell. | MLSLE 2150782 | Meghlayn Mizoram
AT ,), ik Um;,\ (" ”|i1| ]|;_!.M e Acetl, Ml_n':.l_l 2150184 Meghalnyn . Mf-"AOl'"'“
5.V IAMESS, SOHTUN o Acelt, | MLSLIE21S0188” | Meghalnyn - “Mizoram
V6o TACTTITA MATY, MONGRUM  VSr Acett, | MISTE 2150103 | _Meghnlnyn _Mizoram
V1R DEIGIACTA ‘*,rmum St Acalt, | MILSTE 2150105 o Meghalayn -~ | "Mizoram
| NESTAR ROYIMARDANIANG | 41 At I MLSTE2130199 | Neghalyn Mizoram
19 TANTINA MARY MARPNA ) Sr. Acclt. | MLSLE 2150200 Meghalaya | Mizoram 4
"0 TONY FOSTER THANGKHIEW Sr. Accll. | MLSLE 2150210 Meghalaya * | Mizoram
21, l/\MPIIP/\NC RYNJAI St Acelt A3 | Meghalayn Mizoram
0. | VN SSTER T r:mmwmnnlﬂ_,___“__ Sr. Acell, | Mi w 7|somy_mN:\,‘qggl‘lg‘!yu Mizoram
ACCOUNTAN : . : i
Sl Mame | Desip, 1D No Office to which | Office ta which
ta, ' R -pcrmﬁn'un(ly placed on
i i alloented | deputiition
o MK IRKITARNATOR _Accomiiant. | MI,._S_I E 2150258 | Meghalaya Mizoram ]
7. I)/\l’l AT H()HHHPI TAeannd | MiEs in )I \() ’(»Q [ Me slmlllyn . f\”;ﬂllll)\ )
b L HATEL MAZIMIE l'/\_l’_‘\_{\_!_lﬂ ______ L /\cumliLn_l_ MI SLL )li()?()? 2 Mcbhnln)'d {l Mlmmm
K. W)l’l}l/_[%_Rl MDA LALOO JAcconntant | N MLSLE 2150064 Meghalayn Mizaram
S | WANDALYNIE KHYRIEM _Acconntant | MISLE 2150266 Meghalaya Mizoram
b | )OP'H MATSYIT M Aceountin MLSLI 7[?()767 ) Mcbhnlnyn | Mizoram e
7. 1 /'l'l /\i'ﬂ /\WI(MH’ e /‘\uunnl.ml Ml SII ?l S026K ) Mubl\ulny o M{/mnm e
9. b J’l l)!) / E l(/\l/h I’/\H ;.-..._..__‘.__.. Ac umnl.lnl | Ml \l I 7I§()7(\.() ~ .Mil'l.‘_’ﬂl‘.)'“ “Mizoram
{ A
CLERKITY PisT ] B o ' g .
SLo | Mame 3 Desig. [ 1D No Office to which [ Office (o wivih ,
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MQ&W&»\MW

IN TIIE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH AT GUWAHATI
IN TIIE MATTER OT O.A. No.154/2007

). SRIMATI PERLY KHARPRAN & OTHERS

VERSUS
UNION OF INDIA AND OTHERS

Written statcmont submittcd by Respondent Nos 1 to 6.

'I"‘nc Respondenis humbly submit (heir writlen stalement as follows

L

[

That with regard to the statements made in paragraphs 1 to 4.2 of the instant
application the answering Respondents have no comments.

That with regard to the statements made in paragraph 4.3 of the instant
Application the answering Respondents beg to state that at the time of the
country’s independence in 1947, the office of the Accountant General of

undivided Assam ( office then known as office of the Comptroller, Assam)

- operated from Shillong. Consequent on the division of undivided Assam and

~ formation of various North East States over the years, the Comptroller & Auditor

General keeping in view the requirements of work, public interest and the

" intcrests of the States concerned cstablished Accountants General offices at
- Kohima (Nagaland ), Imphal (Manipur) Agartala (Tripura) and Guwahali
- (Assam). All these offices were initially manned by Group ‘B’, ‘C’ and ‘D’ staff

" from the Accouniant General’s oflice ai Shillong. Over iime the Accountanis

~

General offices in Nagaland, Manipur and Tripura recruited their own Group ‘C’
and ‘D’ and these cadres became exclusive to these offices. However, the Group
‘C’ and ‘D’ cadres in the offices of the Accountant General (Meghalaya,
Arunachal Pradesh and Mizoram) at Shillong and Accountant General (Assam) at
Guwahati continued to share common cadres of Group ‘C’ and ‘D’ staff.

As opposed to the above developments however, the Accountants General offices

in the North East continued 1o have a common Group ‘B’ cadre, i.c., a Group ‘B’
ofhcer could be posted to any of the Accountants General offices in the North
East Region. ]
' In 1984, the Indian Audit and Accounts Department bifurcated into two functional
‘ wings, viz., the Audit Wing and the Accounts & Entitlement Wing with Group
‘B’, ‘C’ and ‘D’ staff of the Department allotted permanently to either of the two
| wings depending on the choice exercised by them. Consequent on this
;devclopment, the offices of the Accountant Generai (Accounts & Entitiement)

Meghalava, Arunachal Pradesh and Mizoram and Accountant General (Accounts

Do
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& Entitlement) Assam both functioning from Shillong came into being. The two
offices shared a common Group ‘C’ and ‘D’ cadres with the former exercising the
responsibility of cadre controlling authority for these two cadres. The office of
AG(A&E) Assam subsequently shifted to Guwahati in the late 1980s. Even after
the shifting, the two offices continued to share common Group ‘C’ and ‘D’ cadres
with the office of the AG (A&E) Meghalaya, Arunachal Pradesh and Mizoram at
Shillong also continuing to ekercise cadre controlling responsibility. The office of
the AG(A&E) Assam on the other hand exercised the function of cadre
controlling authority for thc common North East cadrc of Accounts & Entiﬂcmcnt
Group ‘B’ oilicials. .

It may be pointed out here that appointment letters issued by the ‘mother’ office at
Shillong (trom whom officers and statf were drawn to man the Accountant
GGeneral (;fﬁces established in the newly created States of the North Fast) carried a
clause to the effect that the person being offered appointment was liable to be
posted in any of the existing offices or any new office opened by the Department
in the North East. Up to the present day also, all appointment letters to Group ‘C’
and ‘D’ posts issued by the office of the AG (A&E) Meghalaya, Arunachal
Pradesh and Mizoram at Shillong carry the clause that the person is liable to be
transferred to the office of the AG, Arunachal Pradesh or AG, Mizoram in the

‘cvent that the Department cstablishes offices in these. Statcs. Copics of these

appuintment letlers are submitled as Annexures ‘A, ‘B’ and ‘C’.
Necessitated by the requirements of the States of Arunachal Pradesh and

- Mizoram, the Comptroller & Auditor General nolificd the seiling up of the oflices

of the AG, Arunachal Pradesh and AG, Mizoram with headquarters in the
respective State capitals with effect from 1/4/2006. The office of the AG (A&E)
Mcghalaya,‘Anma-chal Pradesh and Mizoram at Shillong was simultaneously
redesignated as the office of the AG (A&E) Meghalaya, Shillong. Copies of the
said Notifications No. 64-Audit’/M&C/208-1997/Notification/01 and No. 66-
AuditM&C/208-1997/Notification/02 both dated 14/3/2006 arc submitted as
Annexures ‘D’ and ‘E’. '

That with regard to the statement made in paragraph 4.4, the Respondents deny
that the Comptroller & Auditor General does not have a uniform and consistent |
policy for separation of cadres of his Department as and when this separation is
required in public interest. The Comptroller & Auditor General’s policy in this
regard is to take into account the requirements of the Deparlmént in fulfilling its

statutory and constitutional obligations under the Comptroller & Auditor General




7y o)

(Duties, Powers and Conditions of Service) Act, 1971 and the hardship that may
be caused to his employees in this regard.
It is respectfully submitted that in the last 2-3 years, apart from setting up new

offices in Arunachal Pradesh and Mizoram, the Compiroller & Audiior General

has also set up new Accountants General offices in the States of Jharkhand,
Uttaranchal and Chattisgarh which are now functioning from Ranchi, Dehradun
and Raipur respectively, This has been done ihrough a reorganisaton of the offices

- of the Accountants General Bihar (Patna), Uttar Pradesh (Lucknow) and Madhya

Pradcsh (Bhopal). In thesc cascs as now in the casc of the officc of the AG (A&E)
Meghalaya, Arunachal Pradesh and Mizoram, the Complroller & Auditor General
had the option of declaring the staff in these offices surplus and surrendering them
to the Surplus Cell of the Department of Personnel and Training for redeployment
as per the policy of the Government of India. Considering the degree of hardship
involved in such an action, the Comptroller & Auditor General has, in all cases
where new offices have been set/existing offices reorganized, decided upon a
policy that would keep the hardship to the minimum level by adopting the option
of temporarily transferring employees who cannot be accommodated in the office
of their choice from the surplus offices to the newly created offices on the
principle of seniority viz., ‘Last-Come-First-Go’. The policy inter alia envisages
that all thc employces who cexcreiscd option for pcrmancnt posting to a particular
office would eventually be posted back to the office of his/her choice. For the
period where the employee is posted to another office, not being his'her office of
choice, (he employee is compensated by payment of an allowance as il the
employee i8 sent on deputation.

Thus, the Comptroller & Auditor General has followed a consistent and uniform
policy in.this regard which has been determined by the need to minimize
inconvenience to employees, ensure transparency and impartiality in the
separation process balanced with the Comptroller & Auditor General’s
responsibility to discharge his statutory and constitutional obligations in an

SN

efficient and effective manner.

. That with regard to the statement made in paragraphs 4.5 and 4.6 the answering

Respondent have no comments to offer.

. That with regard to the statement made in paragraph 4.7, the answering

Respondents admit that the office of the AG (A&E) Ivicginaiaya, Arunachai.
Pradesh and Mizoram vide Circular No. AGM/CADESP/9-2004/1 dated
24/9/2004 asked officials of the common cadre of Group ‘C’ and ‘D’ staff in the
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office of the AG (A&L) Meghalaya, Arunachal Pradesh and Mizoram at Shillong
and office of the AG (AXE) Assam at Guwahati to exercise their option, in the
prescribed Option Form, for permanent allocation to the AG offices for the States
of Assam, Meghalaya, Arunachal Pradesh, and Mizoram. Since it was anticipated
that enough officials might not be available in all cadres who may opt for a
particular office, the said Circular also required the Group ‘C’ and ‘D’ officials to
indicate their choice of office for going on deputation and in which event, these,
officials  would be entitled to deputation allowance. A copy of Circular No.
AGM/CADESP/9-2004/1 datcd 24/9/2004 is submittcd as Anncxurc ‘F’.

The statement that the aloresaid Circular'was issued in a hurry as il was intended
10 favour some officials is a figment of the applicants imagination. It is not .

possible to manipulate the cadre scpai’ation exercise as the cadre scparation of

Group ‘C’ and ‘T)’ is bhased on the prihciple of schiority with optees. of surplus
offices being required to nﬁn the deficit offices on the l;asis of ‘Lasf-Coﬁe-Ffrét—
Go’.

The answering Respondents also beg to state that the Department has taken a
conscious decision not to go in for any fresh recruitment in tune with economy
mnstructions issued by the Government of India and as a result, practically all
offices of the Indian Audit & Accounts Department are currently functioning with
staff strength in various cadres well below the “sanctioned strongth”. Accordingly
the concepl of “sanctioned strength” has therefore lost all relevance and presently
the Department is adopting “persqns—iri—position” as the basis of manpower

management.

. That with regard to the statement made in paragraph 4.8, the _answeriné '
Respondents humbly submit that since the concept of “sanctioned strength” has

lost its relevance, it is therefore also of no particular significance in the cadre
separation of Group ‘C’ and ‘D’. . )
‘The Respondents also submnit that the separation of the Groupb ‘B‘-cadrc controlled
by the office of the AG (A&E) Assam at Guwahati and which is common for the
seven AG offices in the North East is in no way linked to the separation of the

Group ‘C’ and ‘D’ cadres by the office of the AG (A&E) Meghalaya, Arunachal

Pradesh and Mizoram at Shillong for these three States.

The Respondents deny that there has been any departure from the iﬂn\iﬁt‘ialAsphex_n_g_
for separation as circulated by Circular dated 24/9/2004 so as to accommodate

certain persons in the AG(A&E) Assam, Guwahati office. The cadre separation of :

Group ‘C’ and ‘D’ is based on the principle of seniority with optees of surplus

e
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offices being required to man the deficit offices on the basis of ‘Last-Come-First-
Go’. - ' '

The scparatlon of the Group ‘C’ and ‘D’ cadrcs between the offices of the
AG(A&E) Meghalaya Arunachal Pradesh and Mizoram at Shillong and
AG(A&E) Assam at Guwahati was effected on 1/12/2005 , i.e., around 15 months
after the issue of the Circular dated 24/9/2004. This demolishes the contention of
the applicants that the\cadre'separation between Shillong and Guwahati offices

was pushed through with undue haste.

The Respondents beg to submit the factual séquehce of events leéding up to the -
issue of the Estt.] Order’ No. 53 dated 9/6/2006 for the Hon’ble Tribunal’s
appreciation. In response to this ‘office Circular No. AGM/CADESP/9-2004/1 ~

~dated 24/9/2004, Group ‘C’ ar}d ‘D’ staff of the AG(A&E) Meghalaya, Arunachal

Pradesh and" Mizoram at Shillong and AG(A&E) Assam at Guwahati submitted

options for permanent allocation/ deputation as below:

: Table-1
‘ No. of options for permanent allocation (first choice) to the office of the
, AG (A&E) | AG (A&E) AG (A&E) -AG (A&E)
Assam Meghalaya Arunachal Pradesh Mizoram
Group ‘C’ . 539 342 Nil Nil
Group ‘D’ - 55 56 Nil " Nil
~ Table-2
No: of options for deputation (first choice) to the office of the
1 AG(A&E) | AG (A&E) Meghalaya, | AG (A&E) AG (A&E)
: Assam Arunachal Pradesh | Mizoram
Group ‘C’ | 67 225 02 . Nil
Group ‘D’ 07 24 Nil 01

Since no Group ‘C’ and ‘D’ staff had opted for Arunachal Pradesh or Mizoram

offices, the Comptroller & Auditor General vide letter No. 262-NGE(App)/17-

2004 dated 13/4/2005 (Annexure ‘G’) directed that persons-in-position in each

cadre as .on 1/4/2005 in the office of>the AG (A&E) ‘Meghalaya, Arunachal
Pradesh and Mizoram, Shillong and office of the AG (A&E) Assam, Guwahati
be- taken as the strength for the purposes of the Group ‘C’ an ‘D’ separation

exercise between the two offices. The persons in position in each cadre as on

* 1/4/2005 in Shillong and Guwahati offices was as below:

. Table-3
Persons-in-Position AG (A&E) Assam AG (A&E) Meghalaya,
' . Arunachal & Mizoram
Group ‘C’ 588 300
Group ‘D’ 64 50

Thus with reference to thé. options received from the staff for perménent
allocation to éi@her Guwahati or Shillong (refer Table 1), 539 Group ‘C’ staff had
opted for Guwahati against the pelrsons-, in-position strength of 588 (refer Table -

3). 342 Group ‘C’ officials had permanently opted for Shillong office whereas the




persons-.in-position strength was 300. Thus, Shillong office had a surplus of 42
optees who as per the caflrc separation scheme who had to be sent to Guwah?ti
office (the deficit office) on deputation basis.

In respect of Group ‘D’ siaff, 55 persons had opied for permaneni allocation o
(Guwahati office against the person-in -position strength of 64 whereas 56 had
opted for Shillong against the required person-in-position strength of 50. Thus, 6
Group ‘D’ staff were required to be sent to Guwahati office on deputation basis.
Orders for the cadie separation/deputation as above could not be passed
immcdiatcly as there werc somc other rclatcd unrcsolved mattors like
relirements/vacancics which had occurred in both oflices alier 1.4.2005, eic. Only
after these issues were clarified between the Comptroller and Auditor
General’s/Shillong/Guwahati offices did the office of the AG(A&E) Meghalaya,
Arunachal Pradesh and Mizoram, Shillong in its capacity as cadre controlling
éuthority for Group ‘C’ and ‘D’ cadres for both Shillong and Guwahati officés
take the decision to separate the cadres from 1/12/2005. This was done through
the issue of Establishment Order No. 261 dated 25/1 1/2005 (Annexure ‘H’) and
No. 262 dated 25/11/2005 (Annexure- ‘I') placing the junior-most Group ‘C’ and
‘D’ statf on deputation to Guwahati office/ simultancously repatriating Group ‘C’
and ‘D’ staff (who had opted for Shillong office but currently working in
Guwahati officc and who werc scnior to the persons being assigned to Guwahati
office) from Guwahati to Shillong office. This was subsequently followed by the
issuc of Lstablishment Order No. 53 dated 9/6/2006 (Annexure-‘J’) showing the
compiete list of Group ‘C’ and ‘D’ oflicials, in order of seniorily, who slood
permanently allocated to the office of the AG (A&F) Meghalaya, Arunachal
. Pradesh and Mizoram at Shillong and AG(A&E) Assam at Guwahati. This Order
‘ also included the names of Group ‘C’ and ‘D’ who had permanently opted for
Shﬂlong office but who were placed on deputation with Guwahati office vide the. .
Establishment Orders dated 25/11/2005 mentioned earlier.

As such, the Respondents thus humbly submit that the cadre separation exercise

“ between Shillong and Guwahati offices was done in a very fair, impartial and

3‘ transparent manner. The applicants claim that there was a departure from the laid

. down scheme so as to accommodate interested persons in Guwahati office is
without foundation for the simple reason that as pointed out carlier, Guwahati
-office was a deficit office and hence, all Group ‘C’ and ‘D’ staff who had

.“ ' .'[pennanently opied for that office would have ineviiably been accommodated in
‘ "Ithat office anyway. Far from acting in a hasty manner as alieged by the

}molicants. the Respondents took considered steps at everv stage of the cadre
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separation between Guwahati and Shillong offices being keenly mindful this was

¥ a sensitive issue.

~3

With reference to para 4.9 of the statement the Respondents submit that there was
no melition of any daia/figure etc. in the notification daied 14-3-2006. The said
notification was mereiy a notification notifying the creation of two new offices
ie. Accountant General (A&E) Arunachal Pradesh and Accountant General
(ARE) Mizoram. (Annexure ‘K’) Over and above letter dt. 25-4-2006 from
Headquarter relates to the separation of Group ‘B’ cadres in offices of the North
East Rogion and has virtually nothing to do with the casc of Group ‘C’ & ‘D’
oflicials. The Respondent vehemenily denies any administralive [oul play
regarding issuance of Circular dated 24/9/2004 and 12/7/206.

Under dated Circular 24/9/2004 it was circulated for separation of cadres between
Office of the Accountant General (A&E) Assam and Meghalaya .

Because Office of the Accountant General (A&E) Meghalaya was consisted of
3(three) offices i.e. Meghalaya, Arunachal Pradesh and Mizoram Vide Circular dt.
12/7/2006 further distribution of statf amongst 3(three) offices i, Accountant
General Meghalaya and 2(two) newly born offices (out of composite office)were
madc which is logically correct. Since Mecghalaya office was a compositc officc
for 3 (three) separate angd independent states, it is obvious that stalls should be
distributed amongst 3(three) offices inspite of the fact for preferring Meghalaya '
ollice. Because by mere faci ol upling for Meghalaya will not solve the siluation
as the position of seniority also plays a vital role for such sensitive issue. Thhs the
question of favouring some people and harassing others is figment of imagination
only, on the part of the petitioner’s and misleading. As such no action of the
Respondent’s could be térmed as whimsical or arbitrary,

8. With reference to the statement made in paragraph 4.10, the Respondcmts deny K

L
e

allocation to Guwahati office as done under Establishment Order Ne. 53 datcd '
9/6/2006. As humbly submitted carlier, the basis for sepafation/pgn;xaneﬁt“

allocation of the Group ‘C’ and ‘D’ cadres between Shillong énd Guv&éhaﬁ :
offices was strictly based on the principk of seniority. It should be pointed out
that the seniority of cach member of Group ‘C’ or ‘D" staff is dctcx;x_ninqd by |
hisrher relative position vis-3-vis his/her colleagues in the same cadre ifi-a
document called the Gradation List which is brought out by the office every vear

and circulated to all staff members. This being the position, there is absolutely no |
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scope for any anomalies to crop up in the matter of separation and allocation to

Shillong/Guwahati offices.

The Respondents further beg to submit that the Comptroller & Auditor General
vide Notifications No. 66-AuditM&C/208-1997/Notification/01 dated 14/3/2006
and No. 66-AuditM&C/208-1997/Notification/02 dated 14/3/2006 created,
effective 1/4/2006, new offices of the AG, Mizoram and AG, Arunachal Pradesh
with headquarters at Aizawl and Itanagar respectively. Simultaneously the office
of thc AG(A&E) Mcghalaya, Arunachal Pradcsh and Mizoram at Shillong was
reorganized and redesignated as ihe oflice of the AG (A&E) Meghalaya, Shillong,
The said notifiations were followed by the Comptroller & Auditor General’s
Memo No 1686 BRS/72-2005 dated 25/4/2006 ( Annexme—-‘L’) communicating
the redistributed sanctioned strength and persons- in-position for the three offices
with directions that staff be posted in each office at the earliest. These instructions
could not be immediately implemented as there were discrepancies in the figures
quoted in the Comptroller & Auditor General’s Memo of 25/4/2006 and those as
per the office records of the AG(A&E) Meghalaya, Arunachal Pradesh and
Mizoram. After protrécted correspondence >this issue was sorted out and thereafter
Circular No. 3307 dated 12/7/2006 (Annexure-‘M’) asking Group ‘C’ and ‘D’
staff of the office of the AG (A&E) Mcghalaya, Arunachal Pradosh and Mizoram
at Shillong to submit their option for permanent allocation/ choice of deputation
to the Meghalaya, Arunachal Pradesh and Mizoram offices was issued.
The applicanis gricvance is thai the Circular dated 12/7/2006 did nol include ithe
staff of Accountant General (A&E) Assam. The Respondents would like to point
out that the separation of the Group ‘C’ and ‘D’ staff between Shillong and
Guwahati offices on the basis of the options received from the staff in response to
Circular No. AGM/CADESP/9-2004/1 dated 24/9/2004 had already been effected
from 1/12/2005 through the issue of Establishment Order No. 261 dated
25/11/2005, No. 262 dated 25/11/2005 and No. 53 dated 9/6/2006. Since the
Group ‘C’ and ‘D’ staff of AG(A&E) Assam were no longer after 1/12/2005 ,_
under the cadre control of the Shillong office, they cannot be covered under the
Circular dated 12/7/2006. |
As regards the statement of the applicants that the original circular of 24/9/2004
visaged separation of four States, the Respondents submit that this could not
have been done as the staff strené_th of the Arunachal Pradesh and Mizoram
offices as also the reorganized Meghalaya office was not then known. The
Respondents further submit that even if this position was known and the

separation had taken place simultancously for all four offices. the final result '
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would have still been the same. As can be seen from Table-1 of this submission,
Assam office is a deficit office as 539 and 55 Group ‘C’ and ‘D’ staff had opted
for that office against a requirenient of 588 and 64 Group ‘C’ and ‘D’ (Table- 3.)
staff in that office. Thus simply going by the numbers, all employees who had -
opted for Assam would have been accommodated in that office. The problem lies
with the employees who have permanently opted for the office of the AG (A&E)
Meghalaya. The Comptroller & Auditor General’s Memo No. 1686 BRS/72-2005
dated 25/4/2006 communicating the manpower strength of the reorganized
Mcghalaya officc and the two ncw officcs of Mizoram and Arunachal Pradcsh
direcied that Group ‘C’ and ‘D’ ;;osls in each oflice of ihese three oflices should

be manned to the extent of persons-in-position as below: .
Table-4
AG(A&E) AG(A&E) Micotamn | AG{A&E) Arunachil Pradesh
Meghalaya
Group ‘C 173 . 60 78
Group ‘D’ - 28 11 9

‘Thus, against a requirement of 173 and 28 Group ‘L;’ and ‘1)’ staff (1abie-4
above) for Meghalaya office, there were as many as 342 and 56 Group ‘C’ and
‘D’ staff who had permancntly opted for the office. On the other hand there were
no permanent oplees either for Arunachal Pradesh or Mizoram offices. The
situation would therefore, have still been that all optees for-Assam office would
have got their choice; the optees from the surplus Meghalaya office only would
have in any case been sent on deputation to Asisam, Arunachai and Mizoram
offices which are deficit offices. Since the principle of seniority is the

cornerstone of the cadre separatiom the junior-most in the Group ‘C * (some of

~ whom are applicants of this OA) and ‘D’ cadres who had permanently opted for

Meghalaya office would again have in any case been sent to the other three
offices |

Table-2 of this submission gives the number of staff who had indicated their
choice of office for deputation. Deputations to Meghalaya office is ruled out
given that it is a surplus office. Not all the persons who had indicated their choice

for deputation as Assam office could have been accommodated in that office. The" "

persons who cannot be accommodated (inevitably, all who had permanently opted
for Meghalaya office), would unavoidably have to be sent on deputation to
Arunachal Pradesh or Mizoram office. These persons would also have in any case
been the juniormost in the Group ‘C’ cadre which would have include({ the‘ B
applicants of this OA. | "
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The Respondents reiterate that the notion of “sanctioned strength” is now
irrelevant and for the purposes of manpower planning/allocation, the principle of
pers;)ns-hl-posiﬁon’ is now in vogue in the Department.

Further, the applicanis coniention that the incréase or decrease in persons-in-
posttion after the submission of the options has not been circujated to make
room/scope for favourtism is fotally denied. Para 4 of the Office Circular No.
3307 dated 13/7/2006 makes it clear that surplus optees posted on deputation to
surplus offices “shall be permanently pusted 1o the office of their choice on the
basis of their seniority on availability of subsequent vacancies against the
person-in-position in that office". Inlormalion aboul vacancies in an oflice is not
classified information and any interested person can obtain this information.

With reference to para 4.11. the Respondents submits that such allegation on the
part of the petiti(mer. are baseless. The question of favouring some officials by
means of Circular dated 24-9-2004 is mere figment of imagination only.

That with regard to the statement made in paragraph 4.12 the Respondents submit
that the scheme for separation aé circulated vide Office Circular No. 3307 dated
13/7/2006 is detailed and covers all points/issues on the subject so as to obviate
any confusion which the Group ‘C’ and ‘D’ staff may have on the subject.

That with regard to the statcment made in paragraph 4.13 the Respondents submit
that the term “sanctioned strength” has no relevance in the present context in view
of the fact that the Department has taken a conscious decision not to go in for
iresh recruiiment. Insicad ihe concépl of “person-in-posilion” has been adopied
and it is on this basis that the Comptroller & Auditor Geeneral has decided on the
separation of the Meghalaya, Arunachal Pradesh and Mizoram offices. Hence this
term has been used in the Office Circular No. 3307 dated 12/7/2006.

The Respondents submit ﬂnat the idea of short term rotation of staff between the
three offices is acceptable, but on the condition that all the Group ‘C’ staff are
amenable to this idea. ‘This was also conveyed in writing to the Accounts
(Category II) Association in writing vide letter No. Esti-IRept/Inter AG
11ans/2006-07/5178 dated 2.11.2006 (Annexure ‘N’). ‘L'he fact is that the majority
of Group ‘C’ staff are being permanently accommodated in the office of their
choice, i.c., Meghalaya (Shillong) and therefore, have chosen to remain silent on
this issue. The discontent is amongst those Group ‘C’ staff who cannot be

immediately accommodated and therefore have to be sent on deputation to either

Mizoram or Arunachal Pradesh offices, some of whom beihg aggrieved by this
situation, have filed this application before the Hon’ble Tribunal.
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The issue of. Circular No. 3318 dated 14/7/2006 which was in continuation of
Cn‘cular No. 3307 dated 12/7/2006 was nécessitated to clarify the breakup of the
various posts m the Group ‘D’ cadre in the three offices whlch was earher,
inadvertently overlobked.

That with rcgird to fhe statement made in paragraph 4.14 the Respondents have

. no comments to offer this being a statement of fact.

That with rcgard to the statcment madc in paragraph 4.15 the Respondents again

asserl that the idea of’ “sanctioned strength” and permanceni allocaliom‘dcpulatioﬁ
of Group ‘C’ and ‘D’ staff to the three offices have been made on the basis of
“persons-in-position”. The policy for the éllocatioxl/deputation has been clearlvb o
spelt out in details in as many as 11 paragraphs of the Office (‘u‘cular No. 3307
dated 12/7/2006 so as not to leave any scope for ambiguity or misunderstanding,

As submitted carlier, the appointment letters of all Group ‘C’ and ‘D’ staff clearly

stipulate that the appointed officials are liable to be transferred to anj'r office of the

Department which the Comptroller & Auditor General may in future set up in the

North East-Region. As such, the Comptroller -& Auditor General could have

straightaway posted officials to the newly preatcd Arunachal Pradesh and"-
Mizoram officcs. Tﬁc fact is that he consciously chosc to balancc the obligation of
his responsibilitics (o these States with a humane approach by considering the

inconvenience that may be uaused to the staff and thercfore allowing them to

exercise their ohou.c ol pclmanenl allocation/depulation (o a parlicular office of

their choice and to compensate an employee for the period the employee is posted

to another office, not being his/her office of choice. |
The “deputations™ arising in this simation is not.a “deputation” in the normal

sense of the term. Since all employees on creation/reo‘rganizationnf the offices

cannot be irm’nediately straightaway accommodated in the office of his/her

choice, the staff from the surplus offices will have to man positions in the deficit

offices they are being ‘deputed’ to as dictated by the work. Therefore, these not

being strictly ‘deputations’ as normally understood, the question of “consent” for

deputation as argued by the applicants does not hold water. |

With regard to the statement of the applicants that the fate of the (_)pti‘ons exercised

under Circular dated 24/9/2004 has not been disclosed, the Respondents submit -
that the position of thesec options is as mdlcated in Tables 1 and 2 of this |
submission. The disclosure of these options is unmatenal with regard io the final
result as already humbly submitted earlier. The fact of the matter is that even' if
the Respondents had separated the Group ‘C’ and ‘D’ cadres for Assam.
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Meghalaya, Mizoram and Arunachal based on the options received under Circular
dated 2;1,’ /2004, the employces who have been presently permanently
accommodated in Assam and Meghalaya offices would still have been
accommodated in these two offices; the remaining persons who have permanenily
opted for Meghalaya office (the only ‘surplus’ amongst the four) wouid stili have
to be deputed to the ‘deficit’ Assam, Mizoram and Arunachal offices. This

assignments again in any case would have fallen on the jimiormost Group ‘C’

. staff as the cadre separation and allocation of cheice of permanent/deputation

officcs is bascd on an immutablc constant viz., the scniority of the person in the

cadre.
Ihe'Respondents further submit that delinking of the Assam office from the cadre

separation exercise for Meghalaya, Arunachal Pradesh and Mizoram oftices is in

fact to the advantage of the concemned employees. The cadre separation for

Meghalaya, Arunachal Pradesh and Mizoram offices was carried based on the
optimis submitted by the Group ‘C’ and ‘D’ staff of the office of the AG(A&E)

" Mecghalaya, Arunachal Pradesh and Mizoram, Shillong in'response to Office

Circular No. 3307 dated 12/7/2006. The separation of the cadres for these three
offices could still have been done on the basis of the options received under
Office Circular dated 24/9/2006. That this was not resorted to was a measured
decision intended to benefit the staff. In the options cxcreiscd under Circular
dated 24/9/2004 practically cent per cent stafl had opied for deputation only for
Assam or Meghalaya offices (see Table-2). Deputation to the first would have
been possible for a very smali pumber while depuiation to ihe second is an
impossibility. Thus for the many who would have to be assigned to Arunachal
Pradesh and Mizoram offices, the options called for under Circular No. 3307
dated 12/7/2006 offers them a further opportunity of making informed choices for
pennénent/deputation office after weighing the pros and cons of their individual

circumstances in terms of professional and personal requifemcnts. '

That with regard to the statement made in paragraphs 4.14 and 4.15 the
Respondents have no comments to offer this being a statement of fact.

With reference to para 4.16 the Respondents submits that they have no comments.

That with regard to the statement made_ in paragraphs 4.17 and 4.18 the
Respondents maintain that not simultancously separating the cadres for the four

‘States has not altered the final result in any way than if this had been done

. simultaneously. The outcome for the employees including the applicants would

I"‘
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have still been the same. Rather, the options exercised under Circular No. 3307
dated 12/7/2006 by those junior employees who in any case would have to be
deputed to the deficit offices have given these employees a measurc of further
flexibility in their choices. The principle of seniority being the bedrock of the
cadre separation, there is simply no scope for favoritism or arbitrariness in this

matter as alleged by the applicants.

That with regard to the statements made in paragraphs 5.1 and 5.2 the
Respondents submit that scparating the cadres between Guwahati and Shillong
based on the options called for under Circular dated 24/9/2004 and (herealier
separating the cadres in Shillong between the Meghalaya, Arunachal Pradesh and
Mizoram based on the options called under Circular dated 12/7/2006 has not led
to a different result than what would have been obtained if the cadre separation
for all four States had been affected based on the options called for under Circular
dated 24/9/2004 and in fact, the options called under Circular dated 12/7/2006
was in interest of the staff. The Respondents are even at this stage willing to cairy
out the cadre separation for Assam, Meghaiaya, Arunachal Pradesh and Mizoram
offices based on the options called for under Circular dated 24/9/2004 if this is the
angst of the applicants.

That with rcgard to the statements madc in paragraphs 5.3, 54, 5.5, 5.6, 5.7 and
5.8 the Respondents submit that it is well settled in law that the formulation of a
policy is a function of the Government and cannot be interfered with by the
Tribunal unless there is arbilrariness. It is within the cdmpcicnce ol the excculive
to change a policy, re-change it, adjust it and readjust it according to the
compulsions and requirements of the circumstances.  Consequent upon the |
decision to separate the Grbup ‘C’ and ‘D’ cadres’ between the Shillong and
Guwahati offices and the newly created offices at Arunachal Pradesh and
Mizoram, the persons-in-position have been allocated/deputed to the four offices -
with respect to their seniority and option with all impartiality and faimess.. Avs'
such there is no merit in the application and hence the application is liable to be.
dismissed. ‘The Respondents also beg to submit thpt the facts and circumstandgs of |
the present application are very different from the issues which have been raispd e
in O.A. Nos.155/2006, 125/2006, 156/2006, 267/2006, 143/2006, 115:’2006, _
203/2006, 204/2006, 281/2006 and 273/2006 (cited by the applicants in this &
instant application) and therefore, this case should be independently heard by ﬂie

Hon’ble Tribunal on its own merits.
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States . : Created on

Arunachal Pradesh 20" February 1987
Chattisgath 1% November 2000
Jharkhand 15" November 2000
Mizoram |’ 20™ February 1987
Uttaranchal 9" November 2000
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No. 64-Audit/M&C/208-1997/ Notit

OFFICE OF THE COMPTROLLER
AND AUDITOR GENERAL OF INDIA

fr= 14 March 2006
Date

NOTIFICATION

~ Consequent upon re-organisation of the offices of the Principal Accountant
General (Audit), Meghalaya, Arunachal Pradesh and Mizoram and Accountant

decided to create an independent office of Accountant General Mizoram with
effect from 1% April 2006.

. The newly created office will be responsible for compilation of state
accounts and audit of the accounts pertaining to the state government of
Mizoram under the CAG’s (DP&CS) Act 1971. ‘

The audit of Central Receipt of the Central Revenue offices in the state of
Mizoram will continue to be conducted by Pr.AG (Audit), Assam.

&=

3. The newly created office will be named as office of the Accountant
General, Mizoram: The Headquarters of the office will be at Aizawl.

4. The existing Offices of the Pr. Accountant General (Audit)/Accountant
General (A&E), Meghalaya, Arunachal Pradesh and Mizoram will be
renamed as Office of the Pr. Accountant General (Audit)/Accountant
General (A&E), Meghalaya, Shillong respectively. '

5. The setting up of this office may please be notified to all concerned.

(M.S. Sh
“Deputy Comptrol! er
Auditor General of India (LB&A)

Copy.for information and nebessary action to: _

> Secretary to the Government of India, (Ministry of Finance), Department

of Economic Affairs, New Delhi-110 001.

Chief Secretary to the Government of Mizoram, Aizawl.

'Chief Secretary to the Government of Meghalaya, Shillong. _

Pr. Accountant General (Audit) Meghalaya, AP & Mizoram, Shillong-1.

Accountant General (A&E) Meghalaya, AP & Mizoram, '.Sl?)-illong—793001.

All IA&AD offices as per mailing list. _ :
Ny

All Officers and Sections at Headquarters’ office.
) - 7&”’%
N _ \"
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OFFICE OF THE COMPTROLLER

3

;éf7 ' ' AND AUD’ITO‘R_GENERAL UOF INDIA -~ 29//—
 / | s 14 March 2006 P
’ Date v \

o : - NOTIFICATION

Consequcent upon re-organisation of e offices of the Principal Accountant

General (Audit), Meghalaya, Arunachal Pradesh and Mizoram and Accountant

i+ General (A&E), Meghalaya, Arunachal Pradesh and Mizoram, it has been

| decided to- credte an independent office_of. Accountant. General. Ary nachal- — -
| Pradesh with effect from 1% April 2006.

I. The newly created office will be responsible for compilation of state
accounts and audit of the accounts pertaining to the state government of
Arunachal Pradesh under the CAG’s (DP&CS) Act.1971.

2. The audit of Central Receipt of the Central Revenue offices in the state of
: Arunachal Pradesh will continue to be conducted by Pr.AG (Audit),
Assam.

3. The newly'\ created ofﬁce will be named as office of the Accountant
General, Arunachal Pradesh. The Headquarters of the office will be at
Itanagar. ' ‘ -

4. The existing Offices of the Pr.Accountant General (Audit) /Accountant
General (A&E), ‘Meghalaya, Arunachal Pradesh and Mizoram will be
renamed as Office of the Pr. Accountant General (Audit) /Accountant
General (A&E), Meghalaya, Shillong respectively. -

O -

‘The setting up of this office may please be notified to all concerned.

- (M.S. Shekhay
Deputy Comptroller &
Auditor General of India (LB&A)

Copy for information and necessary action to:

> Sécretary to the Government of India, (Ministry of Finance), Department
- of Economic Affairs, New Delhi-110 001. _ :
». “Chief Secretary to the Government of Arunachal Pradesh, Itanagar.

r .Chief Secretary to the Government of Meghalaya, Shillong.

» Pr. Accountant General (Audit) Meghalaya, AP & Mizoram, Shillong-1.

» Accountant General (A&E) Meghalaya, AP & Mizoram, Shillong-793001.

7»' AllIA&AD offices as per mailing list.
2. All Officers and Sections at Headquarters’ office. |
t‘b_m! oW
10, TETGRENE B AN, 73 faeei-110002 B \ww
10, Bahadur Shah Zafar Marg, New Delhi-110002 Qq &
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. CThe sepagpliny of the conmon Gt ¢onntd Lt
hssam, Guwahall and AG (ABE) Meahalayz, Arun
n|f-1|\.f| remgid el DI Alnng with this,
(AWE ) Mizoram W
Mizoram will however, comlnuc to {unction trom shlilong th!

I

AY A, [RUN ACHRAI -
 PRADESH and MIZORAM, SHIL LONDG ¥93001. Il
AGH/ CADS[I' /49-2DDA/]
Dated: 14" E-t:pLLqu:) 200b4.

- THE ACCDUNTANT GENERAL (pteE) MEGHAL

1 oerdier 1 the tfficer of the INOREN N
achs! Pradesh L Mizoram, Shmonq je undet
the Offices of the AG (AWE) A unnchal Pradesh ang MG

I alsw be s,e\ up. The otheel of tht AG (All ) arunachil Fradesh pnel Al (I\ih!, )
guch time tha! office space and

. stafl guarters 2 available in Ttanagar end Alzawl reapectively.

As.enough \ pificials might 1ot pe-pvaiiable-in-
AG(AKE) AssBM at Guwahati, AD {ARE) meghelaya al Shillong, AG (
shillong / jtanagt  ang AG (ABIZ) Mizoram at Shillong
cadres Besides In
will also be reduhed to indicate an pption w go on de
offices [ see Sl. No. g of OPTION FORM].

Officials who are Tinally allpcated to the offices
and AG (ABE) Mizoram, S‘hl\long‘l?ased on thelr options {5

paid any deput:at on allowance. These officinls when transierreu

all:the cedres whu wlll opt for the office of

] Alzawl, pach official in the Gr. Ct Gr. D

dicating 80 pption in 5. No. 7 of OPTION FORM, for cholce of pffice 1or posting
putation o these 4 {tour) mentioned

of AG (ARE) arunachal Pradesh, Shillong
{. No.7 of OPTION FORM} will not b

i to Itanagar and Aizaw! will alsu

nol be 7aldan\fceputawwallowanae

Officials [who are finally aliocated to work in the offic
Pradest “and AG (AKE) Mizoram pased on thelr indicatio
deputation {sh. o, £ of OPTION F
posted in Shilionq 5uch pfficials when trahq{e\red o w

e of the AG (ABE) Arunachal

ne that they are willing te. go on

OR‘M} will not be paid deputation allowance while they are
orl in these new offices. at ltanagar and

Alzaw! wil] howeve , e pald depuation allewanee,

Officiale who will be allocated to the offices ol the
AG(ARE) arunachal pradesh, Shillong / ]lﬁnagdx and AG
who also mdicate that they are wﬂhng to go on deputatmn to t
- —Guwaliatl will on i:o*;m'nn {p1his office-

Each offdial is required to exercige his / her.option in the
to hirm fher by the mmmm-r-auoﬂ ‘Sedion by £ Dotober 20D4.
his / her cpﬁ'on as indicated above by this date,

N

\ permanently 10

v e

A n‘:x(“(m‘r"‘) annmrﬂmrmM1*ﬂm11mq7mmqwr nr*m“ '(nﬁf) 1'1

AG(AKE) Menhalisyn, Shtllong,
(AKE) Mizoram, shitlieng / Alzawl ant
ne pffice of AG (ARE) Assam,

beq:mdﬁepumﬁm—mmmﬂnce ——

DPTION FORM 1o be éxjpplir:d
1 any official falls tp eXercise
the cadre controller witl aliocate such pffictal
or AG (A&E) :Assam Guwahah

1p lefther the office of AG(A:&E) Meghalaya, Shiﬂonq
m)ram Shﬂimm / A17_awl

e npﬁm\ pnee ext riserl will be final,

RS

A&E) Arunachal “Pradesh 8l T




_ <«
'OPTION FORM
1. L Shn/SmtiMs| ... ~--owoooo... Have read and fully understood the contents
of the Circular No. | oo dated o ssued by the Deputy Accountant

Shillong. ' .
2. In view of the re-organisation of the O/o the A G. (A&E), Meghalaya, Arunachal Pradesh and
Mizoram, Shillong info the Offices of the Accountant General (A&E) Meghalaya, Shillong,

General (Administra,tic‘n:)'in the O/o AG (A&E) Meghélaya, Arunachal Pradesh and Mizoram,

Accountant General, Mizoram_Aizawl --and-Aéeoun:tant-—Gen‘erai, Arunachal Pradésh, Itanagar, 1
Shri/Smti/Ms oL working in the office of the
’ @S L ....... (designation),

\ hereby submit my option for permanent allocation as indicated by me in Box No.1 below:

BOXNO.1

OPTION KOR PERMANEN T ALLOCATION (in order of preference)

1. Office ofthe A G| (A&E),
2. Office ofthe A.G. (A&E),
3. Officeofthe A.G (A&E),

3. In the event that ] tannot be immediately posted on permanent allocation in the office(s) of
my choice as indicated in{Box No.] above , L hereby submit my preference of office(s) for posting
on deputation as incicated by me in Box No.2 below:

: BOX NO.2 :
OPTION FOR DEPUTATION (in order of preference)
L. Office of the A G. (A&E),
2. Office ofthe A.G. (A&E);
3. Office of the AG (A&E),
4. 1fully understand that the above options exercised by me are final and no subsequent change

in the options wil be allowed under any circumstances.

(Signature)

Name
Dated : . ‘ Designation
Station: ' - Employee No.
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;”///(S 75 faeelt - 110002
OFFICE OF THE — '~ -
GCOMPTROLLER & AUDITOR GENERAL PR
OF INDIA a,
10, BAHADUR SHAH ZAFAR MARG, - Vv
New Delhi - 110 002

; feAi® / DATE |3-0Yy- 2005

To
- The Accountant General (A&E),
Meghalaya etc.,
Shittong =793-001:———— e
Subject: Separation of Group ‘C & D oadres between Sh1110ng and
Guwahati offices. . VLR
| e v
Sir, ‘ / — . |apF
- AU

——— .= *'/.A — e f N s} v ;
I am directed to refer to your office letter No. Estt/SOC/2000=04/48 - —

N ‘
i dated 01-04—2005 on the subject mentioned above and to ‘confirm that Sr.

A
P

Accountants to be posted to Guwahati office on deputation basis after separation
'_—.—-——‘—_-_'_'ﬂ—

of Group ‘¢ & ‘D’ cadres will be allowed deputation allowance for the peuod of

their deputation t uwahatzi office.
§ m posmon m w on w may be taken as_

engfﬁor the purpose of separation of cadres between Shillong and

2. Pers
required str

GuWal}atl offices.

Yours faithfully,

;. . £ ‘g’“" Ty 2
| (HOSHIAR SINGH)
SR. ADMINISTRATIVE OFFICER (App))

Go #lo 4 Phone 3231440, 3231761 </ Telegram : ARGEL NEW DELHI
539 / Telex : 031-65981, 031-65847 % / Fax : 91-11-3235446, 91-11 -3234014

~




OFFICE OF THE ACCOUNTANT GENERAL (A&FE) MEGHLAY. A:ECT;;

Estt-] order No.26

options exercised

Accoxilntants and (

()

SHILLONG : , . f\?\

Dated :- 25.11.2005

Pt

L Consequent upon the separation of Gr. 'C' and 'D' cadres between the offices

Megﬂalaya etc., Sliillong and A.G (A&E) Assam, Guwahati with effect from 01-12-20

lerk/Typist cadres are :

Retained in the same capacity in the Office of the A.G. (A&E) Assam, Guwahati with .

conditions w.e.f 1.12.2005 — LIST I as below:f

immediate effect and will be treated as on deputation to that office on the usual terms and

O/o the A.G (AKE)
05 and based on the
by the individual officials, the following Grouf) ‘C’ officials in the Senior Accountants,

(i)

LIST-1
- Sl No. Name Designétion
1. Smti Valentina Kharraji Sr;Accomltant
2. Smti Ropsidora Nongsiej Sr.Accountant
3 Smti Saira (Passah)Haque Sr.Accountant
4, Shri Frankie A. Pariat Sr.Accountant
15 _| Smti Benedicta Wahlaﬁg Sr.Accountant
16 Smti Sheree Mihngi Swer | Sr.Accountant
7 Shri Paokhotinthang Haokip St. Accountant
| 8. Smti Arbina Pathaw kS.r.Accountant
9, Shri Probin Banik Sr.Accountant

5

.

Transferred in the public interest from the Office of the A G.(A&E) Meghalaya, etc.,

hillong to the Office of the A G (A&E) Assam, Guwahati and will be treated as o

deputation on the usual terms and conditions to thiat office - LIST-I as helow: |
] , LIST-IX '

SI. No. | Name ' | Desiénation

1) Smti Helen Synnah Sr. Accountant
| 2. Shri Riskhemlang _Pyngrope Sr. Accountant

3 Shn Klesster Nongkynrih | St. Accountant

4. Smti Jacinta M. Shango'i!» St. Accountant

5. | Shri Topass Lona | Sr. Accountaut '

6 Smti Adreena Lyngdoh Sr. Accountant




(u1)

Transferred in the public interest from the Office

of the A.G.(A&E) Assém, Guwahati to
the Office of the A.G. (A&E) Meghalaya, etc., Shillong - LIST-III as below:

LIST-I -

S1. No. Name

| Designation

Smti Ioanna Susngi

Sr. Accountant

Shn Dipak Kr. Bllattacl{éljee

Sr. Accountant

ShriPranabendu Choudﬂury

S_r. Accountant’

Shri Sunder Singh Punn

Sr. A ~sountant

A bl bl Ll I

Shri Santanu Kr. Choudhury

Sr. Accountant

<
2 -
;'7. : Smti Costarica Shadap | Sr. Accoupta’nt ‘
8. Smti Fatima Nongkynrih _ Sr.v.Accourjxtant
! 9 | | Smt1 Dan’ﬁ Mawiong Sr. Accountant
10. Smti Silma Kharmietpen "rSr,_ Accountant
11. Shri Jit Bahadur Sunar | Sr. Accountant
12. Smti Hlimpawli Tryte Sr. Accountant
13. Smti Mary Lavenya Warjri Sr. Accountant
14. Shri Sudesh Prad_hén | Sr. Accountant
15, ,.Shﬁ-]angkhok;am,_Guite i SL~Accoﬁntant_,,_...__.__,.__ S
16. | -ShriPramod Kr. Basumatary Sr. Accountant
17. ‘Shri Keshab Pradhan ] | Sr. Accountant
18. __| Smti Basanta Rynghang | Sr. Accountant
19, Smti Aloka Biswas ' Sr.:Accountant
20, Shri Samsul Kharkongor | Sr Accountant |
21, Smti Ontimai Kharkongor | Sr. Accountant
22, Shri Wostan Hynniewta Sr. ’Accountant
23. | Smti DebaBani Dev.Roye Sr. Accountant
’4 ; Shn Jubaﬂak Hyﬁniewta | st Accountant
25, Shri Francis X Marbaniang Sr. Accountant
26." | Shri Phai Singh Swer ISt Accountant
27. Smti. Balapynhun Khongsit Sr. Accountant
| 28. Smti. Pearly Kharpran : Sr. Accountant
-1 29. Smti Merbalin Langba ’ .Aédountant
3‘0. Shn Bankiﬂang Ksanieng : Ac;ciouﬁtant |
|31 __ ] —Shﬁ--Bakynmaw—Diehgdeh I R *Glerk/Typlst SRS B
32. | Shn Elalius Jyrwa . (val'erk/T ypist



-
3

6. Smti Shikha Dutta | | St. Accountant
7:. Shri Jayanta P. Bhowmick Sr. Accountant
8. | Shri G. Speaker Swer ' Sr. Acéountaﬁt
o Smti Aida Mary Shullai ' Sr. Accountant
10. Smti Binolin L. Mawlong Sr. Accountant
1. Smti Bonsilin Rymmai ~ | Sr. Accountant

i 12. Shri Kamakhya Pd Bhattacharee | Sr. Accountant
13. Shri Wallanbil Khongwir Sr. Accountant
14. Smti Risabon Kharkongor | Sr. Accountant

S IS - 180 13 -1 C— : Sr—Accountant-——-——— . — .-
16. Shri Nilkanta Bhattacharjee i ' Sr. Accountant
17, Smti Archana Bhattacharjee Sr. Accountant
18. Shri Dilip Kr. Dewan [ Sr. Accountant
19. Smti Sumitra Kharshiing | | | Sr. Accountant
20. Smti Christina Khati - Sr. Accountant
21. Shri Ram Sevak Roy = Sr. Accountant
22. Smti Bisnola Nongbri Sr. Accountant
213. Smti Mistilian Synrem | Sr. Accountant.
24. Shri Debendra Chettni Sr. Accountant
25. Shri Swjit Kr. Dey _ Sr. Accountant
26. Shri Anirban Bhattacharjee Sr. Accountant
v27. Shri Lamphrang Rynjah Sr.Accountaht
28. Shri Wanlambok Kharmalki | Accountant
29, Shn Richardson Nongneng I : ' | Accountant
30. Shri Man Bahadur Ale Clerk/Typist
31, Shri Bikash Limbu | | Clen/Typist
!
2. The officials in List -II stand released from the Office of th? AG. (A&E) Meghalaya, etc., Shillong on
1.12.2005 and will be treated as on deputation to that office on the ushal terms and conditions w.e. £1.12.2005 or

from the date of joining in the Office of the A.G (A&E) Assam, Guwahatt

3. The Office of lthe A G.(A&E) Assam, Guwahati is requested to take steps to release the officials m List -

from that office on 1/12.2005 so that a simultaneous exchange of ‘taff takes place between the Offices of the
A.G.(A&E) Meghalaya, etc., Shillong and A.G (A&E) Assam, Guyahati thereby minimizing the disruption of

work in the two offices.

[Authority :- Headquarters letter No. 262- NGE (APP)/17-2004 dated [13.4.2005].

9%~ @() 30@
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Dated : 25.11.2005

*Memo No. Estt-1/SOC/2000-05/4584

A
Copyto ' _ o \W
The Asstt. Comptroller & Auditor General (N) | ‘

0/o the Comptroller & Auditor General of India ;
10 Bahadur Shah Zafar Marg, " - c cu _

New|Delhi.
Dy. Accountant General (.

Memo No.Estt-I/SOC/2000-05/4585-4607 Dated : 25.11.2005

Copy to:- : :
D.A G (Admn), O/o the A.G (A&E) Assam, Maidamghon, Beltola, Guwahati-29.

St. AD (Admn), O/o The AG(A&E), Assam, Maidamgaon, Beltola, Guwahati-29. He is requested /to mak
necessary arrangement to hand over the copy of the Estt. Order to person concemed. %3

- J N\

3 Secyto A.G _ . %
A -—Prncipal Director-RTI-Shillong A
5. Secyto A.G
6

7

8

Steno lto DAG (Admn), O/o the A.G (A&E) Meghalayaé etc, Shillong.
Steno 1to DAG (AE&VLC), O/o the A.G (A&E) Meghalaya etc, Shillong.
PAO (Local) ’
- 9. Con.ﬁd“entia] Cell - .

10. - Sr. AO/AO I/c APVLC, MZ.VLC, Megh VLC, Cash, PAO, Try, MZC-I, MZC-II, _
MPF-ﬂ MPF-2, Pension, EDP Cell, MLD, Megh APPN, Estt-2, Estt-I & DA Cell, TMC, BK-2(MZ)

11, AAO/SO Ic MZ . VLC, Megh VLC, Cash, PAO, Try, MZC-I, MZC-II ,MPF-I, AP-VL.C ‘
MPF-QI, Pension, EDP Cell, MLD, Megh APPN, Estt-2. Estt-I & DA Cell, TMC, BK-2(MZ)

12, SOEst-2
15 Pay bill Group
4. E.O Book
13, Gradauon Group.
16. S.B. Group
17. Budget Group
18. C.R. Group
19, Posting Group.
20. Persons (concemed '
21 Secy. ACAA Co.Op. Mutual Benefit Fund Ltd. Shiliong
22 Estate Cell O/othe Pr. A.G (Audit)Meghalaya etc..Shillong
23.  Notice Boards. . ) : : QNW '
. Ve ¢
a\\“

Establishment Officer

R




s OFFICEOF THE 4 CCOUNTANT
‘ SHILLONG

Dated : 25.11 2005
fe

13 WON
ffices O/o th A'G (A&E)

22005 and based on the

(908

. Estt-1 order No. 262

‘C' and

D' cadres between the O

1 - Consequent upon the separé,tion of Gr.
Meghalaya etc., Shillong-and A:0 (A&E) Assart, Guwahati with effect from 01-1
options exercised DY the individual officials, the following Group D officials n the Peon, watcher &

—-Safaiwala-cadres are -
'G1"‘“‘(jA&E~)~~Assam,“Guwéhati with

@ Retained inl the same capacity i the Office of fhe A.

e treated as OD deputation to that office on the usual terms and

immediate éffect and will b

conditions wel ‘1.122005 _LIST1as below:

Sl Not \
" Shri Situ Ram Das

Shn Mphan'Prasad Haiwai

9

s | isho Ram Krishna Sab
i ' Shri Manoj K. Ray

from the Oﬁﬁce of the 4 G.(A&E) Meghalaya, €Lc.. Shillong

in the public mterest
sar, Guwéhaﬁ -LIST-I as below:

(1) Transferred
o the Office of the A.G (A&E) As

‘Name ' Designation

Shri Krishna Joshi

<t from the Office of the A.G.(A&E) Assam, Guwahati to the

etc., Shillong - LIST-II as below:

Gr. D Peon

Gr. D Peon

() Transferred 1 the public intere

Office of the A G{(A&E) Meghalaye,

| Name :
Smti Bontina Mary

’ Shn Pannalal Dey

| Shri Nawal K1




——— e =

) _ 31d-
“/°\

ist -H stand released from the.Office of the A.C;i.(A&E) Meghalaya, etc., Shillong on \

ed to take steps to release the officials in List -III

w2
o]

from that office on 1.12

The Office of the A G.(A&E) Assam, Guwahati is request
2005 so that a simultaneous exchange of sta
etc., Shillong and A.G (A&E) Assam, Guwahati thereby

ff takes place between the Offices of the
A G.(A&E) Meghalaya, minimizing the disruption of
work in the two offices.

[Authortty - Headgquarters letter No. 262- NGE (APP)/ 1‘7—2004 dated 13.4..2005].

—

o : R ,_Dy;.A.ccountant..Gcnex:al(Adm_lﬁ, S
\Spé@___ I‘O@S i _Dated-i 25.11.2005 S

Memo No. Esti-I/SOC/2000-05/4608

\)/Copy to

The Asstt. Comptroller & Auditor General (N)
0O/o the Comptroller & Auditor General of India
10 Bahadur Shah Zafar Marg,
New Delhi. . :
| _ - C (M/
Dy. Accountant General (Admn)

Memo No. Est[—L’SOC;’2000—05!4609—4631 Dated : 25.11.2005

Copvic-

w+ D.A.G (dmn), Ojo the A.G (A&E) Assam, Maidamgaon, Beltola, Guwanati-29

-Sr. AO (Admnj|-O/o the AG (A&E) Assam, Maidamgaon, Belola, Guwahat1-29
Secyto AG 8fs Lo A& (h- ) A5 S an, Ma;'ca(’w?@ow, botlile A?Wa

Vo

ot~ 2%

2.

4. Principal Director RT1 Shillong

5. Secyto A.G : '

6 Steno to DAG (Admm), O/o the A.G (A&E) Meghalaya etc, Shillong.

7. Steno to DAG (kE&VLC), O/o the A.G (A&E) Meghalaya etc, Shillong.
8. PAO (Local) |

—t

9. Confidential Ce
=10 — A0 Ve Record-l Section.
11, SO Uc Record-T|Section | Caretaker.
12. S.0 Estt-2 '
13. Pay bill Group
14. E.O. Book
15. Gradation Group.
16. S.B. Group
17. Budget Group |
18. C.R Group
19. Posting Group.

20. Persons concem ed
21, Secy. ACAA Cb.op.Mutual Benefit Fund Lid. Shillong

22 Estate Cell O/o the Pr. A.G (Audit)Meghalaya etc..Shillong

1. Notice Boards.

Establishment Officer
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHLAYA: ETC SEILLONQ \_/ Q

Estt-1 order No. 573 Dated-.09-06-2006

. | Consequent upon the separation of Gr’C" & ‘D’ Cadres between the O/o the AG

(A&E) Meghalaya etc;~Shillong & AG (A&t ) Assam, Guwahati with effect from 1.12. 2005 and

n the options exercised by the individual officials, the following Group ‘C* & D’ ofﬁmals

permanentlv allocated to the Offices mdlcated below in order of semom’cy However, n

gase‘d o)

- - -have been
e “\/ -case-of anyluanomahes arising out.of issues pertaining to seniority this should be brought to the notice

of this ofﬁce within fifteen days from the. date of issue of this order

0/ THEIAG: (A&E) MEGHALAYA ETC. llo/lo THE AG (A®E) ASSAM,
SHILLONG o GUWAHA’I‘I '
San :‘S;i).emr:iso'rfQGr"“.B”I;Jﬂ-on-fGazetteﬂ;wwm | SI'No -’Supervxsor (G B’ iE;;?Gazetted)
1 ShriS:E. Sohliya o Smti Phulmaya Palanwal
2 ‘Smti Sukla Das
1'SL No ‘SEN]{OR-ACCOUNTANT SI Ne SENIOR ACCOUNTANT
(T V| Shri Sutlodh Ch. Biswas - 1. | Smti Shovana Das
(‘ 7J Smti Ratna Deb 2 Smti Tapashi (Bose) Roy
| 3. % | ShiOsihicoPaswete X 13 Shri Milan Kanti Bhattacharjee
e (h( . Smti Robila Shylla_— - 4 Smfi Arati Ghosh _
| 35 @ Smtiiﬁat;évrhafléegum . 15 | - Shri Prajadhip Bhattacharjes =
1LX 6. 1 S‘hri.SiE.arson Wallang 6. Smti Namita N_a'g:Chdudhury
T 731} Shr Opénder Swer _ 7 Shef Pratul Krishna Sen.
K81l oh 8 Smti Nilima Sen Gupta
. 954 * | SheiSheamal. hattachary 2 Shri Lakshman Ch, Bhattacharjee
10. :| Smti ‘SulJm"Lvngdoh 10 Shri Pabit Ch. Baishya
o= -1 - - ~4-—Shri-Sainkur-Varbaniang - - Aq SkrrSwapan-K:r—Bhattacharje; .
12, | Smti Hohira Kharwanlang 12 “ | Shn TapashKr Deshamukhya
13)@4'ﬁ Shri Brassiey Majaw 13 Smti Aparna Bhattacharjee
14, Shri I Markhia Kharshiing 14 Shri Kamala Kanta Bhuiva




15.% | SmtiMeera Biswas 15 Shri Sambhu Nath Bhattacharjee
16. Smti Viola Lyngdoh 16 Smti Madhabi Lata (Paul) Das
17. Shri Christopher Treson Khongwai - | 17 Smti Anjali Bhattacharjee (III)
18. Shri Thlimshon Nongkhlaw 18 Smti Sabita (Choudhury)Bhattacharjee
19. . Smti Belinda Diengdoh 19 Shri Ranjit Kr Bishnu
208 Smii ThelmabelaWas - 20 Smti Ratna Dutta Roy
21 'Smti.’I(?anna Susngi - 2] Shri Apurba Ch. Sharma
22| -—éShriM;qse@d-Ahmedvﬁ 422 - - Smti-AdpanaRoy
1155 | " Preciously Gaiphoh " "7 28 | —Smti-#ArpaneBas—— — oo
24. Smti Antristima:Lyngdoh 24 Smti Shibani (Roy) Bhowmick.
25 | ‘ShriDipakKr. Bhattachatjee - 25 | ShiiAnadi Shankar Choudhury
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OFFICE OF THE COMPTROLLER é,)/
AND AUDITOR GENERAL OF INDIA

& 14 March 2006

Date

NOTIFICATION

Consequent upon re-organisation of Ihe offices of the Principal Accountant

T General (Audit), Meghalaya, Arunachal Pradesh and Mizoram and Accountant

7 - \ 1 General (A&E), Meghalaya, Arunachal Pradesh and Mizoram, it has been

e oo b e decided to-create-an-independent ofﬂce of-Accountant-General szoramﬂmtl
| ~ effect from 1% April 2006.

1. The newly created office will be responsible for compilation of state
accounts and audit of the accounts pertaining to the state government of
Mizoram under the CAG’s (DP&CS) Act 1971.

B 2. The audit of Central Receipt of the Central Revenue offices in the state of
‘ : Mizoram will continue to be conducted by Pr.AG (Audit), Assam.

- 3. The newly created office will be named as office of the Accountant
General, Mizoram. The Headquarters of the office will be at Aizawl.

4. The existing Offices -of the Pr. Accountant General (Audit)/Accountant
General (A&E), Meghalaya, Arunachal Pradssh and Mizoram will be
renamed as Office of the Pr. Accountant General (Audit)/Accountant
General (A&E), Meghalaya, Shillong respectively.

5. The seiting up of this office meiy please be notified to all concerned.

/ - (M.S. Sha:,;?rﬁ
Deputy Comptrolb,r &

Auditor General of India (LB&A)

j Copy for information and necessary action to:

v

Secretary to the Government of India, (Ministry .of Fmance) Depar‘cment
of Economic Affairs, New Delli-110 001.

» Chief Secretary to the Government of Mizoram, Aizawl:
» Chief Secretary to the Government of Meghalaya, Shillong.
- » Pr. Accountant General (Audlt) Meghalaya, AP & Mizoram, Shillong-1.
>
»

Accountant Géneral (A&E) Meghalaya, AP & Mizoram, thllong-793001
- Al JA&AD offices as per mailing list.
‘ M /7 : » All Officers and Sections at Headquarters’ office. \N\w
| YV - -
| ' :

10, GETGRRME oY A1, 78 ﬁﬁﬁ—iloooz : '

10, Bahadur Shah Zafar Marg, New Delhi-110002
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OFFICE OF THE COMPTROLLER &Y
AND AUDITOR GENERAL OF INDIA

b, ok C Raw 14 March 2006

‘Date

NOTIFICATION

Consequent upon re-organisation of the offices of the Principal Accountant
General (Audit), Meghalaya, Arunachal Pradesh and Mizoram and Accountant
General (A&E), Meghalaya, Arunachal Pradesh and Mizoram, it has been
decided to credte an independent office of “Accountant General Arunachal . .

V.-V VYV V VY Vv

5 (62 _—

Pradesh with effect from 1™ April 2006.

I. The newly created office will be responsible for compilation of state
accounts and audit of the accounts pertaining to the state govemment of
Arunachal Pradesh under the CAG’s (DP&CS) Act.1971.

2. The audit of Central Receipt of the Central Revenue offices in the state of
Arunachal Pradesh will continue to be ¢onducted by Pr.AG (Audit),
Assam.

3. The newly created office will be named as office of the Accountant
General, Arunachal Pradesh. The Headquarters of the office will be at
Itanagar. -

4. The existing Offices of the Pr.Accountant General (Audit) /Accountant
General (A&E), Meghalaya, Arunachal Pradesh and Mizoram will be
renamed -as Office of the Pr. Accountant Gen¢ral (Audit) /Accountant
General (A&E), Meghalaya, Shillong respectively. -

5. The setting up of this office may please be notified to all concerned.

Deputy Comptroi:‘lérf& '
Auditor General-of India (LB&A)

Copy for information and necessary action to: » ) et T

> ”Sbécretmy to the Government of India, (Ministry ‘of Finance), Depalﬁnéiat
- of Economic Affairs, New Delhi-110 001 o
Chief Secretary to the Government of Arunachal Pradesh, Itanagar.

Chief Secretary to the Government of Meghalaya, Shillong.
Pr. Accountant General (Audit) Meghalaya, AP & Mizoram, Shillong-1.

- Accountant General (A&E) Meghalaya, AP & Mizoram, Shillong-793001.
Al IA&AD offices as per mailing list. B T
All Officers and Sections at Headquarters’ office. ; o A

by

10, TBIGRYNE WHR AW, T3 oo ~110002 i
10, Bahadur Shah Zafar Marg, New Delhi-110002 y)q ’
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To
i The Accountant General (Audlt)
Tripura, x
Agartala
- Bubject: ‘ * Separation of Group ‘B’ cadres in offices of the N.E. region.
Sir,

- I am dxrected ¥ invite a reference to your ofﬁce letter No. Estt(Au)/ 1-

49/2096-07/80 dated 12-04-2006 on the above mentioned sub_;ect and to furnish

- below the clarification sought for therein:-

[§3] In first ling of para V of the policy for separation of Group ‘B’ cadre

the word “sanctioned strength” may be read as “required strength”.

(i)  An officer, who has given preference for more than one office for
permanent” allocation, will be considered for permanent allocation as
per his seniority and option exercised by him. If he can not be
accommodated to the office of his first choice he will be considered for
permanent allocation to the office mentioned at S1. No. 2 and so on, If
however he can not be accommodated to anv of the these offices as per
his seniority and option he will remain under the cadre control of the

#¥PAG (Audit), Meghalaya, Shillong and posted on deputation to the
-deficit ofﬁce(s) till he is permanently allocated to any of the offices

- mentioned in the option against the subsequent vacancy arising in the
concerned office (5).

(iii) Once the officer is permanently allocated to the office of his first or

‘subsequent choice in the option form, such allocation is final and no

' further change will be allowed. .

(iv)  As no further promotion will be made in Surplus offices till all surplus

optees posted on deputation to deficit offices are accommodated, the

concerned surplus offices will accommodate their surplus optees
against subsequent vacancies,

(V)  8rA.0, AD, AAD and SO will be treated four separate cadres for the

: purpose of allocation and the ratiox of 80:20 in Sr.A.O/AO and

AAO/S0 will be maintained in each office while separating these

" cadres.

(v-i)\\ The sanctioned strength and PIP for the newly created offices of

Mizoram and Arunacshal Pradesh is being intimated by BRS wmg of
1 this-office. “No-additional post is being created for the presest. -
(vii) The officers who are presently on deputation to ather offices will be
allocated to the offices as per their seniority-cum-preference. They will
be repatriated from the borrowmg office(s) to their allocated office
subject to availability of vacancy in that office. No supemumerary post
will be created in any office, , :

% C (AQTE> Agswma C\“"“'\"\r

10, dETERENE wee A, Ay fEed-T0002
10, Bahadur Shah Zafar Marg, New Dethi-110002
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separation of cadre, No additional post is being created for the present.

Yours faithfully,

~Sd/~

(ASHU‘I‘OSH JOSHI)
Assistant Comptroller and
Auditor General (N)

Endo No. 222 ~NGE(App)/4-2006 | Dated 24.04.2006

Copy along with a copy of the AG{Auth) Tripure, Agartala letter dated

12.4 20@6 is forwarded for information and necessary action to:
M" The Pr.AG (Audit), Meghalaya, Shillong-793 001

\/o'
i

The AG(A&E), Assam, Guwahati-781 029
The AG(Audit), Assam, Guwahati-781 029 with reference to senal No.10 of
the AG?’s letter dated 12.4.06.

(viii) The sanctioned strength minus exxstmg Vacanclcs proportionately °
distributed in each cadre is the required strength for the purpose of |

‘Dircstor-(Diréet Taxes) ﬂtﬁaaﬂquarter-wxﬁrreferenoe—to—smai—No—l{} Ofthe - o s e

AG’s letter dated 12.4.06.
Dlrector (Indirect Taxes) at Headquartcr with reference to senal No.10 of the
AG’s lettcr dated 12.4.06. :
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OFFICE OF THE COMPTROLLER N
AND AUDITOR GENERAL OF INDIA

Cyied _
Date .
« The Pr.|Accountant General (Audit),
Meghalzya, -
Shillong:

cers in the A&E and Civil Audt

e e~ Sybisct-Separation-of common cadre-of Group B o
' “offices in North East Region.

Sir,

, : I am directed to invite reference to your DO letter no.
AGM/MLAACQAAD Miz/2001/6469 dated 28.3.06 on the above cited subject. The

new sahctioned strength and Persons-in-position for the three offices viz. Meghalaya,
Arunachal Pradesh and Mizoram has been fixed as per the statement enclosed. The
redistributed sanctioned strength may please be noted in your office records and the staff
and officers may accordingly be posted in each office at the earhest.

Yours faithfuily,

|-

. Administrative Officer (BRS)
No. 1686 BRS/72-2005 ~ -

Copy for information and necessary action 1o

AG (A&E), Arunachal Pradesh
AG (A&E), Mizoram

Sr AO , NGE (Appt)

PS to PD (Staf)

PW.&\:-‘

N

Administrative Officer (BRS)

i

i Mﬁ@ &%

10, FGRYNE WHR 7, 7% el -110002
10, Bahadur Shah Zafar Marg, New Delhi-110002




Pm;wosed Sanctioned strength and PIP for the Os/o the Meghalaya, Arunachal Pradesh and Mizoram

Cadre | Meghalaya Arunachal Pradesh | Mizgram 9<
, B R PIP g8 |PIP \
Sr ADIAD ! 8 8 4 4 .31 3

AAQ/SOMSupr |- 25 yis] 13 121 11 10

Br.AcCSI.CO | 430 1231 49 42| 4231 35

Acct/CO REEED 8 & 141 8]

{CIBy/DED 34 28 14 12] 16] 13

Vyelfare Asstl 1 1 :

Corstaker 1

Swedo I 2 1 2] 1

Hingi Trahslator] | 2 '

Statf Car Priver 1 R

Record Keeper | | 4 4 3 3 31 3

Telex Dperator | 1 S ' - -
{Divisicaal Acctt! | -1 1 ) ‘

TOTAL - - 268 234 106 gpl  e9| 82

205 284 o] il g~
Sanction of mar

ginal cadres may be considered at a later siage

IO
/": / i ’\
/ v
/ L
.
PR
\ 3




¢ General (Audit),

Subject: Separam'm of common cadre of Group B
offices in North East Region.

Sir, |

T directed

AGM/MLAAC!

~ new sanctioned
Arunachal P g

redistributed sanctt

. a_ﬁl_é officers may accor

am
}IAAD

ingly-be posted in each

.No;...vlﬁsiﬁ.ERSﬂg-ZO05

Copy for informmation and necessary action 10

1. 'AG (AE), Arunachal Pradesh
2. AG (A&E), Mizoram
;/St AO), NGE (Apptt)

/PS 1o PD (StafD

i invite reference 1O
Miz/2001/6469 dated 28.3.06 oo

strengfth and Persons-in-position
sh and Mizoram has been fixed as per the

ned strength may please be noted in your
office at the earliest.

INU. AWwer sramres = -

{ BT . ‘::. -
— S

officers in the A&E and Civil Andit

your DO letter 10,
the ahove cited subject. The

\rw ' 001/'002 »

}%/
%

for the three offices Viz. Meghalaya,
statement enclosed. The

office records and the staff

Yours faithfully,

sl -

Administrative Officer (BRS)

APR el

’,
oy
o

=

Administradive Officer (BRS)




HE ACCOUNT ANT GENERAL (A&E), MEGHALAYA, ETC, SHILLONG

OFFICE OF T
Circular No.3307 Dated: -12-07-2006
(Consequent upon the creation of the two new offices of the Accountant Greneral, Mizoram, Aizaw!' and

Accountant General, Arunachal Pradesh, ltanagar2 with effect from 1

officials current

Meghalaya, A

% April 2006, all Group *C’ and ‘D’

ly ‘bomne on the cadre of the Office of the Accountant General (Accounts & Entitlements),
' by ‘required t0 exercise their option ‘for

péﬁﬁancnt all¢
Circular. V
2. The p
Entitlement cadres inthe Teorganized- Office -of the Accountant ‘General
newly wcreated -offices :of ithe - Accountant

Mizoram, 'AiZEElWl is showm below.

roposed ‘Sanctioned Strength -and Persons-in-Position” -of Gronp “C’ -and

unachal Pradesh and Mizoram, Shillong are here
cation fo ‘ihé"?6‘fﬁ“ce(js)"—of’--‘their--cheiec«.in...the :;prcscrib_cd@P’[‘ION FORM enclo;s;_gl with this

‘D’ Accounts &
(A&E) Meghdlaya, Shillong and the

-General, Arunachal -Pradesh, Itanagarand Accountant General, .

:Cadre Meghalaya Ammachal | Mizoram
Pradesh 4
1SS PP IS5 PIP | SS PIP
Sup6rvisor. 1 1 - :
St. Acctt/Sr. CO | 130 123 49 42 42 35
Acctt/CO 19 4 15 8 5 11 8
CT/DEO 34 28 14 12 16 13
Welfare Asstt. 1 1 -- --
Caretaker 1 - -
| 'Steno 3 1 2 1 2 1
Hindi Translator | 2- - -- o - -
| StaffcarDriver | 1 | - - , —
TRecordKeeper | 4 | 4 3 3 -3 3
Gropp D 1 33 27 13 11 11 9
| Telex Operator 1 1 - --

58 = li?ancliqned Strength, PIP= Persons-in-Position

The various ﬂ)osts in the three offices will be staffed to the extent of the number of Persons-in-Pasition as shown

in the-above table.
3.
various offic

strictly on the basis of the seniority of t

Perman
es will be made by the cadre controlling authority 1.e.

offices.

! Vide Har's
2 Vide Har’s

* Communicated dated 25~4-2006.

vide C&AG's office Memo No.1686 BRS/72-2005

ent__postiﬁg of Group-C & D officials of common cadre ,ggainstv the persons
A G.(A&E), Meghalaya etc.. Shillong

he officials, who have exercised their option for allocation to such

Office Notification No.66-Audit/M&C/208-199 7/Notification/01 dt.
Dffice Notification No.66-Audit/M&C/208-1 007/Notification/02 dt.

-in-position strength of

14-03-2006. °
14-03-2006




official fails to submit his/her option by this date, he/she will be allocated permanently to any of the three offices

at the discretion of the Administration.
11.  The options once exercised will be final and subsequent TequUEsts for change will not be
entertaiged under any circumstances. AS such, all officials are advised to specify their option of offices

for permanent allocation as well as for deputation with due care and application of mind.
Sd/
Acc'oun.tantGencrél
 Dated 1272006

'Memo'No. Estt-I/SOC/2006-07/3308-3315

-Copyo:-
1. 8r..DAG (Admn)-Olo:the

With:arequest:to hand overithis Circular:alongaith the attached

. AG (A&E) Assam, ;.. Option:F onn;;‘to.,jcach;&;G—rmp'iC’;apd‘@?:\.ofﬁciél;ir.omiﬂm office .

. ‘Maidamgaon,  Beltcla,  who is.on deputation 4n the 1O/ AGAKE) iAssam, -Guwahati.

- Guwalati-20 .. . .. -Thefilledin Option Foms should dedby your 0
SEEEPE L T oo Jaterithan 21% Fuly;2006 . LT

With aTequest:to ‘hand..over-this:Circilar-along with: the-attached

-Sr. . Accounts éfoicer, ‘

by your officeto

2
"~ Regional Trining - Option Fomm to each Group *C’ and ‘D’ official posted at RTL,
Instmlfe Shillong Shillong, Thefilled.in Option Forms should be forwarded to this
E office not later than 19 Juily:2006 -
3. Al ACi)s/SOs/Supemisors With a request to hand over:this Circular-along withthe attached
(Local) Option Form to .each Group ‘C”and ‘D’ official working under
L them. The filled ‘in Option Forms should be forwarded to the
[ Tstablishment I Section not later than 19* July,2006
4. PS.to %LG.
5. Stenoto DAG (A).
6. Stenotd DAG (AE&VLC)
7. A1 5. AGs/AGs -
8. - AllNotice Boards R :
' ° \WX y o
Establislunent-Officer
3
}h".
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> OFFICE OF THE ACCOUNTANT GENERAL (A&E), MEGHALAYAETC.,
SHILLONG : 793 001.

Circular No. 3% 18 Dated: July 14,2006
2 .

1) In continuation of this office circular No.3307 dated 12" July 2006 directing all Group

s+ ‘C’ and ‘D’ staff currently borne on the common cadre of the office of the A.G.(A&E),

Meghalaya, Arunachal Pradesh and Mizoram, Shillong to exercise their options for

lpen‘nan ent allocation to the office of their choice ie Meghalaya Arunachal Pradesh or

2) :The revised Persons-in-Position of the Group ‘D’ staff in each of the three Accounts and

;Entitlcxinent offices-as well as the break up of the various Group ‘D’ cadres is as below :

Category | Meghalaya Arunachal Pradesh | Mizoram
: Persons-in-Position Persons-in-Position | Persons- in-Position R

< Duftry . N 02 01 01
A Jr.Gestetner Operator v 01~ .- _ | -
J-Peon i 12 05 04
< Sr.Peon o 01 - e -

(Watcher _ 06 v 03 _ 02
Safaiwala o 05 02 ‘ o 01
‘Waterman g ‘ 01 01 -
Mali L Caw 02 ‘ 01 o -
| Total:Revised persons inpod 30 o 13 08

“This is|for the information of all co’ncernéd

Establishment Officer

Memo No Estt/SOC/2006-07 / 39(9- 3900 Dated: 14.7.2006

~ .Copy to:
Sr.A.O. /Record I (Local:: The above clrcular may please be circulated to
all Group ‘D’ staff working in Shillong (Accounts & Entitlement) office -
2) Sr.A.O./Record, Office of the Accountant General (A&E), Assam, Maidamgaon,
Beltola, Guwakhati: 781 029 with the request to circulate the above circular to all
Group ‘D’ staff from this office who are on deputation to the Office of the A.G.

(A&E), Assam, Guwahati.
Estdblishment Officer




No. Estt.1/Rept/Inter AG Trans/2006-07/ &5 / &

To

. OFFICE OF THE ACCOUNTANT GENERAL (A&E)
MEGHALAYA, ARUNACHAL PRADESH, MIZORAM, SHILLONG - 793 001

The General Secretary,

ANNEXURE AN ]3¢

Dated : 02.11. 2006

Accdunts (Category III) Association,
O/o the Accountant General (A&E), Meghalaya etc., Shillong
& '

| P
‘Sub: Creation of New officers of AG (A&E), Arunachal Pradesh, Itanagar and AG (A&E), Mizoram, Aizaw! -

consequent

transfer of Gr. ‘C’ and "D’ staff.

_ With§ reference to the Accounts Association’s (Category III) letter No. ACC/Cate 111/2005-
2006/25 dated 2.8.2006 addressed to the Comptrolier & Auditor General of India on the subject cited
above, I am: directed to convey herewith the Headquarters’ Office reply received vide letter No. 271-
NGE(JCM)/11-2006(I1I) dated 30.10.2006 on the points raised by the Association as under .

ANNE\Q bR & ~ ﬁ/@%n}/

(Y

Comments _

deputation? !

i.(a)Whethe‘f the period of depitation
will be for-a-specific| duration and also;
if s6, what would |be the tenure of

~(b) Whether. the offit:

period, irrespective
in the office of their ¢

ials transferred to

the offices of A.G (A&E),A.P. Itanagar
& A.G.(ABE),Mizoram, Aizawl
brought back to tl!\e office of their
choice after expiry [of the deputation

will be

f vacancy position
hoi;e.

(c).Some mémbersj
transfer be made o

desire, that the
i Tour/Rotational

basis, méy kirhdly be implemented.

Para 4 of Circular dated 12 July 2006 issued by the office of the
Accountant General (A8E); Meghalaya-under which- all. Group. ‘¢’
and ‘D’ staff were asked to submit their optioh for permanent

.| allocation to the Meghalaya, Arunachal Pradesh or Mizoram offices

~makes ‘it clear that surplus opteés of a particular office will be
“posted on.deputation to the deﬁti_t.offices and “these persons shall

—| be permanently posted to the office of their choice on the basis of

their seniority on availability of subsequént vacancies dgainst the
person-in-position strength in that office.”

This being the case, it is clear that d.ep,utation will not be'iﬁgr -2
specific duration. The deputationists will have to continue ih_”,“.i:he
office they are sent to till they a,rev repatriated to their,;.pei'm;':\:_;jént
office in the manner stated above. The period/tenure o“f,‘de,puta'tion
would thus differ from person to person. | o

The Circular makes clear that the deputationists will be
permanently brought back to the office of their choice only on
avallability of subsequent vacancies in that office. -

‘ﬁ"he demand of Association to post the surplus staff on rot_ation
basis can be considered only If all the staff members are agreeable
for posting to the deficit offices on rotation basis.
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“Yoau also be [dlarified, that C/Ts
® :

W0 « [ _2n deputation to the ex-cadre
post as 2.E.O on transfer to the new
offices will continue to be entitled to
draw the pay of D.E.O or they will be
reverted to their original posts of C/T.
and how their pay will be protected in

that case?
'y

The clerks worklng as DEOs may continue to hold the posts of
DEOs even after their posting to the defiit offices,

5. Gr.’D’ officials are the financially
lowest pal‘d category and they would
further be subjected to suffer- most, if

| they are transferredlto the new offices. |~
Hence, it is requested that our Gr. ‘D’ |
staff be exempted |from the transfer 7
and vacancy in the néwly. created |
offices may be filled up through direct |
recruitment and the surplus staff |:
should be regularized by creating a |

Supernumerary posti-~ - -

The Group ‘D’ officials who are In eX’cess of the required strength of

:Shlllong office are to be sent to the deficit offices and no exemption
.can be allowed to them,

Administration that|a great hardship
would be caused té the ‘members in
respect of the education of thair
children due to the transfer. Therefore,
it is requested, that|{no staff meimbers

session of the education of their
children. It may .also to be mentioned
that deserving children” of the
members may require a P;R.C for
admission of their children to Higher &
Techhical ‘education  through State
Govt. quota and would lose thelr claim
for such a quota, as getting a P.R.C, a
continuous stay at @ particular place
for 12 years is |required. But,

- ‘continuous stay for [12 years may ot
: be completed for many members at
: Shillong due tb' their transfer to
{Arunachal -Pradesh |& Mizoram from
| Shillong and as a result thelr children

“might ‘be deprived |of getting P.R.C.

6. The staff also Impress upon the

should be transferred during the mid- |

The Permaneht Resident Certificate (PRC) is given to a “permanent
‘resident” of-a-State. Thus, a person is eligible for a PRC as long as
‘he/she Is a permanent residerit 6f Meghalaya irrespective of the
fact that whether that person is w0ri<ing in Meghalaya or not,

from the Govt. 'of_'l‘fleghalaya." In this




